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INTRODUCTION 

1 | Bharat Bhushan Batra Chairperson of the Committee on Petitions 
having been authorized by the Committee in this behalf present this First Report of 
the Committee on Petitions on the vanous Petitions received by the Committee 

2 The Committee considered all the Petitions 85 per the details given in 
the Report and examined the concerned Government Officers where felt neces 

sary The Committee made 18 observations and has tried its level best (0 redress 
the grievances of the Petitioners to the maximum extent Besides the Petttions 
mentioned in the Report the Commuttee 8150 received 139 Petitions from the rest 
dents of the State for inclusion of therr names पा the BPL Lists which were for 
warded 10 the quarters concerned The Committee also received 8 Petitions for 
inclusion of the names | the scheme of free residential plots which were also 
forwarded 10 the quarters concerned The Committee received 7 Petitions relating 
to grant of old age pension which were also forwarded to the quarter concerned 

3 The Committee considered and approved this report at their sitting 

held on 24th February 2012 

4 A Brief record of the proceedings of the meetings of the Committee 
has been kept in the Haryana Vidhan Sabha Secretarnat 

5 The Committee would like to express their thanks to the Goverment 
Officers and other representatives of various departments who appeared for oral 
evidence before them for the cooperation in giving information to the Committee 

6 The Committee 158 also thankful to the Secretary and ‘other Officer/ 
Officials of Haryana Vidhan Sabha Secretariat for their whole hearted cooperation 
and assistance given by them to the Committee 

Chandigarh (Bharat Bhushan Batra) 

The 24th February 2012 CHAIRPERSON 

)



REPORT 

The Committee on Petitions for the year 2011 12 consisting of seven Members 

was nominated by the Hon ble Speaker Haryana Vidhan Sabha on 28th Apnl 2011 

under Rule 273 of the Rules of Procedure & Conduct of Business in the House 

ShriBharat Bhushan Batra MLA was nominated 85 Chairperson of the Committee 

by the Hon ble Speaker 

The Committee held 71 sittings during the year 2011 12 (till finahzation of 

the Report)
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The details of Petitions for redressal of their grievances are 85 under — 

1 PETITION RECEIVED FROM SH ANIL VIJ, MLA REGARDING 
NON COMPLIANCE OF LETTERS WRITTEN BY MLA CONCERNING 
PUBLIC GRIEVANCES 

The Petition received from Sh Anil Vij MLA on 02 05 2011 15 as under— 

I have written a number of letters to the Mun icipal Corporation Ambala 
regarding public grievances but | regret to inform you that the concerned 
department has not responded 10 my letters till date Neither any action has 
been taken on the greivacnes of the pubiic nor have they even acknowledged 
the receipt of my letters Letters written by MLAs are being regularly ignored 
and are not responded whereas this was assured In the recent session of the 
Haryana Vidhan Sabha in reply to my question raised in the House that 
authorities have been issued instructions to respond to the correspondence 
from the MLAs This is not being adhered to 

Please find attached a list of some of the recent letters which have been 
originated from my office to Municipal Corporation Ambala on which no action 
has been taken till date 

This 18 for your information You are requested to take necessary 
appropriate disciplinary action against the srresponsible officials 

The above Petition was placed before the Commuittee in its meeting held on 
11 05 2011 and the Committee observed as under— 

After discussion the Committee observed that the letters written by the 
ML.As to the functionanes of the Government are not generally responded by 
the officers concerned and these are regularly ignored This matter was also 
raised In the last Assembly Session The Committee took a very serious 
view of this matter and desired that the copies of the petition may be sentto 
the Chief Secretary to Government Haryana and the Financial Commussioner 
& Principal Secretary to Government Haryana Urban Local Bodies 
Department for sending thetr comments पा the matter within 8 period of 10 
days and these comments be placed before the Committee In ॥ 5 meeting 
fixed for 25 05 2011 

The office of the Chief Secretary sent his comments vide Ietter dated 
20 05 2011 as under— 

Letter under reference written by Shri Anil भा MLA had not been received 
by the Government as per the report of the Circulating Branch पा Chief Secretary s 
Office and Political and Parliamentary Affairs Department As the matter of gnevance 
of Shri Anil Vi) MLA relates to the Urban Local Bodies Department therefore 
FCULB has been asked to take necessary action against the erring officers/officials 
An interim reply in this regard has also been sent to Shri Anil Vi MLA



The Government has 1ssued instructions and reiterated the guidelines regarding 

observing courtesy and prompt reply to the MPs and MLAs during the last Session 

of the Haryana Vidhan Sabha vide letter of even number and dated 11th March 

2011 (copy enclosed) A letter received from Ministry of Personnel Public Gnevances 

and Penstons (Department of Personnel and Training) Government of India vide 

letter No 11013/2/2000 Estt (A) dated 230 May 2000 has been issued by the 

Government vide letter dated 11th July 2000 and the same has been reiterated 

from time to ime vide letter ए even number and dated 25th July 2006 31st August 

2006 11thJuly 2007 24th March 2008 and 7th April 2010 All previous instructions 

on the subject are available at website csharyana gov in under Political and 

Parliamentary Affairs section for ready reference 

The instructions dated 11 03 2011 reads as under — 

| am directed to invite your attention to the Haryana Government letter No 5/ 

1/03 Pol(1P) dated 25th July 2006 31st August 2006 11th July 2007 24th March 

2008 and 7th April 2010 on the subject noted above whereby the guidelines issued 

by the Department of Personnel & Traming Government of India vide therr O M 

No 11018/2/2000 Estt (A) dated 23rd May 2000 laying down the procedure for 

interaction with the Members of Parliament and Legislative Assemblies had been 

circulated 

2  The Members of Parlament and State Legislature occupy a very important 

place in our democratic setup As representatives of the people they have important 

functions to perform under the Constitution and therefore they may occasionally 

find it necessary to seek information from the State Government or make 

suggestions or ask for interviews with the officers The officer/officials should pay 

special attention to telephonic message ॥ left for them in their absence and try to 

contact the MP/MLA at the earliest The communications received from the MP/ 

MLA should be examined on priority basis after properly acknowledging them and 

efforts should be made to send a reply within 15 days In cases where delay 15 

anticipated an interim reply indicating the likely date for a final reply should be 

sent The status of such references should be closely monitored You are therefore 

requested to regularly review the matter at your level and take effective steps in 

this regard 

3  You are again requested to ensure that the above guidelines regarding 

observance of courtesy by officers in their dealings with MPs and MLAs are duly 

followed Any violation of the 1810 down guidelines will be viewed seriously These 

instructions may please be brought to the notice of all concerned officers for strict 

compliance All previous instructions are available at website csharyana gov in 

under Political and Pariamentary Affarrs section for ready reference 

The Director Urban Local Bodies Haryana Chandigarh vide his letter dated 

24 05 2011 forwarded the reply of the Secretary Municipal Corporation Ambala 

which are as under—



Lo 
Subject Reply 

2 3 

Installation of street ight पा There are five functional hghting points 
UNI Church at Sadar Bazar already पा existence at the location 1 e 
Ambala Cantt UNI Church at Sadar Bazar Ambala 

Cantt As such there seems 10 be 
adequate lighting arrangements 
However if required further addition of 
one or two points will be considered पा 
the due course of ttme 

Cleaning of Nala पा PreetNagar In order to ensure proper cleaning of 
Ambala Cantt major drains पा municipal area (City 

& Cantt) Annual contract has already 
been given 

Nala in the Preet Nagar which 15 the 
Mahesh Nagar drain 15 being covered 
under the afore mentioned contract for 
the purpose of cleaning algonwith the 
other drain of the Ambala City & Cantt 
and work has already been started for 
cleaning of these drains 

Making/repainng of Road/ Street Construction of roads पा Ambala Cantt 
पा Gobind Nagar Ambala Cantt  Is being taken up by PWD B&R 

Department (work in progress) 

Work on these specified locations has 
also been covered पा the ongoing works 
undertaken for repair/ construction 

To stop keeping pig near Shastn  In this regard action has been inisated 
Nagar Ambala Cantt by the competent authorties aganst the 

violators U/S 133 CRPC upon the 
references made by the Secretary 
Municipal Corporation at Ambala Cantt 

To maintain cleanliness in Efforts are being made to improve the 
Nasib Bagh Rajender Nagar cleanliness m the specific area1 e Nasib 
Ambala Cantt Bagh Rajender Nagar Ambala Cantt by 

reinforcing the manpower Sanitation 
condition temporarnly suffered in the said
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Making/repairing of Road in 
Sunder Nagar DRM Ambala 

Making of 40 ft drainin 
Ram Nagar Ambala Cantt 

Repairing of Street kght/ cleaning 
of Drain in cross road no 12 
Ambala 

Making/Repairing of Road 
behind King Palace Rly Road 
Ambala Cannt 

To masntain cleanliness and 

areas on account of non performance by 
the out gone contractor few months back 

On account of extension of Municipal 
lmit certain new areas which have 

merged पा. the municipal area 
infrastructure & other facilities are under 

consideration with the Municipal 
Corporation 

Estimate has been prepared & work will 
commence soon at the said location 

There are around 25 ghting pomnts in the 
58.10 area which are functional & 
directions have been Issued 10 ensure 
regular maintenance/reparr of the same 

With regard 10 drans passing through 
Cross Road No 12 alongwith other drains 
are cleaned regularly However dunngthe 
rany season extra efforts are being made 
to ensure clog free flow In the drains 

Construction & repairing of road work at 
the 58.10 location has already been 
completed upto 400 ft Work on remaining 
700 ft 1e upto Railway Road will 06 
undertaken पा due course 

Steps/ intiative have been taken 10 

to protect M Corporation property improve general cleanliness & drainage 

in park reforming cleaning 
drainage system in Ambala 

system in the municipal area which are 

as under 

1 Aseparate contract has been given 
for the cleanliness of major drains 
namely Gudgudia Nala Mahesh 
Nagar drain Ram Bagh Road Nala 
in addiion to other major drains ॥ा 
the municipal area for the first time 
to ensure proper mantenance of 
major drains 

2 Forthe purpose of surface cleaning 
contract system has been done away
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and पा lieu of that performing 
workforce have been engaged 
through outsourcing which 15 
showing overall improvement than 
the earlier system 

Additional vehicles पा the form of 
tractor trolleys have been engaged 
for lifting and transportation of 
garbage beside making all refuse 
collector functional to increase the 
road carrying capacity 

Major renovation work has already 
been undertaken at Subhash Park 
Ambaia Cantt In due course of time 
other parks & green locations will be 
upgraded To protect the property & 
equipments in the park chowkidar 
has been posted Further ॥15 being 
requested to the district 
administration to take up case with 
the local police authonty to set up a 
police post in & around the area 50 
8510 cut down the incidents of petty 
thefts & damage causing efforts of 
the antt social elements 

To improve the drainage system in 
the Cantt area two drains with the 
estimated cost of Rs 2 25 Crores 
namely Subhash Colony to Mahesh 
Nagar drain and behind BD Floor Mill 
to Mahesh Nagar drains have been 
sanctioned by the State Flood 
Control 8080 Tender process 1s पा 
the final stages & work may start 
within two to three weeks 

The aforesaid efforts will bring overall 
improvement प्रा the cleanliness & 

drainage system In inner & outer 
areas 



1. | 
The Committee orally examined the Deputy Comrmussioner Ambala on 

09 11 2011 and dunng the course of oral examination the details of individual 

complaints received from the residents of Ambala Cantt and forwarded by 

Sh Anil Vij MLA and action taken thereon were also supplled which has been kept 

on the record 

The Commuittee has also seen the grievances of Shri Anid Vij MLA 
Ambala Cantt Matter 15 being pursued seriously by the local administration 

in response to the letter bemng wntten by the Honble MLA However the 

Commuttee desires that whenever any letter 15 written by Shri हा Vi) MLA 

or any other MLA of the Ambala district follow पाए action and proper reply पा 

8 courteous manner should be sent by the administration (0 the MLA Petition 

filed by Shr Anil Vi MLA 1s disposed off accordingly However the Committee 

desires that a copy of the above 8810 synopsis may 8150 be sent to 
Shn Anil Vij MLA by the Deputy Commussioner Ambala 

2 PETITION RECEIVED FROM THE PRINCIPAL, SANJAY PUBLIC 

SCHOOL, SECTOR 44-B, CHANDIGARH, REGARDING ALLOTMENT OF 

LAND IN SECTOR 8, PANCHKULA 

The Petition received from the Principal Sanjay Public School Sector 44 B 

Chandigarh reads as under — 

Subject Allotment of 525 88 square meter vacant land adjacent to School 

near Plot No 657 P Sector 8 Panchkula 

As you are kindly aware towards our successful bid for 2266 square 

meters near Plot No 769 P in Sector 8 Panchkula on 21 06 1999 we have 

been allotted alternative site measuring 1700sq meters near PlofNo 657 P 

Sector 8 Panchkula where we have set up the school The plot allotted 

measured 566 square meter less than the allotted site in the open auction 

and 525 89 meters open space has been shown ॥ the layout plan in between 

the school and the adjacent park 

We are attaching herewith a site plan showing 525 88 square meter 

land lying vacant and unused which is abutting the boundary of our school 

४४७ are ready to make payment for this vacant land since we feel hard pressed 

for space and do not have sufficient space for a playing ground for the children 

We are prepared to make deposit of the value of this land 

॥ this vacant space of 525 89 mtr 15 allotted to the school there will 

still be 41 mir less out of the allotted auction site to the school This vacant 

open space should have been included at the time of first zoning plan 

It will not be any hardship to the school to meet out the requirement of 

the site already allotted through auction it was a glaring mistake by HUDA to



not include the available space of 525 meters between the school site and 
the already developed park adjacent to it 

Now the DTP HUDA 1s showing the remaining land as open space and 
not giving due consideration 10 our genuine request Please note that in case 
the land 15 officially allotted to us we undertake 10 keep It as an Open 
Space In the form of an open play ground for school children We will only 
enclose it with a boundary wall to ensure safety for the children 

The case 15 pending In the Estate Office since 2007 

The Petition was placed before the Committee पा 15 meeting held on 
11 05 2011 and the Department was asked 10 send the comments on 12 05 2011 
The Chief Administrator HUDA Sector& Panchkula vide its letter dated 25 05 2011 
rephed 85 under— 

‘The matter has been got examined The Admimistrator HUDA Panchkula 
has intimated that the Principal Sanjay Public School Chandigarh had made a 
request dated 05 08 2010 for allotment of 525 88 sq mtr vacant land adjacent to 
existing school site The request has been got examined from District Town Planner 
Panchkula and Senior Town Planner Panchkula who have reported that the adjacent 
piece of land measuring 525 88 sq mtr 18 earmarked for open space/park etc and 
thus notfeasible for allotment A copy of report of District Town Planner Panchkula 
and Senior Town Planner Panchkula are enclosed herewith The Principal Sanjay 
Public School have also been apprised by the Estate Officer HUDA Panchkula 
vide their office memo no 6239 dated 17 05 2004 

The Committee orally examined the Pettioner and Chief Administrator HUDA 
in its meeting held on 29 06 2011 in which it transpired that the site in question was 
auctioned on 21 06 1999 possession was offered on 25 06 1999 and physical 
possession was given on 21 10 1999 Initally land measuring 2266 sq mtr was 
aliotted but latter on 1700 sq mtr was allotted The land which 15 being requested 
for allotment 1s an open space and the same cannot be aliotted The Pstitioner 
insisted that it was assured by the office of HUDA that as and when land will be 
avallable the same wilt be allotted On being asked of any proof in this regard there 
was no reply from the petitioner ॥ was made clear to the petitroner that the balance 
land cannot be allotted at the old price and HUDA recetved the payment of the land 
which was actually allotted 

The Committee agreed with the plea of the department that land being 
requested for aflotment 15 8 part of plan and it has been reserved for open space/ 
park and the same cannot be allotted 10 the petittoner However the Committee 
asked the petitioner to send all other supporting documents to the Committee and 
the department should also send detailed reply within a period of 15 days The 
Comrmittee observed that no documents have been supplied by the Petitioners 
Therefore the Committee disposed off the Petition accordingly पा its meeting held 
on 07 01 2012 

J
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3 PETITION RECEIVED FROM SHRI RAMESHWAR DASS SHARMA AND 
OTHER RESIDETNS OF VILLAGE KHANPUR, PO KANHERI, DISTRICT 
YAMUNA NAGAR AND REFERRED BY HON BLE SPEAKER REGARDING 
CONSTRUCTION OF STREETS AND DRAINS 

The Petition received from Shn Rameshwar Dass Sharma and other residents 

referred by the Hon ble Speaker to the Committee reads as under — 

सेवा में 

माननीय श्री कुलदीप शर्मा जी 

अध्यक्ष 
हरियाणा विधान सभा 
चण्डीगढ | 

विषय शिकायत निवारण हेतु पेटीशन कमेटी के सम्मुख प्रार्थना पत्र प्रस्तुत करने बारे | 

आदरणीय अध्यक्ष महोदय 

दिनाक 25 03 2011 को आपने यमुना नगर मे अपने स्वागत समारोह मे जनसमूह को सबोधित 
करते हुये हरियाणा विधान सभा मे विद्यमान पेटीशन कमेटी बारे अवगत कराया था। हम इस कमेटी के 

सम्मुख अपना प्रार्थना पत्र प्रस्तुत कर रहे है। 

हम गाँव खानपुर ब्लॉक मुस्तफाबाद जिला यमुना नगर के स्थाई निवासी है। गाव मे हमारी पैतृक 
सम्पत्ति है। सरकार ने अपनी उदार नीति अपनाते हुए गाव की पंचायत को वर्ष 2009 10 मे निर्मल बस्ती 
योजना के तहत 50 लाख रुपये का अनुदान गाव के विकास के लिए दिया था। अनुदान प्राप्त होने पर 
पंचायत विभाग ने गाव मे किए जाने बाले विकास कार्यों का सर्वे करवाकर कार्यान्वित हेतु कार्यकारी अभियन्ता 
पंचायती राज को सौपा था। एक गली जो हमारे मकान के सामने से होकर गूगा माडी की तरफ जाती है 
मे भी इस योजना के तहत्त गली को पक्का कराने व दोनो तरफ' नालिया बनाने का कार्य होना था ! इस गली 
मे पानी का 989 पूर्व से पश्चिम की ओर होता हुआ दक्षिण की तरफ यूगा माडी के पास जहोड की तरफ 
है। गली की कुल लम्बाई लगभग 200 से 250 फुट है। गली मे 'कार्यकारी अभियन्ता पंचायती राज द्वारा गली 
को पक्का करने व॑ नालियो को बनाने का कार्य शुरू किया गया था | सारी गली मे निर्माण कार्य लगभग पूरा 
हो चुका था। दोनो तरफ नालिया बनाने का कार्य प्रगति पर था और लगभग 150 फुट नालिया दोनो तरफ 
बनाई जा चुकी थी | इन नालियो मे पानी का बहाद दक्षिण की तरफ है जहाँ यह गूगा माडी के पास जहोड 
मे गिर रहा है। गाव के घरों का सारा गदा पानी तकरीबन इस जोहड मे ही गिर रहा है। अचानक 
तत्कालीन सरपच ने बाकी बची नालियो का कार्य रुकवा दिया | स्वय नालिया बनाने का दिनाक 27 02 2010 
को असफल प्रयास किया था। 

हमने आशका जताते हुए पहले ही दिनाक 13 01 2010 को खण्ड विकास एवं पंचायत अधिकारी 
मुस्तफाबाद व कार्यकारी अभियता पंचायती राज को लिखित शिकायत करते हुए अवगत कराया था कि 
सरपच अपने हित को ध्यान मे रखने हुए अपने परिवार के मकानों के आगे से गली मे नालिया नही बनने दे 
रहा है और केवल इस बाकी बचे 50 फुट के टुकडे के गली मे मौजूदा पानी के बहाव को पूर्व से पश्चित की
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बजाए पश्चिम से पूर्व की ओर बदलने की कोशिश कर रहा है। जो कि सरासर गलत है। पानी का बहाव 
बदलने के लिए पक्की बनाई जा चुकी गली को दोबारा तोडकर लगभग 4 या 15 फुट ऊँचा उठाना पडेगा। 
जिससे हमारे मकान नीचे की और रह जाएगे और इन घरो के गदे पानी की निकासी नालियो से नहीं हो 
पाएगी! पहले भी सरपच ने जहा जहा उसके मकान लगते है वहा उनके आगे नालिया नही बनने दी। 

विनाक 02032010 को सरपच ने दोबारा फिर गली के इस बचे हुए हिस्से पर एक तरफ 
रतन सिह के मकान के साथ से नाली बनानी शुरू की थी। हमने इसकी सूचना तुरन्त उपायुक्त महोदय को 
दी थी। उपायुक्त महोदय ने हमारे प्रार्थना पत्र पर कार्यवाही करते हुए बी०डी०पी0ओ0 को मौके पर 
निरीक्षण करके की गई कार्यवाही से 7 दिन मे रिपोर्ट प्रस्तुत करने को कहा था। यह प्रार्थना पत्र हमने उसी 
विन बी०डी०पी०ओ0० को दे दिया था तथा बी०डी०पी0ओ0 ने उसी दिन मौके का निरीक्षण करके सरपच 
द्वारा गलत बनाई जा रही नालियो पर काम बद करने के आदेश दिये थे। इस विषय पर हमने दोबारा 
बी०डी०पी0ओ० साहब से कार्यालय मे सपर्क करने की कोशिश की थी। लेकिन बी०डी०पी०ओ० साहब 
उपलब्ध नही हो सके! फोन पर सम्पर्क करने पर बी०डी०पी०ओ० साहब ने बत्ताया कि गलत बनाई जा रही 
नाली के प्रयास मे सरपच के खिलाफ कार्यवाही की जा रही है। लगभग 1 वर्ष का समय बीत चुका है। 
उपायुक्त द्वारा भेजे गए हमारे प्रार्थना पत्र पर बी०डी०पी०0ओ० साहब द्वारा क्या कार्यवाही की गई है। इसकी 
कोई सूचना हमे नही है। 

इसी दौरान सरपच ने गली के साथ बनाए गए नए मकानों के मालिक रतन सिह आदि से मिलकर 
अपनी ही पंचायत के खिलाफ सिविल सूट करवाकर अदालत से यथा स्थिति के आदेश प्राप्त करवा लिए 
ताकि अपनी मर्जी के अनुसार बयान देकर अपनी अनाधिकृत कार्य पर मोहर लगवाई जा सके और केस की 
कार्यवाही के लिए पंचायत के लीगल ऑफिसर होने के बावजूद भी अपने ही भाई को पचायत का वकील 
मुकरर्र कर दिया | जो पंचायत का हित न देखकर अपने परिवार के हित मे ही कार्य कर रहा है। पंचायत 
विभाग का लीगल ऑफिसर उपलब्ध होते हुए प्राईवेट वकील को नियुक्त करना किसी '्यक्ति विशेष को 
वित्तीय लाभ पहुंचाना दर्शाता है। जो कि सार्वजनिक धन का दुरुपयोग भी है। अदालत का नाम आते ही 
विभाग ने इस बारे कोई भी कार्यवाही करने के लिए मना कर दिया है जबकि न तो विभाग को पार्टी बनाया 
गया है और न ही विभाग को कोई ऐसा आदेश दिया है। इस समय केस कोर्ट मे लवितत है। घरो का गदा 
पानी खुला गली मे फैल रहा है जिससे भारी बदबू फैल रही है तथा बीमारी फैलने का खतरा भी बना हुआ 
है। 

अदालत द्वारा सारी गली के कार्य पर यथा स्थिति के आदेश पारित नहीं किए गए है। केवल केस 
प्रापर्टी बारे ही यथा स्थिति के आदेश है। केस प्रापर्टी रतन सिह के मकानों के साथ बनाई जाने वाली नाली 
पर है। यदि गली के बाकी बचे हिस्से मे रघुराज सिह के मकानों के आगे से नाली बनाकर शेष गली में 
बनाई जा चुकी नालियो मे जोड दिया जाये तो रतन सिह के मकानों का जो दूषित पानी गली मे फैल रहा 
है वह पहले से ही बनी नालियो के माध्यम से गाव के जोहड मे चला जाएगा जहाँ सारे गाव का दूषित पानी 
गिर रहा है जिससे गली मे फैल रहे प्रदूषण व बदबू नहीं फैलेगी तथा आने जाने वाले लोगो को कोई 
परेशानी नही होगी। 

इसके अतिरिक्त अदालत को सही स्थिति से अवगत कराना भी आवश्यक है और यह कार्य पचायत 
विभाग ही कर सकता है या गाव की पंचायत करे परन्तु न तो विभाग ही कोई कार्यवाही कर रहा है और
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न ही मौजूदा सरपच जबकि State Liigation Policy 2010 मे भी कार्यालयों मे लबित मामलों को शीघ्र 

निपटारा करने पर बल दिया गया है। 

अत प्रार्थना की जाती है कि सारे तथ्यो की जाँच किसी उच्च अधिकारी से करवाकर तकनीकी 
विभाग की रिपोर्ट लेकर गली के बाकी बचे हिस्से मे भी दोनो तरफ पानी के मौजुदा बहाव के अनुसार 
नालिया बनाई जाए ताकि घरो का गदा पानी गली मे खुला न फैल कर नालियो के माध्यम से जोहड मे जा 
सके। तथा यह भी प्रार्थना की जाती है कि प्राईवेट वकील की जगह पंचायत विभाग के लीगल अधिकारी को 
केस की पैरवी के लिए नियुक्त किया जाए ताकि अदालत को सही स्थिति से अवगत कराया जा सके। 
आपकी अति कृपा होगी। 

धन्यवाद सहित | 

प्रार्थी 

दिनाक 28 03 2011 हस्ता0/ 

(रामेश्वर दास शर्मा) 

व रमेश चन्द्र शर्मा आदि 

गाँव खानपुर डा० कान्हडी कला 
जिला यमुनानगर | 

The Petitioner also attached letter dated 13 01 2010 wniten (0 the Executive 
Engineer Panchayt Raj Jagacdhrn and BDPQ Mustfabad and letter dated Nil written 
to the Deputy Commissicner Yamunanagar which are on the record of Vidhan 

Sabha Secretariat 

The Petition was placed before the Committee in its meeting held on 
11 05 2011 and the Department was asked to send the comments on 12 05 2011 
Copies of the letter dated 24 05 2011 wntten by Executive Engineer Yamuna Nagar 
to DC Yamuna Nagar and the map showing the drainage system in the concerned 
street letter of the office of Deputy Commissioner Yamuna Nagar were sent by the 
Financial Commissioner vide its letter dated 25 05 2011 which reads as under — 

उपरोक्त विषय पर श्री रामेश्वर दास शर्मा निवासी कन्हेडी जिला यमुनानगर द्वारा माननीय 

अध्यक्ष हरियाणा विधान सभा के सम्मुख याचिका दायर की & | यह पटीशन दिनाक 25 05 2011 को कमेटी 
के सम्मुख विचारार्थ निश्चित है। इस पटीशन मे मुख्य मत्री अनुसूचित जाति निर्मल बस्ती योजना के तहत 
वर्ष 2009 10 के दौरान विकास कार्य करवाने हेतु ग्राम पचायत खानपुर को इस कार्यालय के पत्र क्रमाक 
पी०आर०ए० 1 2009/23053 84 दिनाक 22 08 2009 द्वारा मु० 50 00 लाख रुपये की राशि जारी की गई 
थी से गलियो व नालियो के निर्माण करवाये जाने &1 

अत आपको पटीशन की छाया प्रति भेजकर अनुरोध है कि इस बारे आप अपनी स्पष्ट टिप्पणी 2 
दिन के भीतर विशेष वाहक के माध्यम से इस कार्यालय मे भिजवाये ताकि हरियाणा विधान सभा सचिवालय 
को निश्चित तिथि से पूर्व उत्तर दिया जा सके। 

Copies of 501 before the Civil Judge Senior Division Jagadhri reply thjereto 
and the intenm order ॥ the matter were 8150 placed on record
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fi___\___R_——_The Petitioner again sent a letter to the Committee on 22 06 2011 which 
reads as under— 
e e e ——— 

सेवा मे 

माननीय श्री बी०बी० बत्तरा 'जी 

चेयर परसन याचिका समिति 

हरियाणा विधान सभा 
चण्डीगढ | 

दविक्य शिकायत निवारण हेतु पैटीशन कमेटी के सम्मुख प्रार्थना पत्र प्रस्तुत करने बारे । 

आदरणी अध्यक्ष महोदय जी 

हम आपका ध्यान पहले से दिए प्रार्थना पत्र दिनाक 28 03 2011 की ओर दिलाना चाहते है। 

इस विषय पर नम्र निवेदन है कि हम प्रदेश की इस सर्वोचय सवैधानिक सस्था के बहुत आमारी है 
जिसने हमारे प्रार्थना पत्र की जाच पड़ताल करवाकर सच्चाई जानने की कोशिश तो की। जाच पड़ताल 
उपरात विभाग द्वारा इस बारे मे विस्तृत रिपोर्ट समिति को भेजी गई है। रिपोर्ट मे हमारे द्वारा लगाए गए 
सभी आरोपों की पुष्टि होना पाया गया है। पानी का बहाव पूर्व से पश्चिम की ओर होते हुए दक्षिण की तरफ 
गूग्गा माडी के पास मौजूद जोहड की ओर है! यही हमारी प्रार्थना थी कि इस गली के पानी के बहाव की 
तकनीकी विभाग से रिपोर्ट लेकर गली के दोनो ओर नालिया बनाई जाए। रिपोर्ट मे हमारे द्वारा लगाए गए 
इस आरोप की पुष्टि भी होती है कि भूतपूर्व सरपच ने इस गली के 50 फुट के टुकडे का निर्माण कार्यकारी 
अभियन्ता पंचायती राज जिस द्वारा गली मे पेविंग का कार्य किया गया है न करवाकर स्वय किया है और 
नाली के इस टुकड़े के बहाव को पश्चिम से पूर्व की ओर कर दिया है! विभाग द्वारा रिपोर्ट मे अदालत द्वारा 
गली मे यथा स्थिति बनाए रखने के आदेश के कारण बाकी कार्य रुका हुआ दर्शाया गया है। इस बारे मे हम 
स्थिति स्पष्ट करना चाहते है। 

यह सही है कि अदालत ने इस गली की मुतनाजा जमीन बारे स्टेटस को बनाए रखने के आदेश 
दिए है। परन्तु यह आदेश केवल केस मे दर्शायी गई केस प्रोपर्टी के बारे ही है न कि सारी गली के बारे मे | 
रिपोर्ट के साथ सलग्न नक्शे मे भी केस प्रोपर्टी लाल स्याही से अकित की गई है जो कि रतन सिह के मकान 
से लेकर सतपाल/जगशेर सिंह के मकान तक है। वादीगण द्वारा भी अदालत मे केस प्रोपर्टी के लिए जो 
नक्शा साथ लगाया है उसमे भी रतन सिद्द के मकान से लेकर जगशेर आदि के मकान तक यथा स्थिति की 
माग की गई है और अदालत द्वारा इसी केस प्रोपर्टी पर यथा स्थिति बहाल रखने के आदेश दिए हुए है न 
कि सारी गली के लिए। मुतनाजा जमीन की नक्शे अनुसार कुल लम्बाई 49 फुट दिखाई गई है और विभाग 
द्वारा भी जो नक्शा साथ लगाया है उसमे यथा स्थिति वाली जगह की लम्बाई 50 फुट ही दिखाई है 
वादीगण द्वारा केस के साथ लगा गए नक्शे की छायाप्रति सलग्न है। इसलिए विभाग द्वारा यह कहना कि 
यथा स्थिति के कारण गली का बकाया कार्य रुका हुआ है तथ्यो पर आधारित नहीं है। 

वास्तविक स्थिति यह है कि विभाग की रिपोर्ट अनुसार गली मे 150 फुट की नालिया पहले ही 
बनाई जा चुकी है। 50 फुट नाली पर केस है। गली की कुल लम्बाई लगभग 150+150+60=260 फुट है
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बीच मे जो यह 60 फुट का टुकडा बचा हुआ है। इस पर कोई सटे नहीं है। जो 50 फुट नाली भूतपूर्व 
सरपच द्वारा बनाई दिखाई गई है उसका बहाव ब्रदलने की कोशिश की गई परन्तु पानी तो अपने बहाव 
अनुसार ही जायेगा। इसलिए इस नाली मे रतन सिंह के मकान का पानी जो गिर रहा है वह पूर्व की तरफ 
न जाकर ओवर फलो होकर गली मे फैल रहा है और प्राकृतिक बहाव अनुसार गली मे पश्चिम की तरफ 
होता हुआ पहले से विद्यमान 150 फुट की नालियो मे गिर रहा है। इन नालियो मे गिरने के लिए पानी 60 
फुट गली मे खुला फैल रहा है यदि इस 60 फुट के टुकडे मे दोनो तरफ नालिया बनाकर पहले से ही 
विद्यमान नालियो मे जोड दिया जाए तो यह पानी खुले मे न फैलकर नालियो के माध्यम से बद्दाव अनुसार 
जोहड मे चला जाएगा । जहा पहले से घरो का वेस्ट पानी गिर रहा है जिससे आम गाव वासियों को भी 
आने जाने मे जो असुविधा हो रही है उससे बचा जा सकता है तथा घरो का यह वेस्ट पानी जो गली मे खुले 
मे फैलकर पदुषण फैला रहा है उससे भी बचा जा सकता है। इसलिए प्रार्थना है कि इस 60 फुट के टुकडे 
मे शीघ्र ही नालिया बनाने के लिये विभाग को आदेश दिए जाए। 

जहा तक 50 फुट टुकडे पर यथा स्थिति के आदेशों का प्रश्न है। यथा स्थिति निरस्त कराने के 
लिए पंचायत की तरफ से कोई कोशिश नहीं की जा रही है क्योकि भूतपूर्व सरपच ने अपने भाई को पंचायत 
का वकील नियुक्त किया हुआ है। अपने ही भाई द्वारा किए हुए कार्य को वकील साहब कैसे गलत बता 
सकते है। उनको यह अच्छी तरह पता है कि नाली गलत बनाई गई हुई है जिसमे पंचायत फड का 
दुरुपयोग हुआ है जिसके लिए भूतपूर्व सरपच के विरुद्ध कार्यवाही होना निश्चित है परन्तु पंचायती राज 
एक्ट 1994 की धारा 53(5) मे यह स्पष्ट लिखा है कि सरपच पद से हटने के दो वर्ष के अन्दर ही किसी 
भूतपूर्व सरपच के खिलाफ कार्यवाही हो सकती है। उस दो वर्ष की समय सीमा को ध्यान मे रखते हुए ही 
भूतपूर्व सरपच अदालत मे यथा स्थिति निरस्त करवाने मे देरी कर रहा है। एक वर्ष हो चुका है और एक 
वर्ष और इसी तरीके से निकालना चाहता है। हमने विभाग के ध्यान मे भी यह बात लाई है कि जब तक 
पचायत के कैस को पंचायत का एल०ओ० नहीं लडता तब तक यथा स्थिति निरस्त नहीं हो सकती इसलिए 

आपसे प्रार्थना है कि प्राइवेट वकील की जगह सरकारी वकील यानी पंचायत विभाग के लिगल ऑफिसर को 
पघायत का वकील नियुक्त करने के विभाग को आदेश दिए जाए जो अदालत मे सही स्थिति बयान कर 
सके। 

अत नम्र निवेदन है कि समिति ऊपर लिखित तथ्यो को ध्यान मे रखते हुए हमे शीघ्र न्याय दिलाने 
का कष्ट करे ताकि Justice delayed justice denied वाली कहावल चरिन्नार्थ न हो। 

धन्यवाद सहित | 

प्रार्थी 
हस्ता०/ 

दिनाक 22 06 2011 रामेश्वर दास शर्मा 
रमेश चन्द्र शर्मा पुत्र श्री मुकन्दी लाल 

गाँव खानपुर डाकखाना कान्हडी कला 

जिला यमुनानगर। 

The Committee orally examined 009९0 Yamuna Nagar Petioner and 
Ex Sarpanch Village Khanpur in its meeting held on 13 07 2011 After heanng the
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3810 persons and going through the map the Commuittee observed 85 under — 

The matter in dispute is sub Judice in the Court of Civil Judge 
Jagadhn The Committee after hearing the parties feels that when the matter 
is already pending in the Court the party may seek the relief to redress his 
grievance from the Court The Petition is disposed of accordingly’ 

The Petitioner again submitted another Petition to the Committee for 
reconsideration of the matter on 29 10 2011 which reads as under — 

“सेवा A 

अध्यक्ष महोदय 

याचिका समिति 

हरियाणा विधान सभा चण्डीगढ। 

विकय गॉव खानपुर ब्लाक मुस्तफाबाद मे निर्मल बस्ती योजना के तहत गलियाँ व नालियो के निर्माण बारे 
पुनर्विचार याचिका प्रस्तुत करना। 

श्रीमान जी 

आपका ध्यान विधान सभा सचिवालय के पत्र न० HVS/Petition/2/2011/8866 71 दिनाक 1 7 2011 
की और दिलाया जाता है। 

उपरोक्त विषय के सदर्भ मे 7 निवेदन है कि हमारी याचिका पर सुनवाई करते हुए समिति द्वारा 
मामले पर अदालत द्वारा यथा स्थिति के आदेश बहाल रखे जाने के कारण कोई भी कार्यवाही करने में 
असमर्थता व्यक्त की थी। पंचायत विभाग द्वारा भी जो रिपोर्ट समिति को भेजी गई थी उसमे भी मामले में 
अदालत द्वारा यथा स्थिति बहाल रखे जाने के कारण गली का बाकी कार्य रुका हुआ दर्शावा गया था! 

अब दिनाक 05 10 2011 को माननीय अदालत ने यथा स्थिति के अपने पहले से जारीं आदेशों को 
आगे Extend नहीं किया है। जिससे स्पष्ट हो जाता है कि अब गली के किसी भी भाग पर कार्य करने में 
अदालत की तरफ से कोई रोक नहीं है। 

इस विषय पर विभाग पहले ही विस्तृत रिपोर्ट समिति को प्रस्तुत कर चुका है। रिपोर्ट के साथ 
कार्यकारी अभियन्ता की Technical रिपोर्ट व साईट प्लान भी सलग्न किया गया & | रिपोर्ट मे साफ दर्शाया 
गया है कि रामेश्वर की बैठक से गुग्गा माडी की तरफ वाली गली का प्राकृतिक प्रवाह पूर्व से पश्चिम की 
ओर होते हुए दक्षिण की तरफ गुग्गा माडी के पास मौजूद जोहड की ओर है। रिपोर्ट मे यह भी दर्शाया गया 
है कि गली को पक्का करने (Paving) का कार्य पूर्ण हो चुका है। गाव मे निर्मल बस्ती योजना के तहत 50 
लाख रुपये की राशि गलियाँ 7 नालियों बनाने हेतु स्वीकृत हुई थी जिसमे से 32 09 लाख रुपये की राशि 
खर्च हो चुकी है व कार्य प्रगति 'पर है। 

रिपोर्ट मे सलग्न नक्शे को तीन भागों मे दर्शाया गया है लगभग 50 फुट का हिस्सा विवादित 
दिखाया गया है तथा 60 फुट का हिस्सा बिना नालियो के दिखाया है व 150 फुट मे गली के दोनो तरफ 
नालियोँ बनी हुई दिखाई गई है। मामले मे अदालत द्वारा यथा स्थिति बहाल रखे जाने के कारण गली का 
बाकी कार्य रुका हुआ दर्शाया गया है। 

1
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अब चूकि अदालत द्वारा यथा स्थिति & amdeh को आगे Extend नहीं किया गया है। इसलिए 

प्रार्थना की जाती है कि हमारी याचिका पर पुनर्विचार करते हुए विभाग से प्राप्त हो चुकी रिपोर्ट को लागू 
करने के आदेश दिये जाये ताकि गली का जो कार्य यथा स्थिति के आदेशो के कारण रुका हुआ दर्शाया गया 
था उसे पूरा किया जा सके। यहाँ यह लिखना भी उचित होगा कि गली मे रतन सिह वगैरह के घरो का 
दूषित पानी खुले मे गली मे फैल रहा है जिससे आम आदमी को असुविधा हो रही है और हमारी बैठक/ 
मकानों की नीवो को नुकसान पहुंच रहा है जिनके गिरने तक का अदेशा बना हुआ है तथा यह दूषित पानी 
प्रदूषण फैलाने के अतिरिक्त बीमारी फैलने के अन्देशो को भी बढावा दे रहा है। अत जनहित को ध्यान में 
रखते हुए गली का बकाया कार्य शीघ्र पूर्ण कराने की कृपा करे। हम आपके अति धन्यवादी होगे। 

प्रार्थी 

हस्ता०/ 

दिनाक 29 10 2011 रामेश्वर दास शर्मा 

रमेश चन्द्र शर्मा पुत्र श्री मुकन्दी लाल 
गाँव खानपुर डाकखाना कान्हडी कला 

जिला यमुनानगर | 

The Petition was placed before the Committee on 09 11 2011 and the DDPQC 

was asked to send the comments which was not received and a reminder was sent 

on 29 12 2011 The comments are still awarted 

4 PETITION RECEIVED FROM SMT GUDDI W/O SHRI RAMESHWAR, 

RESIDENT OF VILL SEENK, TEHSIL ISRANA, DISTRICT PANIPAT, 

REGARDING COMPENSATION IN LIEU OF DAMAGES CAUSED TO 

HOUSE DUE TO FIRE 

The Petition received from Smt Guddi W/o Shri Rameshwar Resident of 

Vill Seenk Tehsil Israna and referred to the Committee by the Hon ble Speaker 

reads as under — 

* सेवा मे 

माननीय कुलदीप शर्मा जी 
विधान सभा अध्यक्ष 

हरियाणा सरकार 

चण्डीगढ। 

Sub  To the Petition Committee Haryana Assembly 

विषय मकान मे आग लगने पर मुआवजा दिये जाने बारे प्रार्थना पत्र | 

मान्यवर 

निवेदन यह है कि मै गाव सीक तहसील इसराना (पानीपत) की रहने वाली हूँ। मै बाल््मीकि जाति 

से सम्बन्ध रखती हूँ । मेरे मकान मे मोमबत्ती जलती छोडने पर आग लग गई थी जिसकी तारीख 5 6 2009
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है। मेरे घर मे जो सामान था वह सारा जलकर राख हो गया था। घर के सारे जरूरी कागज राशन 
कार्ड पहचान पत्र कॉपी किताबे कपड़े सन्दरूक सब कुछ जलकर ढेर हो गया था। कुछ भी शेष नहीं बचा 
था मैने ए०डी०सी० एव डी०सी० के पास भी दरखास्त दी थी मेरी सारी कागज कार्यवाही पूरी हो गई थी 
मेरे सारे कागज बाढ शाखा कमरा न० 30 मे आए हुए &1 लेकिन मुझे आज तक मुआवजे की रकम नहीं 
मिल पाई। मै बहुत ही गरीब औरत हूँ! साहब से प्रार्थना है कि मुझे जल्दी से जल्दी जले हुए मकान का 
मुआवजा दिलवाने का कष्ट करे ताकि मै अपना घर बना सकूँ। 

आपकी अति कृपा होगी। 

धन्यवाद | 

दिनाक 6 5 2011 प्रार्थीया 

श्रीमती गुडडी पत्नी श्री रामेश्वर (50) 

गाव सींक तहसील इसराना (पानीपत) | 

The Petrtion was placed before the Committee पा ॥5 meeting held on 

06 06 2011 and the Commtdtee considered the same and decided that said petition 
may be sent to the concerned Department for sending their comments within a 
peried of 10 days 

The Committee orally examined the representatives of the Department in its 
meeting held on 27 07 2011 in which it was informed that amount of compensation 
has been given to the complainant The Committee was not satisfied as the 
department delayed the matter for giving compensation to the needy lady as also 
sending the reply 10 the Commuttee despite reminder and desired that the matter 
may be inquired into and the action taken for this lapse be intimated to the Commuttee 

The Department sent its reply vide its letter 29 07 2011 informing that an 
amount of ¥ 8 750/ has already been given (0 the Petitioner the receipt of which 
was enclosed and action against the delinquent concerned Assistant & Clerk 15 
being inthiated under Rule 8 & 7 respectively 

The Committee considered the matter in its meeting held on 07 01 2012 and 
keeping in view the fact that the grievance of the Petittoner has been redressed and 
the Department 18 taking necessary action against the delinquent officials the 
Committee desired that no further action in this regard be taken and the Petition 15 

disposed off accordingly
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5 PETITION RECEIVED FROM SH SATBIR BHARDWAJ, BUREAU CHIEF, 

PUNJAB KESRI, 18 B, AAPKA CITY PLAZA, CIVIL LINES, GURGAON, 

REGARDING THREAT TO HIS LIFE FROM THE SUB-INSPECTOR OF 

POLICE 

The Petition received from Sh Satbir Bhardwa) Bureau Chief Punjab Kesn 

18 B Aapka City Plaza Civil Lines Gurgaon and referred to the Committes by the 

Hon ble Speaker reads as under — 

सेवा मे दिनाक 8 जून 2011 

माननीय विधान सभा अध्यक्ष 

हरियाणा सरकार | 

विषय राजेन्द्रा पार्क थाना प्रभारी जिसकी दो विभागीय जाच चल रही है और अपराधिक मामला भी दर्ज है 

जो पुलिस एक्ट 13 (2)(दद्द) मे भी साफ लिखा है कि कोई भी आरोपी थानेदार एसएचओ नहीं लग 

सकता। इसका तो उल्लघन हुआ ही है इसके खिलाफ एसीपी व एसएचओ के खिलाफ जाच की जाए 

और साथ ही इस बात की भी जाच की जाए जब पुलिस आरटीआई नबर 462 डी दिनाक 14 11 मे 
तो यहा तक खुलासा कर रही है कि गुड़गाव के सभी थानों मे इस्पैक्टर लगेगे लेकिन राजेन्द्रा पार्क 

थाने मे सब इस्पैक्टर वह भी आरोपी जिसके खिलाफ मुकदमा 250 और वो विभागीय जाच चल रही 

है तो इससे तो साफ है कि इस पुलिस अधिकारी की मैंने एसीपी से शिकायत की थी कि इनसे मेरी जान 
को खतरा है क्योकि ये खनन माफिया व भूमाफिया से मिलकर मेरी हत्या कर सकते है तो एसीपी ने 

कहा कि दुनिया मरती है तुम भी मर जाओगे तो क्या होगा। महोदय एसीपी ने तो यहा तक कहा कि 
मुझे मालूम है कि मेरा सब इस्पैक्टर आरोपी है लेकिन मैंने लगवाया है तुम क्या करोगे। महोवय इन 

दोनो ने मुझे जो 12 सालो से लगातार खतरा होने के कारण जो सुरक्षा मिली थी उसको भी इन्होने एक 
सोची समझी साजिश व खनन व भूमाफियाओ से मिलकर मुझे सुरक्षित दिखाया गया है। मुझे अदेशा 

है कि मेरी हत्या हो सकती है और पुलिस विभाग इसमे पूरी तरह से दोषी है। महोदय मेरे मामले की 

किसी दूसरे राज्य के आईपीएस अधिकारी से जाच कराई जाए और अगर मेरी हत्या हो जाती है तो 
गुड़गाव पुलिस को दोषी माना जाए क्योकि मै गुड़गाव पुलिस की जाच से सतुष्ट नही हू। 

श्रीमान जी 

1 यह कि महोदय मै एक वरिष्ठ हिन्दी दैनिक पचाब केसरी दिल्ली मे ब्यूरो चीफ हू । इसके 
अलावा मै राज्य सरकार से भी सम्मानित हू और मैने कई धार्मिक सगठनो व अन्य कई प्रदेशो से भी 
पत्रकारिता के दौरान सम्मानित g 

2 यहें कि महोदय मैने सदैव ही पुलिस अधिकारियो व खनन माफिया के खिलाफ लगातार 
अपने अखबार मे खबरे प्रकाशित की है जो पूर्णतया नथ्यो के आधार पर की है। 

3 यह कि मैने समय समय पर खनन माफिया भूमाफियाओ राजनेताओ अपराधियों के खिलाफ 

समाचार पत्र पूर्ण तथ्यो से प्रकाशित कर कई बार ऐसे असामाजिक सगठनो का भडाफोड भी किया है। अत
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मुझे पत्रकारिता की जिम्मेदारी के निर्वहन के दौरान विभिन्न प्रकार की विषमताओ @ जूझना पडता है व 

अपनी बेखौफ कलम से सामाजिक आर्थिक व अपराधिक कुरुतियो को उजागर करता रहा g 

4 77 कि महोदय मुझे ऐसे असामाजिक सगठनो से निरतर तौर पर जान से मारने की 
धमकिया भी आती रही है जिनके खिलाफ मैने एफआईआर भी दर्ज कराई है और उन एफआईआर की 
जाच् भी गुडगाव पुलिस के अधिकारी ही कर रहे है। जिन्होने अब तक अपनी किसी भी जाघ से मुझे सतुष्ट 
नहीं कया है और न ही किसी भी एफआईआर ने एक भी आरोपी को पकडा है। 

5 T कि महोदय मुझे इन अपराधिक सगठनो से जान से मारने की धमकी के कारण पिछले 
12 सालो से सुरक्षा मुहैया करवाई गई थी लेकिन अब पुलिस विभाग व राजनेताओ के खिलाफ समाचार पत्र 
मे समाचार प्रकाशित करने के पश्चात मेरी सुरक्षा बिना काई नोटिस दिए हटा ली गई। जिसके कारण मै 
व मेरा परिवार इन कुख्यात अपराधियों से लगातार डरे हुए है। 

68 यह कि महोदय मेरे पास ऐसे बहुत से सबूत है जिनमे साफ तौर पर यह दर्शित हो रहा है 
-----कि एसएचओ राजेन्द्र पार्क जसवन्त सिह जिन पर दो विभागीय जाच व एक अपराधिक मामला चल रहा है 

को किसी भी तौर पर एक थाना प्रभारी नही लगाया जा सकता। इसके अलावा मेरे पास आरटीआई के तहत 
मागी गई जानकारी मे यह भी दर्शित किया है कि एक निरीक्षक स्तर का अधिकारी ही थाना प्रभारी हो 
सकता है जबकि राजेन्द्रा पार्क थाना प्रभारी उप निरीक्षक स्तर का है। 

7 यह कि महोदय मेरी प्रत्येक कार्यवाही जो कि मेरी सुरक्षा से सबघित व मेरी पूर्व दर्ज कराई 
हुई एफआईआर जिन पर थाना प्रभारी राजेन्द्र पार्क जसवन्त सिह कार्यवाही कर रहे है व इनके खिलाफ 
मैने अपने समाचार पत्र मे अनेको बार खबर प्रकाशित की है जिससे मानसिक रूप से ये मुझे प्रताडित करना 
चाह रहे है व जो अधिकारी पहले से ही विभागीय जाचो से जूझ रहा हो और उसके खिलाफ किसी 
समाचार पत्र मे भी खुलकर उसका विरोध हुआ हो तो ऐसा पुलिस अधिकारी कैसे मेरी जाच को सिरे चढा 
सकता है। 

8 यह कि महोदय मेरी पिछली 12 सालो की जो सुरक्षा मुझे मुहैया कराई हुई थी और जिन 
पर सदैव ही पुलिस अधिकारियों ने 9 एसेसमैट पर खतरा दिखाया है लेकिन अचानक ही खतरा कैसे 
खत्म हो गया पुलिस इस मामले की जाच करने की बजाए अपने ही अधिकारियों को बचाने के लिए यह 
लिखती है कि अब खतरा नही है जिस समय खतरा था उस समय हमने सुरक्षा दी थी। महोदय इस मामले 
की भी जाच की जाए कि जब एसीपी उद्योग राजेन्द्रा पार्क एसएचओ की विभागीय जाच कर रहे है तो उनको 
यह नही मालूम नहीं कि पुलिस रूल की धज्जिया उडाते हुए एसएघओ लगे है और एक टेबल पर ही चाय 
पीकर हर मामले की जाच करते है। 

8 यह कि महोदय 24 दिसम्बर 2010 को एक तरफ उक्त थाना प्रभारी मुकदमा नबर 177 में 
एएसआई गजेन्द्र सिह की एक रिपोर्ट जो 2 अगस्त 2009 को अतिम रूप से लिखी गई है मे मेरी जान को 
किसी तरह का खतरा होने का दावा नहीं किया है। जबकि उसके बाद की स्थितियो का आकलन करते हुए 
लगातार कई बार 9 एसेसमैट मे डीसीपी वैस्ट डीसीपी मुख्यालय व पुलिस आयुक्त गुडगाव ने मेरी 
सुरक्षा का खतरा बताया है व मुझे 24 घटे एक T तैनात करने की रिपोर्ट दी है। महोदय इन पहलुओ
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की जाच प्राथमिकता की दृष्टि पर की जाए कि यदि एक एएसआई की रिपोर्ट के तहत मुझे खतरा नहीं 
दिखाया गया था क्या केवल उसी की रिपोर्ट के आधार पर मेरी सुरक्षा को हटाया गया है या फिर ये 
उपरोक्त अधिकारी एएसआई के दबाव मे आकर या किसी बडे अधिकारी के दबाव मे आकर मेरी सुरक्षा को 

हटा दिया गया है। आखिरकार एक निम्न स्तर के अधिकारी की रिपोर्ट को उच्च अधिकारियों ने इतना 

महत्व दिया कि अपनी रिपोरटों को ही झुठला दिया आखिर ये कैसे हुआ। महोदय इन श्रेट एसेसमैटो की 

जाच की जाए। 

10 यह कि महोदय उपरोक्त पुलिस अधिकारियों ने सोची समझी साजिश के तहत मेरी सुरक्षा 

को हटाया है और मुझे पूर्ण रूप से अदेशा है कि पुलिस किसी असामाजिक सगठन अपराधिक गैग 
राजनेता पुलिस की मदद से मुझे जान से मरवा सकते है व पुलिस ने तो मुझे किसी झूठे मामले मे फसाना 

चाहते है। महोदय A अपने परिवार का अकेला आजीविका कमाने वाला सदस्य हू यदि मेरी मृत्यु इन 

असामाजिक तत्वो से पुलिस ने करवा दी तो मेर पूरा परिवार दर दर की ठीकर खाने पर मजबूर हो 
जाएगा! 

महोदय मेरी हाथ जोड़कर विनम्र प्रार्थना है कि मेरी विषम परिस्थितियों पर विचार कर मुझे 
अपराधियों के हाथो से मरने की बजाए मेरे सभी पहलुओ की जाच प्राथमिकता के आधार पर कराई जाए। 

धन्यवाद सहित | 

प्रार्थी 

सतबीर भारद्वाज 

ब्यूरो चीफ पजाब केसरी 

वरिष्ठ उपाध्यक्ष दक्षिणी हरियाणा पत्रकार संघ 

राष्ट्रीय उपाध्यक्ष अखिल भारतीय ब्राह्मण महासघ 

18बी आपका सिटी प्लाजा सिविल लाईस गुडगाव! 

With the above Petition the Petitioner also enclosed information received by 

him from the office of Police Commissioner Gurgaon under RTI Act and various 

news cuttings in support of his Pettion The Petrtion was placed before the Committee 

॥ its meeting held on 29 06 2011 and the Committee considered the same and 

desired that the comments of the concerned department may be obtained within 8 

period of 10 days for consideration of the Committee 

The Department was asked to send the comments on 07 07 2011 and a 

reminder was 8150 sent on 20 07 2011 The Police Commissioner Gurgaon vide its 

letter dated 12 08 2011 replied as under —
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प्रेषक 

पुलिस आयुक्त 
रुडगाव 

सेवा में 

सचिव 

हरियाणा विधान सभा सचिवालय 

सैक्टर 1 चण्डीगढ | 

क्रमाक 21285/सी सी दिनाक 12 8 11 

5y -- Regarding petition/representation received from Sh Satbir Bhardwaj, 

Bureau Chief Punjab Kesn against SHO Rajendra Park 

यादि — 

कृपया आपके कार्यलय के पत्र क्रमाक HVS/Pettion/11 12 9213 दिनाक 7 7 11 के सदर्भ A 

उपरोक्त विषय के सम्बन्ध मे बिन्दुवार रिपोर्ट पुलिस उपायुक्त पश्चिम गुडगाव के माध्यम से 
सहायक पुलिस आयुक्त उद्योग गुडगाव व प्रबन्धक थाना राजेन्द्रा पार्क युडगाव से प्राप्त की गई। रिपोर्ट 
अनुसार परिवादी पजाब केसरी अखबार का ब्यूरो चीफ है 'जो समाचार पत्र मे खनन माफिया भू माफिया 
राजनेता व आपराधिक गिरोहो की कार्यशैली बारे लिखता रहा है। परिवादी पेशे से पत्रकार है जिसको 
पहले धमकी मिलने पर अभियोग अकित किये गये और सुरक्षा उपलब्ध कराई गई। प्रबन्धक थाना राजेन्द्रा 
पार्क गुडगाव की रिपोर्ट अनुसार परिवादी को कोई खतरा नहीं है जिस कारण से परिवादी की सुरक्षा 
हटा दी गईं। विस्तृत बिन्दुवार रिपोर्ट की छायाप्रति अवलोकनार्थ सलान है। 

सलग्न यथोपरि। 

हस्ता/ 
पुलिस आयुक्त 

गुडगाव! 

The Police Commissioner 8150 attached the letter dated 10 08 2011 from 
the Police Deputy Commissioner (West) Gurgaon and the report of the Manager 
Thana Rajndra Park Gurgaon and the report of Assistant Police Commissioner 
Industries Gurgaon which are on the record 

The Committee considered the matter in ॥5 meeting held on 07 01 2012 and 
keeping in view the report of the Police Commussioner Gurgaon that there 19 no 
danger to the Petitioner and also going through the reports of vanous Police authorties 
as mentioned above the Committee desired that no further action in this regard 06 
taken and the Petition i1s disposed off accordingly
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6 PETITION RECEIVED FROM SH NEERAJ ANAND, SH SANTOSH 
BATRA, SH LAKHI RAM (HARIJAN) & SH PAPPU KHATI ALL 
RESIDENTS OF BARA PANA, KALANAUR, REGARDING TOWN PARK, 
KALANAUR 

The Petition received from Sh Neeraj Ananad Sh Santosh Batra 
Sh Lakhi Ram (Harjan) and Sh Pappu Khati ali residents of Bara Pana Kalanaur 
reads as under — 

सेवा मे 

चेयरमैन 

पटीशन कमेटी 

हरियाणा विधान सभा 

सैक्टर 1 चण्डीगढ। 

विषय — टाऊन पार्क कलानौर | 

श्रीमान जी 

माननीय मुख्यमत्री महोदय जी ने इस पार्क का उदघाटन किया था | पार्क की कोई देखभाल नही हो 
रही है और सरकार ने इसके विकास पर लाखो रुपये खर्चा किया है। पार्क मे हाई मास्क' लाईट लगी है 
और जब मुख्यमत्री ने उदघाटन किया उन्ही 10 दिनो लाईट जली और उसके बाद खराब पडी है। 

जिस मकसद से सरकार ने बनाया था उसका जनता को कोई लाभ नहीं हो रहा है और सभी 

अधिकारी पार्क कौ ठीक ठाक रखने में कोताई कर रहे है। प्रार्थना है कि सभी अधिकारियों को सख्त 

हिदायत दी जाये और पार्क की सभी व्यवस्थाए ठीक की जाए। 

Sd/ 
Petitioners 

Neera) Anand and others 

The Committee orally examined the Sub Divisional Engineer (Electrical) 
HUDA Rohtak in its meeting held on 03 11 2011 who assured that proper 
maintenance of the Park will be done by them now as earlier it was with the Municipal 
Committee and the High Mast Light has been repaired and they will take care of this 
matter in future The Committee felt that there should be no problem in the 
maintenance of the Park and the light will be proper in future However the Committee 
directed the ADC Rohtak 85 under — 

2 The ADC Rohtak was also asked to appear before the Committee today 
The AD C Rohtak personally made request to the Chairperson for non appearance 
due to official exigencies However needful has been done also The Commitiee
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8150 feels that there should be no problem in maintenance of the park and light 

should be proper in future The AD C Rohtak s directed to make arrangement for 

outsourcing the facilities and the efforts should be made to form 8 committee of 50r 

11 persons of the 1008४ and arrangement should be made in such type of manner 

that outsourcing money should be 980 to the 5810 mohalla committee and the 

mohalla committee be asked accordingly to employ Chowkidar and Malietc for the 

proper maintenance of the park The ADC Rohtak s directed to submit report of the 

follow up action within 30 days After receiving the follow up action petition may 

again be placed before the Committee 

The above observation was sent to the ADC Rohtak on 30 11 2011 who wide 

his letter dated 16 12 2011 sent the action taken report received from HUDA Rohtak 

in which it was stated that the Land scaping work and High Mast light in the Park 

will be maintained by HUDA Rohtak 

The Committee considered the matter in its meeting held on 14 01 2012 and 

keeping in view the fact that the grievance of the Petitioners has been redressed 

and the Department 1s taking necessary action the Committee desired that no 

further action in this regard be taken and the Petition 15 disposed off accordingly 

7 PETITION RECEIVED FROM SH SANJAY KHURANA AND 391 OTHER 

RESIDENTS OF GANDHI CAMP, ROHTAK FOR CLOSURE OF LIQUOR 

VEND IN GANDHI CAMP, ROHTAK 

The Petition received from Sh Sanjay Khurana and 391 other residents of 

Gandhi Camp Rohtak and referred to the Committee by the Hon 06 Speaker reads 

as under — 

सेवा में 

अध्यक्ष महोदय 

हरियाणा विधानसभा 

चण्डीगढ | 

विकय -- बाबत हटाये जाने ठेका शराब गान्धी कैम्प बाजार रोहतक शिकायत विरुद्ध 0 € 1 ८. (०5०) 

रोहतक | 

श्रीमान जी 

हम T कैम्य निवासी आपके सम्मुख सविनय निम्नलिखित प्रार्थना करते है। 

यह है कि TR कैम्प बडा बाजार के अन्दर ठेका शराब अग्रेजी व देशी स्थापित है। यह दोनो ठेके 

गान्धी कैम्प की घनी आबादी के अन्दर है। TR कैम्प के अन्दर सभी सामान्य वर्ग के लोग रहते है तथा 

सभी के मकान 33 वर्ग गज के है।
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इस शराब के ठेको से सारे स्थानीय लोग बहुत दुविधा मे है। ठेके के साथ मे ही बाजार की गलिया 

लगती है रेलवे लाईन लगती है तथा बहन बेटियो का हर वक्त आवागमन रहता है। ठेके के नजदीक ही 

शराब पीने वालो का हजूम लगा रहता है और शराबी मन मर्जी से बहन बेटियों के बारे मे बोलते रहते है। 

ठेके के साथ मे रेलवे लाईन है और R कैम्प के सभी सभ्य व्यक्तियों का 24 घण्टे आवागमन रहता € 

100 फुट की दूरी पर सनातन धर्म मन्दिर भी है। ठेके के साथ मे मीट व अण्डे की रेहडिया भी खड़ी रहती 

है। उन सभी की दुर्गन्ध से सभ्य व्यक्ति व माँ बेटियों का वहा से निकलना दूभर है। हमेशा तनाव की स्थिति 

बनी रहती है। कई बार हम स्थानीय लोगो ने उपायुक्त व DETC (Excise) से गुहार लगाई है। 1 अप्रैल 

से यहा ठेका नही खुलना चाहिए उपायुक्त व 0 10 (Excise) ने यह आश्वासन दिया कि इस चालू वर्ष 

मे यहा पर ठेका नहीं खुलेगा। प्रजातन्त्र मे लोक मत बहुत जरूरी होता है जब वहा के निवासी यहा पर 

ठेका नही चाहते है तो प्रशासन यहा पर ठेका चालू रखने मे क्यो आमदा है। शराब पीने वाला तो ठेका दूर 

होने पर भी वहा से खरीद सकता है। 

सभी निवासी इन ठेको को बन्द करवाने के' लिए Excise विभाग के खिलाफ प्रदर्शन करने का मन 

बना चुके है। जहा पर ठेका है वहा तनाव की स्थिति है किसी समय भी झगडा हो सकता है। सामाजिक 

माहौल मग भी हो सकता है। 

हम सभी गान्धी कैम्प निवासी आपसे प्रार्थना करते है कि हमारी इस दरखास्त को विधानसभा की 

Petition कमेटी के पास भेजा जाये और यह ठेके तुरन्त बन्द किये जाये। 

सधन्यवाद | 

भववीय 

समस्त TR कैम्प निवासी 

रोहतक । 

Sdf 

392 residents of Gandhi 

Camp Rohtak
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The Petition was sent to the Distnict Excise & Taxation Commissioner 

Rohtak on 26 05 2011 and he was asked to appear before the Committee on 
01 06 2011 He sent his reply on 31 05 2011 as under — 

From 

Dy Excise & Taxation Commissioner (Excise) 
Rohtak 

To 

The Petition Committee 

Vidhan Sabha 
Chandigarh 

No 6780/Ex Dated31 5 11 

Subject  Excise Vend situated at Gandin Camp 

Respected Sir 

With due respect ॥ 15 submitted with respect 10 your notice that the area 
Gandhi Camp Rohtak 185 under the charge of Sh Ashok Mallk €l and Sh VP 
Dahiya AETO respectively Further this office never received any complaint about 
the subject vends wherein the objection raised was that the vends are located 
nearing any place of worship whereas in the accompanying complaint the fact 
mentioned was that Sanatam Dhram Mahdir was in close proximity of the vend 

Upon this accusation the undersigned got the inquiry conducted with regard 
to the location of the excise vends vide letter No 6735 37 dated 27 5 11 when it 
was revealed that the Sanatam Dhram Mandir would be in proximity 85 against the 
para 2 2 of Haryana State Excise Policy for the year 2011 12 

Upon thts the vends have been got displaced form their original locatton to a 
newer locations which are था keeping with para 2 2 of the Haryana State Excise 
Policy for the year 2011 12 as reported by the concerned incharges 

Enclosures 

1  Copyofletter No 6735 37 dated27 5 11 

2 Copyofreportof Sh Ashok Malik E | incharge and Sh V P Dahiya 
AETO Incharge 

Sd/ 

Dy Excise & 
Taxation Commissioner (Excise) 

Rohtak
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Endst No /EXx Dated 

o~ 

A copy 18 forwarded to the followings for iInformation 

1 Excise & Taxation Commissioner Haryana Panchkula 

2 The applicant Sh 

Sd/ 

Dy Excise & 
Taxation Commissioner (Excise) 

Rohtak 

The Committee orally examined the Excise & Taxation Commissioner 
Rohtak on 08 06 2011 m which the Committee observed that the reply dated 
31 05 2011 was not satisfactory and the Committee asked for the photographs of 
the place where the Liquor shop has been shifted now The Committee also desired 
that Haryana State Excise Policy for the year 2011 12 may be sent to the Committee 
The said photographs and the Excise Policy was sent by the Department The 
Committee discussed the matter on 29 06 2011 in detail verbatim proceedings of 

which are on record and the Committee desired that an inquiry in the matter may be 
got conducted and the complete report be sent to the Committee within 10 days 

The Committee further orally examined the Excise & Taxation Commissioner 
Haryana and DETC Rohtak along with the 6 Petitioners in its meeting held on 
20 07 2011 The Excise & Taxation Commissioner explained the Excise Policy as 
also the matter in question In detaill Briefly stating the Excise & Taxation 
Commussioner informed the Committee that if any vend 15 closed in between the 
year there will 08 1055 to the Government and if any liquor vend 15 shifted it effects 
the sale of other vends Moreover closure of liquor vends leads to sale of liquor 
llegally Acceptance of such demands and closure of liquor vends in between the 
year will not be ॥ the interest of the State However the Depariment will take action 
85 per the orders of the Committee The Commuittee observed that decision will not 
be taken ex parte and the matter will be decided after taking the views of the 
department The Committee desired that efforts may 08 made to resolve the issue 
in consultation with the residents of the Gandhi Camp Rohtak The Committee also 
emphasised for observance of proper timings for opening and closing of the liquor 
vends in the State 

The Committee heard the views of the Petitioners in detail in this meeting 
The Committee also discussed the matter with the DETC on 27 07 2011 पा which 
more time was given for resolving the matter The Commuttee received letters dated 
28 07 2011 and 11 08 2011 showing the efforts for amicable settlement 

The Committee orally examined the Excise & Taxation Commissioner in its 
meeting held on 21 12 2011 and after hearing the departmental representatives the
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Committee decided that after 1st April 2012 no liquor vend will be opened का के 
Gandhi Camp area to which the departmental representatives agreed The Commiitee 
disposed off the petition accordingly - 

8 PETITION RECEIVED FROM SMT KAVITA JAIN, MLA, REGARDING 
NO ACTION TAKEN BY URBAN LOCAL BODIES DEPARTMENT ON THE 
DECISION TAKEN BY THE STATE GOVERRNMENT TO SELL THE 
LEASED SHOP/PLOT TO THE POSSESSION/LEASE HOLDER 

The Petition received from Smt Kavita Jain MLA reads as under - 

'प्रतिष्ठा मे 

चेयरमैन 

याचिका समिति 

हरियाणा विधानसभा चण्डीगढ। 

विषय प्रदेश मे नगर परिषदा/पालिकाओ द्वारा लीज पर दी गई दुकाने एव प्लाट वर्तमान कब्जाधारियो को 
बेचे जाने के सरकार द्वारा दिये गये आदेश पर स्थानीय निकाय विभाग द्वारा कोई कार्रवाई न करने 

बारे । 

1 यह है कि प्रदेश के शहरों एव कस्वो मे नगरपरिषद/नगर पालिकाओ द्वारा बडी सख्या में 

दुकान एव प्लाट पिछले कई वर्षो से लीज पर दिये हुए है और समय समय पर मौजूदा कब्जाघारियो को 
भालिकाना हक देने की माग उठती रहती है। 

2 यह कि सरकार ने नीति गत निर्णय लेकर ऐसी भूमि भवन व दुकाने जिनका मासिक किराया 
500 रुपये से कम है वह वर्तमान कब्जाधारी को बेचने का निर्णय लेकर स्थानीय निकाय विभाग द्वारा पत्र 

क्रमाक 4829 4903 दिनाक 31 जनवरी 2008 को सभी कार्यकारी अधिकारी एव सचिव को पत्र भेजकर 

सभी सम्पतियो का विवरण एक सप्ताह के अन्दर जिला उपायुक्त के माध्यम से निदेशक स्थानीय निकाय 
विभाग को भिजवाने के निर्देश दिये थे। (आदेश की कापी सलग्न ') 

3. यह है कि तीन वर्ष बीतने के बाद भी स्थानीय नगर परिषद एव नगर पालिकाओ ने इस विषय 

मे कोई कार्यवाही नहीं की और इन आदेशो को ठडे बस्ते मे डाल दिया जिससे प्रदेश मे लाखो ऐसी 

सम्पतियो के कब्जाघारक आज भी मालिकाना हक से वचित &1 

4 यह है कि वर्ष 2010 मे विघान सभा के बजट 99 मे मेरे द्वारा सोनीपत मे लगभग ढाई हजार 

लीज दारको को मालिकाना हक दिलवाने बारे उठाये गये प्रश्न के माध्यम से तत्कालीन विभाग के 73 ने 

सरकार की इस योजना का खुलासा किया था। 

5 यह है कि विधानसभा सत्र मे इस योजना का खुलासा होने के बाद मैने सोनीपत के जिला 
उपायुक्त को पत्र सख्या 00 5/92 दिनाक 4 5 2011 भेजकर इस सम्बन्ध मे कार्यवाही करने बारे लिखा था 
जिस पर जिला उपायुक्त ने सोनीपत नगर परिषद के कार्यकारी अधिकारी को पत्र क्रमाक 927/एल एन T
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" दिनाक 12 5 2011 भेजकर पूर्ण तथ्य सहित केस उपायुक्त कार्यालय मे भिजवाने के निर्देश दिये ताकि पुराने 
कब्जाधारिको को सरकार की हिदायत के अनुसार मालिकाना हक दिलवाने हेतु केस निदेशालय को भेजा 
जा सके। (पत्र की कापी सलग्न है) 

6 यह है कि उपायुक्त द्वारा लिखे गये पत्र के चार माह बीतने के बाद भी इस सम्बन्ध मे कोई 

कार्रवाई अमल मे नही लाई गई है इसलिए इस याघिका के माध्यम से अनुरोध किया जाता है कि स्थानीय 
निकाय विभाग को आवश्यक दिशा निर्देश देकर लीज/तहबजारी वाली सम्पतियो के कब्जाधरको को 

मालिकाना हक दिलवाया जाये तथा सरकार के आदेशो के प्रति लापरवाही बरतने वाले अधिकारियों के 

खिलाफ सख्त कार्यवाही की जाये। 

हस्ता / 

कविता जैन 

विधायक सोनीपत । * 

The Petition was placed before the Committee ॥ its meeting held on 
21 09 2011 and the Department was asked to send the comments on 12 10 2011 
The Department sent its reply on 10 01 2012 as under — 

“इस सम्बन्ध मे प्रस्तुत है कि सरकार का निर्णय इस निदेशालय के यादी क्रमाक 8/158/88 6क 1 
दिनाक 1 2 2006 द्वारा सभी उपायुक्तो को भेज दिया गया था | तदोपरात दिनाक 18 12 2007 10 3 2008 
14 5 2008 14 7 2009 18 11 2009 1 4 2010 तथा दिनाक 7 1 2012 को स्मरण पत्न जारी किया गया 
जिसकी प्रति सभी नगरपरिषदो/नगरपालिकाओ को भी आवश्यक कार्रवाई हेतु अग्रेषित की गई। इसके 
अतिरिक्त सोनीपत के लिए विशेष तौर पर नगरपरिषद सोनीपत को लिखा T 

नगरपरिषद सोनीपत से प्राप्त टिप्पणी के अनुसार 500/ रुपये से कम मासिक किराये पर दी हुई 
लीज भूमि 648 दुकाने 32 कुल सख्या 680 ¥ | सरकार की हिदायतानुसार कब्जाधारियो को इन्हे बेघने बारे 
नगरपरिषद द्वारा प्रस्ताव क्रमाक 24(11) दिनाक 23 5 2011 को पारित किया है। नगरपरिषद सोनीपत में 
स्टाफ की कमी होने के कारण मामले मे कुछ देरी हुई है अब स्टॉफ की नियुक्ति प्रक्रिया लगभग पूर्ण हो 
चुकी है तथा स्टॉफ पूर्ण होते ही केस पूर्ण करवा कर उपायुक्त सोनीपत की अध्यक्षता मे गठित क्रमेटी को 
उचित कार्रवाई हेतु भेज दिया जाएगा। 

The Committee orally examined the Additional Director Urban Local 80065 
Haryana Chandigarh पा its meeting held on 11 01 2012 The Committee was not 
satisfied with the few lines reply and therefore desired the department to send 
complete detalled reply to the Committee within a period of 15 days 

The department has sentan mterim reply on 25-1 12 which reads 85 under — 

* विषयाधीन मामले मे सूचित किया जाता है कि सरकार के नोटिस मे आया है कि नगरपालिकाओ/ 
नगरपरिषदों की कुछ भूमि भवन व दुकाने लीज/तहबाजारी एव किराये पर दी हुई है और इस सम्पत्ति से 
नाममात्र आय प्राप्त हो रही है। इस मामले पर पुन विचारोपरान्त सरकार ने निर्णय लिया है कि भूमि भवन 
तथा दुकाने जो काफ़ी समय से किराये/लीज व तहबाजारी पर है और जिन दुकानों भूमि एव भवन का
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मासिक किराया 500/ रुपये से कम हो वह सम्पत्ति वर्तमान कब्जाघारी को बेच दी जाये। सरकार द्वारा  * 
नितिगत निर्णय लेकर अपने यादि क्रमाक 8/156/88 6क। दिनाक 1/2/2006 हरियाणा राज्य के सभी 
उपायुक्तो को अनुरोध किया गया था। 

इस उददेश्य के लिए सम्पत्ति का विक्रय मूल्य निर्धारित करने हेतु प्रत्येक नगरपालिका/नगरपरिषद 
के लिए सम्बन्धित उपायुक्त की अध्यक्षता मे निम्न कमेटी का गठन किया गया -- 

1 सम्बन्धित उपायुक्त-अध्यक्ष 

2. सम्बन्धित नगरपरिषद/नगरपालिका का प्रधान/प्रशासक सदस्य 

3 सम्बन्धित नगरपरिषद/नगरपालिका का सचिव /प्रशासक सदस्य 

4 कार्यकारी अभियन्ता लोक निर्माण भवन तथा सडके विभाग सदस्य 

सरकार द्वारा यह भी निर्णय लिया गया कि इस सम्बन्ध मे आवश्यक कार्यवाही करने उपरान्त 
मामला सरकार को स्वीकृति हेतु भेजा जाए। 

इसके साथ यह भी सूचित किया गया कि इस केस मे एक्साईज्ड ऐरिया अम्बाला सदर एव 
नगरपरिषद अम्बाला सदर को शामिल नहीं किया गया है! अर्थात उक्त निर्णय नगरपरिषद अम्बाला सदर 
पर लागू नहीं है। 

तदोपरान्त सरकार के निर्णय के दृष्टिगत गठित समिति कि सिफारिशों के अनुसार प्रस्ताव भेजने 
हेतु स्मरण कराया गया। 

1 यादि क्रमाक सीटीपी/ए1/2006/22823 96 दिनाक 11 5 2006 

2 यादि क्रमाक सीटीपी/ए1/2007/51615 34 दिनाक 18 12 2007 

3 यादि क्रमाक सीटीपी/ए1/2008/9146 9230 दिनाक 10 3 2008 

4 यादि क्रमाक सीटीपी/ए1/2008/19257 350 दिनाक 14 5 2008 

5 यादि क्रमाक सीटीपी/ए 1/2009/25982 26074 दिनाक 14 7 2009 

6 यादि क्रमाक सीटीपी/ए 1/2009/33181 278 दिनाक 31 8 2009 

7. यादि क्रमाक सीटीपी/ए 1/2009/42201 94 दिनाक 18 11 2009 

8 यादि क्रमाक सीटीपी/ए 1/2009/12495 580 दिनाक 1 4 2010 

o यादिं क्रमाक डीयुएलबी/मिसलेनियस/1ए/2012/96 दिनाक 7 1 2012 

2 हरियाणा विधानसभा सचिवालय से श्रीमती कविता जैन विधायक सोनीपत से नगरपरिषद 
सोनीपत द्वारा 500 रुपये से कम किराए कि दुकानो/भूमि को कब्जाधारियो को भेजने बारे नगरपरिषद
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'द्वारा कार्यवाही न करने के समबन्ध मे पैटीशन प्राप्त हुई जिसका विवरण विभाग टिप्पणी सहित 
निम्मानुसार है — 

1 यह है कि प्रदेश के शहरों एवं कस्बो मे नगरपरिषद/नगर पालिकाओ द्वारा बड़ी सख्या में 

दुकान एव प्लाठ पिछले कई दर्षो से लीज पर दिये हुए है और समय समय पर मौजूदा कब्जाधारियो को 
मालिकाना हक दैने की माग उठती रहती है। 

लोगो की मागो को ध्यान मे रखते हुए कि इस निदेशालय द्वारा राज्य के सभी उपायुक्तो/राज्य के 
सभी नगरपरिषदो/पालिकाओ को निम्न प्रकार से स्मरण कराया गया — 

1 यादि क्रमाक सीटीपी/ए1/2006/22823 96 दिनाक 11 5 2006 

2. यादि क्रमाक सीटीपी/ए1/2007/51615 34 दिनाक 18 12 2007 

3 यादिं क्रमाक सीटीपी/ए1/2008/9146 9230 दिनाक 10 3 2008 

4 यादि क्रमाक सीटीपी/ए1/2008/19257 350 दिनाक 14 5 2008 

5 यादि क्रमाक सीटीपी/ए 1/2009/25982 26074 दिनाक 14 7 2009 

6 यादि क्रमाक सीटीपी/ए 1/2009/33181 278 दिनाक 31 8 2009 

7 यादि क्रमाक सीटीपी/ए 1/2009/42201 94 दिनाक 18 11 2009 

8 यादि क्रमाक सीटीपी/ए 1/2009/12495 580 दिनाक 1 4 2010 

9 यादि क्रमाक डीयुएलबी/मिसलेनियस/1ए72012/96 दिनाक 7 1 2012 

राज्य कि किसी भी नगरपालिका/नगरपरिषद से सरकार कि नीति अनुसार 500 रुपये से कम 
मासिक किराए पर दी हुई भूमि/दुकानो के बेचने का प्रस्ताव निदेशालय मे प्राप्त नही हुए है। 

2 यह कि सरकार ने नीतिगत निर्णय लेकर ऐसी भूमि भवन व दुकाने जिनका मासिक किराया 
500 रुपये से कम है वह वर्तमान कब्जाघारी को बेचने का निर्णय लेकर स्थानीय निकाय विभाग द्वारा पत्र 

क्रमाक 4829 4903 विनाक 31 जनवरी 2008 को सभी कार्यकारी अधिकारी एव सचिव को पत्र भेजकर सभी 

सम्पत्तियो को विवरण एक सप्ताह के अन्दर जिला उपायुक्त के माध्यम से निदेशक स्थानीय निकाय विभाग 
को भेजवाने के निर्देश दिये थे । (आदेश की कापी सलरग्न है।॥) 

* . यह कि निदेशक शहरी स्थानीय निकाय हरियाणा द्वारा अपने पत्र दिनाक 31 1 2008 द्वारा 
हरियाणा राज्य की सभी परिषद/नगरपालिको को सरकार द्वारा उक्त सन्दर्भित पत्र से नगरपालिकाओ/ 
नगरपरिषदों की भवन व दुकानों लीज/तहबाजारी एव किराये पर दी हुई है और इस सम्पत्ति से नाममात्र 
आय प्राप्त हो रही है। ऐसी दुकाने जिन का मासिक किराया इस समय 500/ रुपये से कम हो वह वर्तमान 
कब्जाघारी को बेच दी जाये। इस सम्बन्ध मे सरकार द्वारा सम्बन्धित उपायुक्त की अध्यक्षता मे तीन अन्य 
सदस्यो की भी कमेटी गठन करने बारे लिखा गया था। इसके अतिरिक्त पालिका की ऐसी दुकाने जो कि
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पुराने रेटो व लीज/किराये पर है कि पूर्ण विवरण सहित जैसे कि दुकान कब लीज/किराये पर दी गई कब 
कब किराये मे वृद्धि की गई और वर्तमान किराया क्या है प्रत्येक दुकान पर पूर्ण विवरण सहित रिपोर्ट एक 
सप्ताह के अन्दर सम्बन्धित उपायुक्त के माध्यम से भेजने बारे भी रिपोर्ट मागी गई है। 

3 यह है कि तीन वर्ष बीतने के बाद मी स्थानीय नगर परिषद एव नगर पालिकाओ ने इस विषय 

मे कोई कार्यवाही नही की और इन आदेशो को ठडे बस्ते मे डाल दिया जिससे प्रदेश मे लाखो ऐसी 

सम्पतियो के कब्जाधारक आज भी मालिकाना हक से वचित है। 

* यह ठीक है कि कई वर्ष व्यतीत होने पर भी नगरपरिषद/ नगरपालिकाओ द्वारा इस विषय पर 

कोई कार्यवाही इसलिए नहीं कि गई की कब्जाघारक भी इस सम्बन्ध मे इसलिए रूचि नहीं लेना चाहते कि 

वह केवल नाममात्र का किराया देकर दुकाने/लीज भूमि का प्रयोग कर रहे है। 

4 यह है कि वर्ष 2010 मे विधान सभा के बजट सत्र मे मेरे ERT सोनीपत मे लगभग ढाई हजार 

'लीज धारकों को मालिकाना हक दिलवाने बारे उठाये गये प्रश्न के माध्यम से तत्कालीन विभाग & मत्री ने 

सरकार की इस योजना का खुलासा किया था। 

* इस सम्बन्ध मे स्पष्ट किया जाता है कि हरियाणा विधानसभा के बजट सत्र में सोनीपत मे 

2500 लीज धारकों का कोई प्रश्न प्राप्त नही हुआ वैसे भी नगरपरिषद सोनीपत से प्राप्त रिपोर्ट अनुसार 
500/ रुपये मासिक किराये पर दी गई लीज भूमि कि सर्या 648 तथा दुकानों कि सख्या 32 इस प्रकार कुल 
680 है | 

5. यह है कि विधानसभा सत्र मे इस योजन का खुलासा होने के बाद मैने सोनीपत के जिला 
उपायुक्त को पत्र सख्या 00 5/92 दिनाक 4 5 2011 भेजकर पूर्ण तथ्य सहित केस उपायुक्त कार्यालय मे 
भिजवाने के निर्देश दिये ताकि पुरने कब्जाघारिको को सरकार की हिदायत के अनुसार मालिकाना हक 
दिलवाने हेतु केस निदेशालय को भेजा सके | (पत्र की कापी सलग्न है ॥ 

* पैटीशन के साथ सलग्न अनुलग्न से यह स्पष्ट हो रहा है कि उपायुक्त सोनीपत द्वारा 
कार्यकारी अधिकारी नगरपरिषद सोनीपत को अपने पत्र क्रमाक 927 दिनाक 12 5 2011 द्वारा श्रीमती 

कविता जैन विधायक हल्का सोनीपत के पत्र दिनाक 4 5 2011 के प्रति उन द्वारा सरकार द्वारा जारी कि गई 

दृष्टि के दृष्टिगतत व गठित कि गई कमेटी की प्रस्तावना पूर्ण तथ्यो सहित उनको भिजवाई जाए ताकि पुराने 
कब्जाधघारियो को सरकार कि हिदायत अनुसार मालकाना हक दिलवाया जा सके परन्तु निदेशालय/सरकार 
के पास अभी तक कोई प्रस्ताव प्राप्त नही हुआ है! नगरपरिषद सोनीपत की नवीनतम रिपोर्ट अनुसार उन 
द्वारा इस मामले मे जिन दुकानो का किराया 500/ रुपये से कम है उन कब्जाधारक को बेचने बारे प्रस्ताव 
क्रमाक 24(11) दिनाक 23 5 2011 को पारित करवाया गया है। अभी तक इस मामले मे आगामी कार्यवाही 

न किए जाने का कारण पटवारी की आउटसोर्सिंग पोलिसी के तहत लग्बित बताया गया है। क्योकि उस 

द्वारा लीज भूमि का क्षेत्रफल खसरा नम्बर आदि का निरीक्षण करना है। 

6 यह है कि उपायुक्त द्वारा लिखे गये पत्र के चार माह बीतने के बाद भी इस सम्बन्ध मे कोई 

कार्यवाही अमल मे नही लाई गई है इसलिए इस याचिका के माध्यम से अनुरोध किया जाता है कि स्थानीय 

निकाय विभाग को आवश्यक दिशा निर्देश देकर लीज/तहबजारी वाली सम्पत्ियो के कब्जाघारको को
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मालिकाना हक दिलवाया जाये तथा सरकार के आदेशो के प्रति लापरवाही बरतने वाले अधिकारियों के 

खिलाफ सख्त कार्यवाही की जाये। 

* उपायुक्त सोनीपत द्वारा लिखे गए पत्र 4 माह व्यतीत होने पर कोई कार्यवाही न करने के 
सम्बन्ध मे स्पष्ट किया जाता है कि नगरपरिषद सोनीपत द्वारा जिन दुकानों का मासिक किराया 500/ रुपये 
का है उनको कब्जाधारक को बेचने बारे प्रस्ताव क्रमाक 24(11) दिनाक 23 5 2011 को पारित करवाया गया 
है। इसके अतिरिक्त पटवारी के नियुक्ति के लिए उपायुक्त सोनीपत को अपने पत्र क्रमाक 4158 दिनाक 
23 12 2011 अनुरोध किया गया कि जिस पर उपायुक्त सोनीपत द्वारा अपने पत्र क्रमाक 28 11 2011 उक्त 
स्वीकृति भी प्रदान कर दी गई है। 

नगरपरिषद सौनीपत्त से जो दुकाने 500/ मासिक किराया पर दी गई है का प्रस्ताव उपायुक्त 
सोनीपत्त के माध्यम से उनकी सिफारिश सहित प्राप्त होने पर कब्जाधारियों को बेचने बारे सरकार की 
स्वीकृत हेतु भेज दिया जाएगा। जिनको अलग से स्मरण करवाया जा रहा है। 

The reply will be considered and further action in the matter will be taken 
accordingly 

9 PETITION RECEIVED FROM SH BD MEHTA & OTHER RESIDENTS 
OF SECTOR 10, AMBALA CITY, REGARDING VARIOUS DIFFICULTIES 
FACED BY THEM 

The Petition received from Sh B D Mehta & Other residents of Sector 10 

Ambala reads as under — 

“To 

The Chairman 
Petitions Committee 

Haryana Vidhan Sabha 
Chandigarh 

Srr 

I on behalf of the permanent residents of Sector 10 Urban Estate draw your 
kind attention to the following works of Public interest 

1 Governmentis spending crores of rupees on advertisements of creating 
awareness among the people that water should not be allowed 10 be accumulated 

near the houses But HUDA which 15 a part of the Government 15 itself working 
against the theme of the advertising campaign Sewerages are overflowing through 
the Main Holes and water 15 accumulating in the vacant plots One such Main Hole 
18 In Plot No 1372 P behind House No 1371 P which 15 overflowing for months In 
these rainy months the overflowing water of the sewerage and the rainy water has 
made Piot No 1372 like a pond full of water The water I1s not only providing a



32 

T 

7 
breeding place to the mosquitoes but 15 also causing damage to the House 
No 1371 Epidemic may spread any time due to this Sometimes back due to this 
Sometimes back due to such leakage problem in sewerage a double storey buillding 
had collapsed Similar accident 15 not ruled out because of this accumulation of 
water पा Plot No 1372 Not only the problem needs to be looked into but the amount 
spent by Government on advertising relating to Public Awareness regarding not 
allowing the water to accumulate near the houses should be recovered from HUDA 
authorities since HUDA 15 a part of Government and 15 working aganst the 
Govermnment 

2 Not only the sewerage are over flowing but the Main Hole covers of a 
large No of Main Holes are broken particularly on both sides of the turns Not only 
foul smell comes from these open Main Holes but a number of vehicles have also 
fallen ॥1 these open mamn holes It seems the HUDA authorities are looking for 
some major acctdent and 1055 of human life 

3 Recently some roads of Sector 10 have been repaired But the material 
used in the repairs and the workmanship had been very poor It appears that 8 lot of 
money has been pocketed out for personal gains A very thin layer of premix has 
been spread over the stone The total work of the repair of roads needs to be 
enquired into against the terms of the contract by deputing neutral experts and the 
matenial used may be got analyzed from the laboratory Secondly the 10805 those 
needed the repair the most have been left out One such example 15 the road पा 
front of House No 1371 The road in front of the house has caved in and rain water 
accumulates on the road Even the entry to house is difficult in the rainy days All 
the requests made to HUDA authonties in this regard have gone un attended 

4 The water supplied in the sector particularly in House No 1322 1323 
1365 1329 and 1371 15 not potable Not only that the colour of water 15 yellowish 
but it is also smeliingbad What to talk of dnnking the water is not suitable even for 
taking a bath This may be cause of disease and epidemic 

5 Atany given point of time more than 60% of the street ights remain out 
of order The contractor appointed by HUDA and the HUDA authorise do not pay 
any attention to this Lot of inconvenience 18 faced by the residence due to non 
working of the street lights 

6 Pigs and cattle roam पा plenty पा the sector Cow dung can be seen 
spread out in the sector The sweepers may have been provided by HUDA on 
papers but none work in the Sector The cattle and pigs even spoil the plantations 

7 Pavementhas been provided पा park oppostte House No 1323 for walking 
But this has been laid down very low with the result that even after a meagre 
rainfall the pavement 15 covered with water and walking particuiarly by aged ones 
ladies and children on these pavements 15 not possible What s the use of spending 
a lot of money on such an un useful work Even the ground level of the park 85 a 
whole 15 low and there 15 no provision of drainage of water from the park
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8 The park is not cleaned on regular intervals Around the park near the 

boundary there remains heavy growth of un wanted vegetation and any unsocial 
element can take shelter of these bushes Snakes come out of these thick 
vegetations which may cause any loss to human life any time There 15 no 
maintenance of the equipments installed प्रा the part for playing of children These 
have become unworthy of use by the children 

9 Another most important matter that requires to be attended 15 the 
constructions being done in the Sector The non needy Plot Holders are getting the 
site plans of the houses passed from HUDA authorities for 25% construction But 
aerther due to connivance such faulty side plans are passed which are not fit for 
dwelling or there 15 no monitoring on the part of staff of HUDA to see that the 
constructions are according to site plan with the result that about 90% of the 
structures are unfit for dwelling In most of these structures there are 10 provisions 
of windows santtary water supply or aven electricity Regular water and electric 
connections are not being arranged by them Old Bricks and doors are being used 
for the constructions Some have even provided tin doors to the rooms The total 
topography of the sector has been spoiled by these constructions पा connivance 
with HUDA authorities Such constructions will provide shelters to antisocial elements 
and may cause lot of law and order problems The law giving relaxation of 25% 
construction 15 being blatantly misused in connivance of HUDA authorities The 
provision was made in the rules for the benefit of the public but it 15 now being 
misused hence ॥ needs to be withdrawn 

10  Another factor worth notice with regard 10 these 25% constructions 15 
that as per rules the side walls are to be shared These plot holders have not 
constructed the walls properly and the foundations of some of such constructions 
15 barely 6 9 inches When the side plot holder will construct his house sharing the 
wall his construction will certainly be raced to ground after some time 

11 With the connivance of HUDA authonties some of the plot hoiders 
have even made un authorized connections from the water supply pipes These 
connections are not according to the 1810 down norms and after construction these 
connections are left as such Rain water accumulates around these un authorized 
connections and enters in the water supply pipes making the dnnking water un 
suitable for drinking 

12 There is no supervision by HUDA authorities and the construction 
materials 15 dumped on the roads with the 7650 that the roads are blocked and the 
residents already residing are forced 10 keep therr vehicles inside In case HUDA 
can provide helicopter service to the residents then it 15 ok otherwise they should 
ensures that no materiais 15 dumped on the roads at the time of construction 

HUDA authonties have time and agam been asked to look mto these mportant 
problems of public interest but nothing has been done ॥ 15 therefore requested
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that the HUDA authorties may 08 directed to sort out all these matters immediately 
and may 8150 be directed to present thetr explanation before the Petittons Commuttee 

Thanking you 

Yours faithfully 

Sd/ 
(D B Mehta and others 

House No 1323 Sector 10 
Urban Estate Ambala City 

The Petition was placed before the Committee | ॥5 meeting held on 
17 09 2011 and the Department was asked to send the comments on 20 09 2011 
The Department sent its reply on 10 01 2012 88 under — 

OFFICE OF THE ESTATE OFFICER, HUDA, AMBALA 

To 

The Chairman 

Petitions Committee 

Haryana Vidhan Sabha 
Chandigarh 

Memo No 1069 Dated9 2 2012 

Sub Regarding various difficulties faced by the residents or Sector 10, 
U/E, Ambala city 

Ref — 

Kindly refer to your [etter dt 20th September 2011 Addressed to The Financial 
Commussioner & Principal Secretary to Government Haryana Town & Country 
Planning Department Chandigarh vide which it was directed to send the comments 
of the application of Residents of Sector 10 U/E Ambala 

it 15 Inimated that the comments have already been sent to your office vide 
this office letter No 285 dt 10 1 2012 Photocopy attached) ’ 

However it 15 inhmated that all the grievance s of the residents have been 
attended and they have given in writing for the same (Photocopy attached) 

It 15 requested that the petitton may be filed 

Sd/ 
Estate Officer 

HUDA Ambala
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Endst No Dt 

A copy of the above 15 forwarded to information and necessary action please 

1 The Administrator HUDA Panchkula 

2 The Chief Engineer HUDA Panchkula 

3 The Executive Engineer HUDA Division Ambala 

Sd/ 

Estate Officer 

HUDA Ambala 

From 

The Estate Officer 

HUDA Ambala 

To 

The Chairman 
Petitions Committee 
Haryana Vidhan Sabha 
Chandigarh 

MemoNo 285 Dated 10-1 2012 

Sub Regarding various difficulties faced by the residents of Sector 10, 
Urban Estate, Ambala City 

Reference upon the subject cited above 

Please find enclosed herewith the comments upon the petition made by the 
residents of sector 10 Urban Estate Ambala City regarding the varous difficulties 
being faced by them ॥ 15 requested that the comments as enclosed may kindly be 
placed before the committee cn petitions 

Submitted please 

Sd/ 

DA/as above Estate Officer 

HUDA Ambala
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दि आर 

Subject Regarding various difficulties faced by the residents of 
Sector-10, Urban Estate, Ambala City 

1 it 1s submitted in regard to the main hole near to plot No 1372 adjoining to 

the plot No 1371 P ॥ 15 submitted that there was a complaint of overflow of 

sewerage from the main hole in the plot No 1372 about 4 months back 

which was duly attended at that very time 

The surface level of the plot No 1372 adjoining to the plot No 1371 15 

comparatively low therefore the water accumulates there during the ramny 

season but a pipe has been put in place beneath the road adjoining to the 

plot No 1372 to drain off the water The water accumulation problem will not 

be there agan 

2 The main hole covers in all the sectors of HUDA are replaced as and when 

required ॥ 15 worthwhile to mention that there are in total 1800 No of main 

holes था sector 10 and 50 No of main holes were replaced in the months of 

September 2011 Presently there 15110 problem of main hold covers especially 

॥ Sector 10 Ambala 

3 The spectal 1808 of roads of sector 10 Ambala City measuring 10 00 KMs 

at the estimated cost of Rs 115 95 1805 was one | the month of 4/2011 to 

6/2011 The roads have been repaired 85 per specifications ए 25 mm thick 

premix carpet and have been got tested at site as well as the sample has 

been got tested from the NIT Lab Kurukshetra Besides it a committee of 

the representatives of Residents Welfare Association was constituted to look 

into the ongoing works पा sector 10 Ambala The Residents Welfare 

Association of Sector 10 has expressed its satisfaction regarding the special 

repair of roads पा Sector 10 

The road adjoining to plot No 1371 was not repaired because the construction 

activity was in full swing in that lane The special repair of the road had been 

taken up m the estimates prepared of the amount of Rs 11595 lacs for 

Sector 10 Ambala but will be repaired in coming month 

4 There had been the problem in the dnnking water supply during rainy season 

After examination it was found that the problem was due to the sub soil water 

which got mixed with the water supply especially of Sector 10 The special 

campaign has been launched in the month of August & September 2011 for 

checking of all the water supply lines and corrective measures were taken 

thereof No complaint of such type has been reported after that
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At present approximately 80 per cent of the points installed in Sector 10 are 

प्रा working condition and as per the latest survey of the points ॥ working 

condition the position 15 as under 

Data of S/lighting भा Sector-10, Ambala 

Sr  Descripton Total No Points n  Remarks 

No of points  condition 

1 Tube Ight fitting 620 Nos 500Nos  The day to day 
(including HBC) (Approx)  maintenance 15 being 

carried out 

2 Sodium hght fiting 110Nos 90 Nos — 

(internal sector) 

3 Sodium Iights in parks 24 Nos 24 Nos — 

High mast lights in parks 24 Nos 20 Nos — 

5 Dividing road 
Sector-9 & 10 62 Nos 54 Nos — 

6 Dviding Road 
Sector —-10 & 11 60 Nos 45 Nos — 

7 Dividing Road 
Sector 10 & 23 52 Nos 46 Nos ला 

8 Dmviding Road 56 Nos The work for replace 

Sector 10& 24 ment of fithings 
chokes and lamps etc 
has been allotted to 
contractor & the work 
shall be completed 
within 15 days 

Note 

The street ight maintenance 
workwef 1 10 201110 
18 10 2011 remain closed 
as contractor was started the 
workon 19 10 2011 after 

aflotment 

6 The sanitation work iIn HUDA sectors 15 being got done through the Municipal 

Corporation Ambala by engagement of the agency named 85. Sulabh 

International and 8 No of sweepers are deputed in Sector 10 including Housing 

Board area to look after the work of sanitation in all respects
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In regard (0 the parks पा HUDA sector It 15 submitted that the estimates 
have been got prepared and have been sent to the Administrator As far as 
the parks of Sector 10 Ambala s concerned the repairs of the 21 No of 
parks at the estimated cost of Rs 39 1805 has been got prepared पा which 
the park in question 15 also included It 15 worthwhile to mention that presently 
the park 1s in good condition The level of the pathway 15 higher than that of 
the levels of grassy lawns and photographs collected on 10th are hereby 
attached 

As far 85 the cleaning of the parks s concemed these are being done by the 
Horticulture wing of the HUDA and it was checked surprisingly on 10 1 2012 
and photographs were collected which 15 hereby enclosed The equipments 
installed पा the park for playing of the children were also installed and are पा 
well conditton 

The building plans are sanctioned 85 per the burlding bye laws of HUDA The 
plot holders after completing the 25 per cent construction within the stipulated 
period can obtain he occupation certificate The HUDA policy in this regard 
15 attached 

It 1s worthwhile to mention that पा respect of 628 No of plots stipulated 
period of 15 years for making the construction upon the plots had expired पा 
the year 2010 2011 Therefore the construction activity especially ॥ Sector 
10 was In full swing and out of total constructions made 216 no of plot 
holders had made the applications for obtaining the occupation certificates 
after making 25 per cent construction 1 e one dwelling unit and occupation 
certificates were issued accordingly 

As far 85 the sharing of the common wall s concerned that 15 matter between 
the neighbourers itself While processing the applications for obtaming the 
occupation certficates the NOC from the neighbourers 15 taken before granting 
of the occupation certrficates 

The Engineering wing of the HUDA looks after the work of the issuing of 
water connections from the water supply lines The notices are 1ssued for the 
unauthonzed connections 10 the concerned and पा Sector 10 the 6 Nos of 
notices have been issued 

As submitted पा the para No 9 the construction activity ॥ Sector 10 was In 
full swing due to the stipulated period of 15 years was to expire in the year 
2010 2011 and because of the above said activity the bullding material was 
placed on the road side berms by the plot holders who had been doing the 
construction 

The Malba charges are charged from the allottees at the time of sanction of 
the water supply connection for the purpose of removal of malba at the tme 
of completion 

Sd/ 
DA/ As above Estate Officer 

HUDA Ambala
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The Chatrman 

Petitions Committee 
Haryana Vidhan Sabha 
Chandigarh 

Sub Regarding various difficulties faced by the residents of Sector 1 0, 
U/E, Ambala City 

Kindly refer to our complaint dated 1 8 2011 vide which various difficulties 
were being faced by the residents of Sector 10 Ambala It 15 intmated that our 
gnevances have been attended by HUDA Authorities 85 per details below — 

1 Overtlow of sewerage near plotNo 1371 P has been attended 
2 RC C pipe under the road has been fitted and now there 18 10 

accumulation of water behind my house 
3 All the manhole covers has been fitted in the area 
4 Stone metal has been filled in the pits and as promised by HUDA the 

premix carpet will be done in the next months when the weather will be 
sunny 

5 Problems of water supply leakage have been attended 
6 Most of the electrical points are now working 

7 Equipments installed in the parks are in well condition 

Thanking you 

Your s faithfully 

Residents of Sector 10 

HUDA Ambala 

A 000४ of the above Is forwarded 10 Estate Officer/Executive Engineer HUDA 
Ambala for information plese 

Sd/ 

Residents of Sector 10 

HUDA Ambala 

The Committee orally examined the Estate Officer HUDA Ambala in its 
meeting held on 11 01 2012 who informed the Committee that the grievance of the 
Petitioner has been redressed except for a small work of repair of road which will be 
done immediately after the winter season The Committee feeling satisfied with his 
statement destred him to send पा writing from the Petitioners that their grievances 
have been redressed which has been done and they do not want to pursue the 
petition further to which he agreed The Committee disposed off the petition 
accordingly 
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10 PETITION RECEIVED FROM SH LOKESH KUMAR BAWA, 227, HB 

COLONY, SECTOR 22, NIT, FARIDABAD, REGARDING RELEASE OF 

PENSION AND OTHER BENEFITS LIKE GRATUITY, GPF AND 

COMMUTATION OF PENSION OF LOKESH KUMAR BAWA MASTER 

FOREMAN, PANIPAT THERMAL POWER STATION I1(P T P S _PANIPAT 

RETIRED ON 30 09 2011 

The Petition received from Sh Lokesh Kumar Bawa resident of 227 H B 

Colony Sector22 NIT Fardiabad reads as under 

To 

The Hon ble Chairman 

Petition Commitiee 

Haryana Vidhan Sabha 
Chandigarh 

Sub Release of Pension and other benefits ltkke Gratuity, GP F and 

Commutation of Pension of Lokesh Kumar Bawa-Master Foreman, 

Panipat Thermal Power Station-l (P T P §) Panipat retired on 

30-9 2011 

| beg to state as under 

(a) |retired on 30 9 2011 85 Master Foreman at Panipat Thermal Power 

Station 

(0 1have not been 0810 any retirement benefit so far 

{c) [have an 2100 wife and 8 son who Is studytng हा 21 class 

(& | have no funds to support them 

() | may add that my earned leave from 9 12 2010 10 24 9 2011 has 

already been sanctioned by concerned respected Xen T G 1l and 

respected S E ॥ against the leave due to me 

| further state that | am expenencing great hardship due to the delay in 

pensionary benefits 85 | have no other source of Income 

| request your honour Sir to kindly get justice done to me 

With high regards 

Yours fathfully 

Sd/ 
(Lokesh Kumar Bawa) 

Dated 23 11 11 227 HB Colony Sector 22 
N!T Fandabad (Haryana) 

S
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रद f 

“>~  Petition was placed before the Committee 1n its meeting held on 01 12 2011 
and the Department was asked to send the gomments on 07 122011 The Committee 
orally examined the departmental representatives who stated that the grievance of 
the Petitioner has been redressed and the pettioner who was present in the meeting 
also felt satisfied Therefore the Committee disposed off the petition accordingly 

11. PETITION RECEIVED FROM SH D P CHAWLA, LECTURER (RETD ), 
GOVT COLLEGE, JHAJJAR REGARDING REIMBURSEMENT OF HIS 
MEDICAL CLAIM BILLS 

The Petition received from Sh D P Chawla Lecturer (Retd ) Govt College 
Jhajjar reads 85 under — 

To 

The Chairman 
Petition Committee 
Haryana Vidhan Sabha Chandigarh 

Sub (1) In Justice of Deptt of Higher Education पा Reimbursement of 
Medical Bills of Sh D P Chawla 

(2) Request for claim of reimbursement of Medicai Bills of 
Sh DP Chawla Retd Lecturer, Govt, College, Jhajjar we f 
11th Nov 2004 to till April 2011 All bills till date are with emergency 
certificate by Civil Surgeon Jhajjar, Haryana & chronic disease 
certificate from Civil Surgeon Jhajjar , Haryana 

Sir 

1 That | retired from Govt College Jhajar on 13 June 1992 

2 | was awarded pension and settlea in पिणाप Delhi 

3 | applied for permission of DH S Haryana through D H E Haryana vide 
Principal Govt JhagarNo A 2/99/2895 date 03/11/99 for undergoing dialysis 
in Delhi 

4 For my renal problem | approached the renal clinic of AlIMS on 15/11/1999 
vide Card no PC31393 | was advised to get Hemodialysis twice a week & 
later thrice a week from any Govt Hospttal or Govt recognized Hospital 

5 | am suffering from chronic renal disease Post PTCA Post CABG 
Hypertension and on maintenance hemodialysis thrice a week which is a ife 
saving treatment 

6 Dialysis 15 Indoor admission procedure & ts never done in OPD Justification 
to take treatment in Govt Recognized Private Hospital then in Haryana 
Government Recognized Hospital —How many Hospital in the country are 
Recognized by Government of Haryana and if son of Haryana Govt 
Employees settles ॥ other State how he will come 10 get the treatment for 
his parents in Haryana Recognized Hospital when the procedure are
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emergency ife saving Sir treating in Delhi Haryana Government Recognizea™ 
Hospitat AIIMS and RML both does not have regular dialysis facility Now 
regarding Private Hospital Ganga Ram Apolio and Escorts are Recognized 
by Government of Haryana ॥ | go there & get dialysis | have to pay service 
charges approximately Rs 1000/ + Dactor visit fees + Dialysis Kit + Medicine 
and the distance to travel i1s approsximately one hour from Rohini and coming 
back again 1 hour and 4 hour Dialysis The ambulance charges 10 take the 
bedridden patient from home to Hospital and back to home at least 3 times 8 
week This expenditure also had to be born by Government of Haryana Now 
in Jaipur Golden Hospital | have no service charges no Doctor fees & no 
ambulance charges as my son 15 working there So | you see Government 
of Haryana 15 benefitted by rembursement of only medicines and Dialysis 

Kit and if you are honest in terms of economics ॥ 15 in favour of Government 
of Haryana | have gone through enough unnecessary harassment You kindly 
help Government of Haryana & help your employee who has been enough 
harassed | request you 10 kindly help me to remburse my bills and ०0009 

This treatment 15 not available in whole Haryana (maintenance hemodialysis) 

| am settled n Delhi with my son 

Enquiry made by vigilance Deptt Govt of Haryana as ordered by 060 of 
Higher Education regarding the Medical Bills has proved that all allegation 
are false and baseless all bill submitted and treatment taken 15 genune 
(detailed enquiry reports of vigiiance Deptt 15 enclosed FLAGA&B) 

This 15 a chronic disease and certificate 15 enclosed 

| borrow my money from my relatives who now refuse 10 oblige and | need 
finances badly (0 survive This 15 essential for life saving 

| am asking only for medicine & dialysis kit 

I am unnecessary being harassed by the dealing hands of your Deptt when 
[ am bed ridden 

Before 2004 bills were cleared by Financial Commuissioner & Principal Secretary 
Govt Haryana (Education Deptt ) HaryanaSh ML Tayal Sh RS Gujral & 
Sh J S Sangwan (copies enclosed) under permissible rules 

Kindly intervene & get the bills clear at the earliest on same grounds 

| am a man of ardinary resources and feeling the pmch more and more 85 the 
days passed and it 15 not possible for middle class retired person to bear so 
much of heavy expenditure | personally request to your good self to oblige 
me personally and get these bills cleared Yourfewiines canhelpalot Your 
personal touch would get this favour hence personal intervention is solicited 

| am asking the Govt of Haryana only medicines and Dialysis kit not any 
other charges do you think this 15 not the minimum bare expenditure which a 
retired employee who 18 suffering 15 asking and not anything else Discuss 
with any Nephrologist of the country to whom you believe what are other 
expenditures which patient has to incur like investigations in between 
admission and discharges The 1086 15 very turbulent don t think it 1s smooth 

7
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It 15 beyond your imagnation to think how much family suffers 

18  Saiing of dialysis patient 15 not smooth when he needs admission he 15 

admitted in Japur Golden Hospital Bills raised are not charged from us by 
virtue my son 1s Sr Consultant पा the hospital and | have never clamed 
those bills For example copy of two bills of latest admission are enclosed 
with discharge papers so you can well understand The money of the medicine 
and dialysis kit 18 only which | claim from your kind honor which patient has 
10 purchase any where i the country 

Repeatedly such cappings are put against the bills which is next to impossible 
for a bed ndden patient to get them matenalized Still | am getting it done Isntits 
a sheer harassment 

Thanking You 

Sd/ 

Yours Sincerely 
Sh DP ChawalaH No 36 Pkt E3 

Sector 7 Rohnini Delhi 85 

The Petition was placed before the Committee in its meeting held on 
24 10 2011 and the Department was asked to send the comments on 04 11 2011 
The Department sent its reply on 16 12 2011 which 15 85 under — 

श्री डी० पी० चावला द्वारा लिखे गए objections का उत्तर निम्नानुसार है 

Sr Questions Answers 
No 

1 Thatlretred from Govt 00906... रिकार्ड से सम्बन्धित 2| 
Jhajjar on 13th June 1992 

2  Iwasawarded pensionandsettled रिकार्ड से सम्बन्धित है। 
in Rohimt Delhi with my son 

3 For my renal problem | 151199 BTAIMS हस्पताल द्वारा Biweekly 

approached the renal clinic of  yemodialysis लिखा गया है तथा AlMS द्वारा 
AlIMS on 15 11 1999 wide card no लिखा गया है कि प्रार्थी सरकारी /सरकार से 
PC3 1393 | was advised 10 get अनुमोदित मे 
Hemodialysis twice 8 week & later अनुमोदित हस्पताल मे ही अपना इलाज करवाए | 
thrice a week from any Govt 
Hospital or Govt Recognized 
Hospital 

4  lappledforpermissionof DHS  gr#de /unapproved हस्पाताल मे इलाज 
Haryana through D H E Haryana 

vide Principal Govt JhajjarNo A करवाने की अनुमति प्रदान करने का नियमो मे 
2/99/2895 dated 03/11/99 for फोई प्रावधान नही है| 
undergoing dialysis ॥ Delhi



| am suffering from chronic renal 
disease Post PTCA Post CABG 
Hypertension and on maintenance 

Hemodialysis thrice a week which 
15 a Iife saving treatment for a very 
old person and for a highly 
sensitive disease (Certificate 

attached ) 

Dialysis 1s Indoor admission 
procedure & 15 never done m OPD 
Justification to take treatment 
inGovt Recognized Private 
Hospital then 1n Haryana 
Government Recognized 
Hospital How many Hosptal पा 
the country are Recogmzed by 
Govemnment of Haryana and if son 
of Haryana Govt Employees 
settles in other State how he will 
come to get the treatment for his 
parents पा Haryana Recognized 
Hospital when the procedure are 
emergency life savmg Sir 
treating in Delhi Haryana 
Government Recognized Hospital 
AlIMS and RML both does not 
have regular dialysts faciity Now 
regarding Private Hospital Ganga 
Ram Apollo and Escorts are 
recognized by Government of 
Haryana है | go there and get 
dialysis | have to pay service 
charges approximately Rs 1000+ 
Doctor visit fees+ Dialysis Kit + 
Medicine and the distance to travel 
185 approximately one hour from 
Rohini and coming back again 1 
hour and 4 hour Dialysis The 
ambulance charges to take the 
bedridden patient from home to 
hospital and back to home at least 
3 times a week This expenditure 
also had 10 be borne by 
Government of Haryana Now पा 
Jaipur Golden Hospital | have no 

क्रोनिक बिमारी का प्रमाण पत्र दिनाक 

08092011 को मैडीकल बोर्ड झज्जर से जारी 

करवाया गया है। 

इस सबध मे निर्णय स्वास्थ्य विभाग / मैडीकल 
बोर्ड द्वारा ही दिया जा सकता है।
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service charges no Doctor fees 
& no ambulance charges as my 
son 1s working there 30 If you 
see Government of Haryana 15 
benefitted by reimbursement of 
only medicines and Dialysis Kit 
and | you are honest in terms of 
economics 1t 18 पा favour of 
Government of Haryana | have 
gone through enough 
uhnecessary harassment You 

kindly help Government of 
Haryana & help your employee 
who has been enough harassed | 
request you to kindly help me to 
reimburse my bills and oblige 

This treatment 15 not available in 
whole Haryana (maintenance 
Hemodialysis) 

Enquiry made by vigilance Deptt 
ViGovt of Haryana 85 ordered by 
Deptt of Higher Education 
submittted and treatment taken 15 
genuine (detarled enquiry report of 
vigilance Deptt 1s enclosed ) If 
they were not to sanction bills why 
harassment of vigils and now no 
action on their recommendations 

This 1s a chronic disease and 

certificate 15 enclosed 

1 borrow my money from my 
relatives who now refuse to oblige 
and | need finances badly to 
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सारे हरियाणा मे Hemodralysis treatment 

उपलब्ध नही है बारे पूर्ण जानकारी स्वास्थ्य 

विभाग हरियाणा द्वारा ही दी जा सकती है | 

Vigilance Enquiry Report मे अकित किया 
गया है कि बिल दिनाक 01112004 से 
3182006 तक 'जयपुर गोल्डन हस्पताल नई 
दिल्ली के रिकार्ड अनुसार ठीक पाए गए | प्रार्थी ने 
अपना इलाज इसी प्राईवेट हस्पताल से करवाया 
है जोकि हरियाणा सरकार द्वारा approved नहीं 
है। परन्तु इन सभी चिकित्सा प्रतिपूर्ति बिलो को 
Medical Attendants Rules 1940 के अन्तर्गत 

ठीक पाए जाने पर ही प्रतिपूर्ति हेतू कार्यवाही की 

जानी सम्भव होगी | 

कोनिक बिमारी का प्रमाण पत्र मैडीकल बोर्ड द्वारा 
0809 2011 को जारी किया गया & | इससे पहले 
कभी कोनिक का प्रमाण पत्र मैडीकल बोर्ड का 
प्रस्तुत नहीं किया गया है। कोनिक बिमारी के 
कारण भी प्रार्थी फिक्सड मैडीकल भत्ता पैंशन से 

क्लेम कर रहे है। 

प्रार्थी ह्वारा विमारी पर खर्च की जाने वाली राषि 

उन द्वारा अपने रिश्तेदारो से उधार ली गई है का
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survive This 1s essential for iife 

saving 

| am asking only for medicine & 
dialysis kit 

| am unnecessary being harassed 
by the dealing hands of your Depit 
of higher education when | am bed 
ndden 

Before 2004 bilis were cleared by 
Financial Commissioner & 
Principal Secretary Govt Haryana 
(education Deptt) Haryana 
Sh ML Tayal Sh RS Gujral & 
Sh 15 Sangwan (coples 
enclosed) under permissible rules 

Kindly intervene & get the bilis 
clear at the earliest on same 
grounds 

| am a man of ordinary resources 
and feeling the pinch more and 
more as the days passed and itis 
not possible for middle class 
retired person to bear so much of 
heavy expenditure | personally 
request 10 your good self to oblige 
me personally and get these bills 
cleared Yourfew lines canhelpa 
lot Your personal touch would get 
this favour hence personal 

interventron 15 solicited 

| am asking the Govt of Haryana 
only medicines and Dialysis kit not 
any other charges do you think 
this 18 not the minimum bare 
expenditure which a retired 
employee who 15 suffering 15 
asking and not anything else 
Discuss with any Nephrologists of 
the country to whom you believe 
what are other expenditures which 

कोई documentary proof प्रस्तुत नहीं किया * 

गया है तथा न हीं अपने आप income tax की 

स्टेटअमैंट की प्रति सलग्न की गई है। 

मामला रिकार्ड स्वास्थ्य निति से सबधित है। 

शिक्षा विभाग द्वारा प्रार्थी को Harssed नही किया 
जा रहा है बल्कि बार-बार नियमानुयार चिकित्सा 
प्रतिपूर्ति बिल भेजे जाने बारे लिखा जा रहा है। 

13 से 17 तक के उत्तर तथा मूल साराश 

सभी चिकित्सा प्रतिपूर्ति बिल Punjab Medical 
Attendance Rule 1940 (85 applicable 

Haryana Govt Employees) के अन्तर्गत तथा 
TG पर जारी सषोधित el हिदायतो 
के अन्तर्गत नही है। 

जयपुर गोल्डन हस्पताल नई दिल्ली हरियाणा 
सरकारी द्वारा अनुमोदित हस्तपताल की सूचि मे 
नही हैं फिर भी प्रार्थी के चिकित्सा प्रतिपूर्ति बिल 
वित्तायुक्त एव प्रधान सचिव स्वास्थ्य विभाग 
हरियाणा सरकार द्वारा समय-समय पर 
नियमों / हिदायतों मे ढील प्रदान किए जाने उपरान्त 
निम्न चिकित्सा बिलो की प्रतिपूर्ति की जा चुकी 
है। 

TABLE 

क्रमाक पीरियड स्वीकृत की. स्वीकृति न० 
गई राशि 15/21 99 

रुपये में सी ॥ दिनाक 

1 152002 से 163 188/ 16 8 03 

31 8 2002 

2. 31 12 2001 133423 110 a3 

से 27202 
30 10 2001 
से 28 12-01 

3 1903 से 26404 368010/ 14 12-04 
4 29 02 से 31803 507350/ 27504 
5 1504 से 30 10 04. 589117/ 14705 

6 1302929402 7078% 25504 

कुल जोड़ 18 31 B74/ 
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patient has to Incur  ॥ (08 
investigations n between 
admission and discharges The 
nde 15 very turbulent don t think it 
18 smooth It 15 beyond your 
imagination 10 think how much 
family suffers 

Sailing of dialysis patient 18 not 
smooth when | need admission | 
am admitted पा Jaipur Golden 
Hospital Bills raised are not 
charges from us by virtue my son 
15 Sr Consultant in the hospital 
and | have never clamed those 
bills The money of the medicine 
and dialysis kit 18 only which | 
claim from your kind honor which 
patienthas to purchase anywhere 
in the country 
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उपरोक्त सभी स्वीकृत किए गए चिकित्सा प्रतिपूर्ति 
बिलो मे अकित किया गया है कि जयपुर गोल्डन 
हस्पताल नई विल्ली मे ईलाज करवाए जाने पर 

स्वास्थ्य विभाग द्वारा नियमो ,/हिदायतो मे इस 
शर्त पर ढील प्रदान की गई थी कि भविष्य में 
प्रार्थी को अपने गुर्दे से सम्बन्धित डायलसिस 
किसी सरकारी / हरियाणा सरकार द्वारा मान्यता 
प्राप्त हस्पताल मे करवाना होगा। परन्तु प्रार्थी 
द्वारा फिर भी नियमों की अवहेलना करते हुए 
श्री चावला द्वारा किसी मान्यता प्राप्त हस्पताल मे 
करवाने की बाजए अपना ईलाज जयपुर गोल्डन 
हस्पताल नई दिल्ली प्राइवेट हस्पताल जोकि 
हरियाणा सरकार से मान्यता प्राप्त नही है मे दी 
अब तक करवाया जा रहा & | जोकि सरकार की 
हिदायतो के विरुद्ध आदेशों की अवहेलना है | 

श्री डीपी चावला सेवानिवृत्त प्राध्यापक 
द्वारा 16 11 1999 से अपना इलाज unapproved/ 
private हस्पताल जयपुर गोल्डन हस्पताल मे 
लगातार नियमो की अवहेलना करते हुए करवाया 
जाता रहा & | विभाग द्वारा दिनाक 3010 2001 से 
3010 2004 तक लगभग 1831 लाख रुपए के 
बिलो को 6 बार समय-समय पर उक्त विवरण 
अनुसार नियमों मे ढील देकर प्रदान किए जा 
चुके हैं। सरकार द्वारा दिनाक 1408 2002 को 
स्वीकृति इस शर्त पर प्रदान की गई थी कि भविष्य 
मे प्रार्थी गुर्दे से सम्बन्धित डायलसिस किसी 
सरकारी / हरियाणा सरकार द्वारा मान्यता प्राप्त 
हस्पताल मे करवाना होगा तदानुसार सबधित 
प्राचार्य एव श्री डी पी चावला को अवगत करवा 
दिया गया था। प्रार्थी को अवगत करवाने के 
बावजूद भी सरकार के नियमों की अवहेलना 
करते हुए अपना इलाज unapproved/private 

हस्पताल मे करवाकर मैडीकल बिल बिना सिविल 
सर्जन से आपातस्थिति की पुष्टि करवाते हुए 
जैसा कि नियमो मे प्रावधान है नियमानुसार 
प्रतिपूर्ति हेतु भेजे गए थे जो कि निम्न अनुसार 
है-
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Penod Rupees 

0111 0460 31 08 06 25318 ] सरकार 
01 09 06031 08 08 16 20Lac 
01 09 0810 28-02 11. 14 13Lac] 2033 लाख 

Total 42 B6Lac 
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दिनाक 0111 2004 से 31 08 2006 जिसका इलाज 
के खर्च का क्लेम रु 1253804 /— है स्वास्थ्य 
विभाग को मत्रणा अनुसार PGIMS रोहतक द्वारा 
गठित कमेटी द्वारा प्रस्तुत जाच मे क्लेम किए 
गए बिलो के वाउचरो पर सदेह व्यक्त किए जाने 
पर wigilance विभाग द्वारा मामले की जाच करवाई 
गई | Vigilance रिपोर्ट अनुसार बिलो को सही 
पाया गया | तदानुसार इन बिलो को पुन स्वास्थ्य 
विभाग को मत्रणा हेतू दिनाक 1711 2011 
को भेजा गया है जोकि स्वास्थ्य विभाग मे 
विचाराधीन है; 

यहा पर यह भी उल्लेखनीय है कि दिनाक 
01092006 से दिनाक 28022011 तक 

3033 लाख रुपये तक के मैडीकल क्लेम जोकि 
नियमानुसार unapproved/private हस्पताल मे 

करवाए गए इलाज के लिए सबघित प्राचार्य को 
तथा प्रति श्री डी पी चावला को दिनाक 
1512 2011 को आवश्यकता कार्यवाही हेतू भेजे 
गए थे जोकि unapproved/private हस्पताल में 
करवाए गए इलाज के लिए नियमानुसार आवश्यक 
है जो अभी तक प्राप्त नहीं हुए है। 

यहा यह भी स्पष्ट किया जाता है कि पूर्ण मामले 
की वास्तविक स्थिति से माननीय मुख्यमत्री महोदय 
के आदेशो पर भी उन्हे अवगत करवाया गया था 
परन्तु माननीय मुख्य मत्री जी ने कोई आदेश 
पारित नहीं किए तथा सेवानिवृत प्राध्यापक के 
वकील द्वारा भेजे गए Legal Notice के सन्दर्भ मे 
भी Legal Notice का जवाब दिया जा चुका है 
जिसमे स्पष्ट दर्शाया गया था कि सरकार द्वारा 
बार-बार नियमो मे ढठील देकर केस का निपटान 
करना उचित नही है। 

थक
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यहा यह भी व्यक्त किया जाता है कि चिकित्सा 
प्रतिपूर्ति बिलो की प्रतिपूर्ति हेतू स्वास्थ्य विभाग 
की हिदायतो के अन्तर्गत ही शिक्षा विभाग द्वारा 
कार्यवाही की जानी है। 

3 

मुख्य लेखा अधिकारी 
कुत्ते महानिदेशक उच्चतर शिक्षा हरियाणा 

पचकूला। 

The Committee orally examined the Departmental representatives in its 

meeting held on 21 122011 After hearing the departmental representatives the 

Committee desired that the case of the petitioner may be dealt with sympathtically 
keeping in view the chronic disease of the petitioner and the heavy expenditure 
incurred by him on his treatment During the course of oral examination the 
departmental representatives stated that the matter of relaxation in the rules governing 
the rembursement medical claim bills 1510 be decided by the Health Department 

Therefore the Committee decided to orally examine the representatives of Health 

Department and the Higher Education Department on 04 01 2012 The Committee 

further orally examined the representatives of the both the departments on 

04 01 2012 The representative of the Health Department stated that the Petitioner 

has not got his treatment from approved Hospital by the Haryana Government and 
therefore his medical clam bills cannot be settled During the course of oral 
examination it also transpired that the Petitioner has been given the rermbursement 

of the medical clam bills of the penod during which the hospital In question 1 e 

Jaipur Golden Hospital was approved by the Haryana Government for getting 

treatment The representative of the Health Department stated that the settlement 

of Bills requires relaxation in the policy of the Government which he cannot 00 and 

the power of relaxation 1s with the Government The Committee decided to discuss 

the matter with the Financial Commissioner & Principal Secretary to Government 

Haryana Health Departmenton 11 01 2012 The matter was discussed with her on 

11 01 2012 and she sought atleast 15 days time 10 examine the matter to which the 

Committee agreed 

Further action in the matter will be taken accordingly
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12 PETITION RECEIVED FROM SARPANCH & OTHER RESIDENTS 

OF VILLAGE KHARK KHALSA (GARHI BIRBAL), TEHSIL INDRI, 

DISTT KARNAL REGARDING REMOVAL OF ILLEGAL ENCROACHMENT 

OF THE STREETS, FIRNIS & TOILETS IN VILLAGE KHARK KHALSA 

(GARHI BIRBAL), TEHSIL INDRI, DISTT KARNAL 

The Petition received from Sarpanch & QOther residents of Village Khark (Garhi 

Birbal) Tehsil Indn Distt Karnal reads 85 under — 

“सेवा मे 

चैयरमैन 

पटीशन कमेटी 

हरियाणा विधान सभा-चण्डीगढ | 

Ay गाव खरक खालसा के लोगे से गाव की गली फिरनी व लैट्रिन पर किये 

अवैध कब्जे को हटवाने हेतू प्रार्थना पत्र | 

श्रीमानजी 

आपसे अनुरोध है कि गाव खरक खालसा (गढीबवीरबल मे) कुछ लोगो मे जिनमे देवीशरण 
पुत्र मनफूल सिह बलजीत पुत्र मनफूल सिह विनोद पुत्र बलजीत विकम पुत्र प्रसनना फूल सिह पुत्र 
प्रसनना हरिसिह पुत्र प्रसनना चन्द्रभान पुत्र प्रमू, बलवत सिह पुत्र सुच्वा राम जीता राम पुत्र रामजीलाल 
बालकिशन पुत्र सिघु राम आदि ने गाव मे नम्बर की गली फिरनी तथा शौचालयो के लिए छोडी गई 
जमीन मे अवैध कब्जा किया हुआ है 1 इन अवैध कब्जो के कारण गाव वालो को काफी परेशानी का 
सामना करना पड रहा है | गलिया तग होने की वजह से आने जाने मे काफी दिक्कत हो रही है। 
इन लोगों से इस बारे मे कई बार बात की जा चुकी है परन्तु ये लोग फिरनी व अन्य जगहो से कब्जा 
नहीं हटा रहे है बल्कि फ़िरनी पर अवैध कब्जा करते जा रहे है | अत जनाब से प्रार्थना है कि हमारे 
गाव में फिरनी गली व शौचालयो की जगह पर से अवैध कब्जो को हटवाया जाये | आपकी सेवा मे 
इस पत्र के साथ गाव की फिरनी गली व शौचालयो की जगह की फर्द भेजते हुए प्रार्थना है कि आप 
कृपा करके गाव मे हो रहे अवैध कब्जो को हटवाने का कष्ट करे। आपकी अति कृपा होगी! 

2 यह है कि हमे जिला के सभी उच्च अधिकारियो से प्रार्थना कर चुके है परन्तु प्रसाशनिक 
अधिकारी इस बारे मे कोई कार्यवाही नहीं कर रहे है इसके लिए माननीय हाई कोर्ट हरियाणा के आर्डर 
न 14766 के द्वारा आज्ञा भी दे दी गई है। 

घन्यवाद 

प्रार्थी 
सरपच समस्त ग्राम वासी 

गाव खरक खालसा (गढीबीरबल) 
तहसील इन्द्री जिला करनाल।
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The Petition was placed before the Committee in its meeting held on 

14 12 2011 and the Department was asked to send the comments on 15 12 2011 

The Committee orally exammned the DDPO and BDPO पा its meeting on 21 12 2011 

and 04 01 2012 The DDPO stated that due to shortage of staff demarcation of land 

11 question cannot be done and in the absence of the demarcatton 1t is not possible 

to remove the encroachments For this purpose a direction may be made to the 

Deputy Commussioner Karnal The Committee made the following observations in 

thus regard 

Sarpanch Gram Panchayat GarhiBirbalis present ShnC S Dalal DDP O 

Karnal 1s also present ShnC S Dalal admits that the complaint has the merit and 

encroachment should be removed but he expresses his inability that he has not 

having the sufficient staff for demarcation He expresses that Revenue officials do 

not cooperate and demarcation 15 not being done for the reason best known to 

them The Committee has taken 8 sernious view of it The Deputy Commissioner 

Karnal 18 directed to submit the demarcation report within 15 days The Deputy 

Commussioner Karnal may direct concerned officials 10 do the needful Tehsildar 

Karnal DDP O KamalandB D P O Karnal are again directed to appear before 

the Commuttee on the next date of the meeting of the Committee A copy of the 

complaint 15 also sent to the Deputy Commussioner Karnal 

The directions passed on 4 1 2012 regarding the demarcation of the land of 

village Kharak Khalsa by the SDM Karnal be kept in abeyance Further the Committee 

would like to hear the affected parties in person before passing any order
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13 PETITION RECEIVED FROM SHRI CHATTAR PAL SINGH 5/0 SH SING RAM AND SMT NEELAM DEVI W/O SH BAL SINGH, R/O VILL KHARK KHALSA (GARHIBIRBAL) TEHSIL INDRI, DISTT KARNAL REGARDING HIBANAMA REGISTRY OF 100 SQ YARD PLOTS IN VILLAGE KHARK KHALSA (GARHI BIRBAL) TEHSIL INDRI, DISTT KARNAL 

The Petition recerved from Shr Chattar Pal Singh S/o Sh Sing Ram and Smt Neelam Devi W/o Sh Bal Singh r/o Vil Kharak Khalsa (Garhi Birbal) Tehsil Indn Distt Karnal reads as under — 

“सेवा में 

माननीय चैयरमैन 
पटीशन कमेटी 
हरियाणा विधान सभा-चण्डीगढ़| 

A%y दरखास्त बाबत गाव खरक गढी बीरबल तहसील इन्द्री जिला करनाल मे 100 वर्ग गज के प्लाटो की हिब्बानामा रजिस्ट्री करवाने बारे व गुमराह करने वाले गाव के पच व खण्ड विकास एव पंचायत अधिकारी की शिकायत बारे | 
श्रीमान जी 

निवेदन यह है कि 1 हम गाव खरक गढी बीरबल तहसील इन्द्री जिला करनाल के स्थाई निवासी है और हमे हरियाणा सरकार द्वारा महात्मा गाधी ग्रामीण बस्ती योजना के अर्न्तगत गाव खरक गढ़ी बीरबल तहसील इन्द्री जिला करनाल मे 100 वर्ग गज के प्लाट अलाट हुए है। 
2 यह है कि अभी तक हमे प्लाटो की हिब्बानामा रजिस्ट्री पजीकृत प्राप्त नही हुई है हमे अनुदान पत्र तो प्राप्त हो गए है परन्तु अभी तक हमारी हिब्बानामा रजिस्ट्री नही हुई है। हम अपनी उक्त भूमि, प्लाट की हिब्बानामा रजिस्ट्री करवाना चाहते है| 
3 यह है कि गाव गढी बीरबल 'खरक पचायत के दो पच शकून्तला देवी व राकेश मढाण तथा खण्ड विकास एव पंचायत अधिकारी हमे व अन्य ग्रामवासिया जो बाड़े प्राप्त करने के पात्र है को गुमराह कर रहे है कि आपको पुराने प्लाटो की जगह को स्थानान्तरण करवा कर गाव खरक मे ही प्लाट कटवा देगे और इसकी एवज मे प्रत्येक प्लाटदाता को 5000/~ रुपये रिश्वत के रुप मे देने होगे और उक्त पच कहते है इसके लिए हमारी खण्ड विकास एव पंचायत अधिकारी से बात फाईनल हो चूकी है| 

अत जनाब से प्रार्थना है कि आप उक्त दोषिगण के खिलाफ कानूनी कार्यवाही कराने व हमारे नाम प्लाट की हिब्बानामा रजिस्ट्री कराने की कृपा करे | 
धन्यवाद 

हस्ता/ 

प्रार्थगण 
छत्तर पाल पुत्र श्री सिह राम 

कौम चमार हरिजन तथा अन्य'



53 

The Petition was placed before the Committee | its meeting held on 
14 12 2011 and the Department was asked to send the comments on 15 12 2011 
The Department sent reply on 20 12 2011 which reads as under— 

“उपरोक्त दिषय बारे आपके कार्यालय के पत्र कमाक एचवी एस,/पढिशन,/2,/ 
2011,/25928-35 दिनाक 14—12—2011 के सन्दर्भ मे आपकी सेवा मे लिखा जाता है | श्री छत्तरपाल 
पुत्र सिग राम व नीलम देवी पत्नी श्री बालकिशन कोम हरिजन गाव खरक खालसा द्वारा 
आपकी सेवा मे शिकायत की गई थी की ग्राम पंचायत द्वारा हमे 100-100 वर्ग गज प्लाटो की 
रजिस्ट्री नही करवाई गई तथा प्लाटो की WY स्थानातरण करने की एवेज मे प्रत्येक प्लाट वाले कौ 
मुं० 5000 रु रिश्वत के देने होगे। 

1 शिकायत की जाच करने के लिये शिकायतकर्ताओ सरपच ग्राम पचायत गढीबीरबल 
को बुलाया गया | शिकायतकर्ताओ तथा सरपच ग्राम पचायत के ब्यान लिये गये | जाच 
उपरान्त पाया कि शिक्ायतकर्ता श्री छतरपाल पुत्र सिग राम हरिजन व नीलम पत्नी 
श्री बालकिशन द्वारा ब्यान दिया गया कि जो शिकायत हमारे द्वारा माननीय चैयरमैन 
पटिशन कमेटी हरियाणा विधानसभा चण्डीगढ को दी थी वह किसी व्यक्ति के बहकावे 
मे कार दी गई थी हमारे से किसी भी पच,/सरपच या बी डी पी ओ द्वारा कोई पैसे 
की माग नही की गई और ना ही हम खण्ड विकास एव पंचायत अधिकारी को जानते 
है। जहा पर पूर्व पंचायत द्वारा जो प्लाट काट गये है। वही पर रजिस्ट्री करवा दी जाये 
जिससे हमे कोई अपत्त्ति नही है। इसके अतिरिक्त महोदय के ध्यान मे लाया जाता 
है कि गाव खरक खालसा ग्राम पंचायत गढीबीरबल मे आता है पूर्व पंचायत द्वारा 
इन दोनो गाव के 100-100 वर्ग गज़ प्लाट के पात्र व्यक्तियों को प्लाट देने के लिये 
गाव के पूर्व मे एक ही स्थान पर भूमि छोडी गई है | गाव गढीबीरबल मे प्लाट के 
पात्र व्यक्तियों की रजिस्ट्री करवाई जा चुकी है। गाव खरक खालसा के व्यक्ति पूर्व 
पचायत द्वारा छोडी गई भूमि पर प्लाट नहीं कटवाना चाहते जिसके कारण गाव खरक 
खालसा के 100—100 वर्ग गज़ प्लाट के पात्र व्यक्तियों की रजिस्ट्री नही करवाई रई 

है। सरपच ग्राम पंचायत गढ़ीबीरबल को गाव खरक खालसा के प्लाट धारको को 

प्लाटो की रजिस्ट्री करवाने बारे आदेश दिये गये है। 

2... गाव खरक खालक की गलो फिरनी व शौचालयो के लिये छोडी गई भूमि पर किये 
अवैध कब्जे जिसकी जाच निम्नहस्ताक्षरी द्वारा गाव मे जाकर की गई जाच मे 

शिकायतकर्त्ताओ सरपच ग्राम सचिव ग्राम पंचायत गढ़ीबीरबल को बुलाया गया। 
जिनके ब्यान लिये गये तथा मौका निरिक्षण करने उपरान्त पाया कि शिकायत मे दर्ज 
व्यक्तियों व स्वय शिकायतकर्ता का गाव खरक खालसा मे गली फिरनी व शौचालय 

के लिये छोडी गई भूमि पर लोगो द्वारा अवैध कब्जे किये हुये प्रतीत होते हैं। जिस बारे 
सरपच ने ब्यान दिया कि इस बारे मेरे को कोई अवैध कब्जो बारे कोई शिकायत प्राप्त 

नही हुई है तथा शिकायतकर्ता श्री बालकिशन पुत्र श्री सिग राम द्वारा ब्यान दिया गया 
कि गाव मे गली /फिरनी पर स्वय उसके द्वारा भी लगभग 3 फूट कब्जा किया हुआ
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है तथा उसके द्वारा इससे पहले कभी किसी को इन गली ,/फिरनी शौचालय के लिये 

छोडी गई भूमि से कब्जा हटाने बारे शिकायत नही की गई है। निशानदेही उपरान्त 
ही पता लग सकेगा कि किस व्यक्ति के पास कितनी-2 भूमि पर अवैध कब्जा है। गाव 

खरक खालसा के अवैध 'कब्जो की निशानदेही करने के लिये तहसीलदार 3 को 
पत्र कमाक 3374 दिनाक 191211 द्वारा लिखा गया है तथा निशानदेही रिपोर्ट आते 

ही गाव खरक खालसा मे हो रहे अवैध कब्जो को हंटदा दिया जायेगा | रिपोर्ट आपकी 

सेवा मे आगामी कार्यवाही हेतू सादर प्रेषित है। 

Sd/ 

खण्ड विकास अधिकारी इन्द्री। 

The Committee orally examined the DDPO and BDPO पा 5 meeting on 

21 12 2012 and 04 01 2012 The Committee also orally examined Sh Rajesh 

Sarpanch of Village Kharak Khalsa and Garhi Brbal The Sarpanch stated thatthe 

Plots are situated at two places one is near the village and another 15 far off the 

village Some people are desirous of having plot at the earlier place and soms are of 

the view that they should be allotted the plot at some other place He further stated 

that the staterments of the Petitioners have been recorded and they have said that 

they preferred the Petitions on instigation of some other people He also stated that 

within 8 perniod of 15 days the registries of the plots will be done The Gommittee 

desired that the Petitioners may be heard in one of the meetings of the Committee 

Sl v
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14 PETITION RECEIVED FROM इतना DEVI RAM SHARMA S/O SH LALA 
RAM SHARMA, VPO KHERI KALAN, MOH HAGA, FARIDABAD 
REGARDING INVESTIGATION ABOUT BOGUS SERVICE TERMINATION 
LETTER & FABRICATION OF SERVICE BOOK OF DEVI RAM SHARMA 
ETC 

The Petition received from Shn Devi Ram Sharma S/o Sh Lala Ram Sharma 
VPO Kheri Kalan Moh Haga Fandabad reads 85 under — 

From 

Devi Ram Sharma 

S/o Sh Lala Ram Sharma 
VPO Khern: Kalan Moh Haga 
Fandabad 

Dated 31 3 2011 

Remnder 20 6 2011 

Sub Investigation about bougus Service Termination Letter No 5178 80/ 
4 E dated 29 10 80, fabrication of Service Book of Devi Ram Sharma 
and fabrication of bogus more over 1500 letters without any 
authenticaltion by SE, YWS Circle, Faridabad & XEN, Palwal Water 
Services Div Palwal Only S E, YWS Circle, Karnal 15 the authorized 
person 0 fabrication any document related to my services as per affidavit 
to Sh Anand Kumar S E , YWS Circle, Faridabad 

Dear Sir 

This has reference 10 my various letters written to you for investigation of 
bogus Service Termination Letter No 5178 80/4 E dated 29 10 80 fabncation of 
Service Book and fabrication of more over 1500 letters by the Supenntending 
Engineer YWS Circle Fandabad—121 002 and Executive Engineer Palwal Water 
Service Division Palwal without any authentication | was appointed thorugh 
Divisional Employment Exchange Fandabad on 22 8 79 as Clerk cum Typist on 
adhoc 08515 and |1 was regulanzed In service vide Executive Enmigneer UDD 
Fandabad Division Faridabad letter No 3266/PF dated 7 6 80 and after reqularization 
inservice |was deputed for undergone In service Training of Clerical Establishment 
& P W D Accounts Training 108th Batch था PW D Training Institute Nilokher: 
Distt Karnal by the Excutive Engineer 1.00 Fardabad Division Faridabad letter 
No 686/4 E dated 28 8 1980 

Shn TS Lamba Chiet Engineer cum Principal PWD Traming Institute 
Nilokher 1ssued a Certificate पा my name vide Memo No 3227 52 dated 
19 12 1980 for successfully completion of accounts training for further necessary
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action 85 per directions of this letter Thatas per policy of the Haryana Government 

only permanent clerk of the State Government are eligible for under gone था this 

departmental training 85 per Memo No 6/14/2010 1 GSidated 7 6 2010 

That during the month of July 1982 the O/o the Executive Engineer हि कि हि 

Fandabad Division was removed and shifted enblock 85 Central Workshop Division 

Meerut Road Karnal where | was working at the tme and merged with Drainage 

Circle Kamnal That after some time this circle office was re named as Yamuna 

Water Services Circle Kanral | draw you kind attention to letter No 1870 72/PF 

dated 18 11 2009 from Supernntending Engineer YWS Circle Faridabad to the Chief 

Engineer Coordination Imgation Deptt Haryana Panchkula whichis self explained 

asunder Itis further added that the appellant was employedin U D D Farndabad 

Division and this Divison was detached from this Circle during July 1982 and was 

removed and shifed enblock as Central Workshop Division Karnal and whose record 

pertaining to Establishment was taken by the Division to Karnal where the appellant 

was employed at that time Central Workshop divison Karnal was merged with 

Dranage Circle Karnal and after some time this Circle re named 85 YWS Circle 

Karnal As per knowledge of this office the record of the Central Workshop Division 

Karnal might be under the charge of Superintending Engineer YWS Circle Kamal 

may be asked to provide the information as destred by the appellant | deemed fit 

Shn Anand Kumar Sharma Supenntendent Engineer YWS Circle Farndabad 

submit an Affidavit dated 2 12 2009 (copy enclosed) before Chief Information 

Commissioner Haryana Chandigarh in which mentioned that Superintending 

Engineer Workshop Circle Karnal was also requested to search out and supply the 

copy of Attendence Register and Experince Certrficate of the Appellant 83 the defunct 

Fandabad Division UDD Faridabad where the appellant was working at that time 

was shifed enblock to Karnal as Central Workshop Division Karnal during 

July 1982 who also vide letter no 8065/RT| dated 23 11 2009 (Copy Enclosed) 

has replied that the record of Central Workshop Division Karnal never imerged In 

his Circle The required record 18 not made available from any where hence it is 

prayed that the point may be closed 

Shn Anand Kumar Sharma PIO cum SE YW S Circle Fandabad (2) 

Sh R C Garg Circle Fandabad (3) Sh RK Singla Xen (4) Sh HC Mangla Dy 

Superintendent and (5) Sh DN Bansal SDO working Sharma Superintending 

Engineer YWS Circle Fandabad was fabricated falls & 00005 termination orders/ 

more than 1500 letters for which they are not Competent Authonty | was never 

work under their kind conrol not authorized by the senior officers of Irngation 

Department Haryana to fabncate falls & bogus documents They related to my 

service or attestation 

| was worked In the office of the Executive Engineer Farnidabad Division 

UDD Fandabad which Kamaland re named 85 CENTRAL WORKSHOP DIVISION 

MEERUT ROAD KARNAL where | was working merged (attached) with Drainage 

Circle Kamnal duning July 1982 with all relevant record relative to Establish Karnal 

So Supenntending Engineer YWS Circle Fandabad was not the Competent Authority
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10 entertain in never authorized by the Sr Officers of the Irngation Depit Haryana 
to fabncate/replied on my queries So Sharma S E YWS Circle Faridabad can not 

entertain पा my case 

That 85 per clanfied above the terms & condrtions of adhoc appointment 
letter of my 580 chent should applicable after regularization in service after 
22 2 1980 Only Civil Service Rules whould be applicable after service on my above 
said client That 85 per section 311(1) & 311 (2) of the Constitution of India 
permanent not removed from the service without iven him charge sheet suspension 
letter and after enquiry of the charge removed from the duties after all formalties 85 
per Civil Service Rules 

That | would like to draw you kind attention to enclosed letter No 7413/P F 
dated 20 7 2010 issued Central Zone Farndabad Policebythe SE YW S Circle 

Faridabad पा which two time mentioned clearly the himself from duties w e f 

25 10 80 and after 24 10 1980 he was never attend his duties He was never 

terminated He was constder relieved from dutes we f 25 10 1980 because he 
was absented himself from duties after 2 years 

In view of the above | am requesting from long time to take necessary 

actions against the above five officers of imgation Deptt Haryana Your early action 

in this regard will be highly appreciated 

Thanking you 

DA Affidavit of SE YWS Circle Farndabad 

Copy of the above 18 forwarded to the following or information & NA Please 

1 Execuitve Engineer Vigilance Division Canal Colony Rewari 

2 Superntending Engineer Vigilance Circle Canal Colony Rohtak 

3 Sh Kuldeep Shrma Speaker Haryana Assembly Chandigarh 

The Petition was placed before the Committee In its meeting held on 

21 09 2011 and the Department was asked to send the comments on 12 10 2011 

and subsequent reminder on 16 12 2011 

The Committee orally examined the department representatives in its meeting 

held on 18 02 2012 After hearing the department representative who stated that 

the case of the petitioner was dealt with 85 per the policy of the Government for 

regularizing the services of ad hoc employees the Committee decided 10 hear the 

petitioner in one of its subsequent meetings 

/
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16 PETITION RECEIVED FROMLT CDR (RETD )D S BALHARA, A-1, JAL 
VAYU VIHAR SECTOR 30, GURGAON REGARDING ALLOTMENT OF 
SURPLUS LAND AS AN OLD TENANT 

The Petriion received from Shri Lt Cdr (Retd) D S Balhara A 1 Jal Vayu 
Vihar Sector 30 Gurgaon Faridabad was referred to the Committee by the Hon ble 
Speaker which reads as under — 

Lt Cdr (Retd ) DS Balhara 
A1 
JAL VAYU VIHAR 
SECTOR 30 
GURGAON HARYANA 

24th May 2011 

The Hon ble Sh Kuldeep Sharma 
Speaker Vidhan Sabha Haryana 
Chandigarh 

Allotment of Surplus Land 85 and Old Tenant 

Sir 

1 I have the honour to submit the following for your kind consideration — 

(a) Woe are the cultivator of Kila No 255/19 22 23 24 256/25 6 15 

16 and 258/4 (4 & 5 Min) 

Total Area of 72 Kanal 12 Marla at village Samar Gopalpur Since 

our fore fathers and for the last more than 150 yrs 

2 The above 5810 area have been declared as 8 surplus land and we have 

been declared as an old tenants by the High Court of Punjab and Haryana at 

Chandiagrh vide Civil Patition No 1281 of 1973 and the Court of Sh Sube Singh 
HCS Collector agranian vide Case No 182/1 CAR dated 11 December 1981 
( copies enclosed) 

3 Sir we have applied for allotment of a surplus land 85 an old tenant 

under Form No US 2 to the allotment authorty SDM (Civil} on 16 July 2007 ॥ 15 
now about four years have are passed Inspite of our best efforts and handing over 
of all the documents required by the authorities no action has been taken || date
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4  Sir Inspite of our repeated request we have not been allotted the above 

said surplus land as an old tenant on one pretext or other The reason for the same 
are best known to the SDM Rohtak 

5 | may also bring to your notice that out of we five brothers four of us 
have served in the Defence Service {(Army Navy and Indian Arr Force) | have also 
been awarded a Gallantary Medal for my exemplary bravery by the President of 
India on 26th January 1966 

8 पा view of the above we may request your honour to forward our 
application to the Hon ble Chairman of the Petition Committee (Sh B B Batra) for 
necessary action 

Advance 

Sd/ 
Copyto Honble Sh BB Batra (D S Balhara) 

ML A Rohtak Ltd Cdr (Retd ) 
Haryana 

Flat No A1 Jal 

Vayu Vihar 

Sector 30 Gurgaon 122001 

The Petition was placed before the Committee वो its meeting held on 
08 06 2011 and the Department was asked to send the comments on 14 06 2011 
and subsequent reminders were sent on 07 07 2011 & 06 09 2011 

The Committee took 8 serious view of the matter for in responsive attitude 3 
the department and desired that the matter may be brought to the notice of the 
concerned Financial Commissioner & Principal Secretary for looking into the matter 
at personal level and submit the report to the Committee within a penod of 2months 
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16 PETITION RECEIVED FROM SHRI RAM RATTAN, SHIV COLONY, 
KARNAL REGARDING COMPLAINT AGAINST DR YOGESH, CIVIL 

HOSPITAL, KARNAL 

The Petition received from Shrn Ram Rattan Shiv Colony Karnal reads 85 

under — 

"सेवा मे 

Hon ble Speaker 
Haryana Vidhan Sabha 

Chandigarh 

श्रीमान जी 

मै आपके ध्यान मे डॉ० योगेश द्वारा सिविल हस्पताल करनाल मे करी जाने वाली भारी अनियमिताओ 

तथा हेराफेरी को लाना चाहता हू ताकि ऐसे भ्रष्ट अधिकारी के विरुद्ध सख्त कार्यवाही की जा सके और 
ऐसी कार्यवाही सिविल हस्पताल करनाल के अन्य डॉक्टरों के लिये भी एक सबक हो और वे भी ऐसे काम 

न करे। बाहर का आदमी होने के कारण मै ऐसे भ्रष्ट डॉक्टरों की सारी गतिबिधियो को नहीं जानता और 

मै केवल उसके द्वारा की गई कुछ ही हेराफेरियो को आपके सामने ला रहा हूँ - 

1 डॉ0 योगेश ने अपने नेत्र विभाग मे हाऊस सर्जन की झूठी नियुक्ति दिखाकर उसका वेतन 
हडप कर सरकारी पैसे का गबन किया! इस काम मे सिविल सर्जन करनाल डॉ० वन्दना 

भाटिया भी उसके साथ मिली हुई है क्योकि यह झूठी नियुक्ति डॉ० वन्दना भाटिया के 
सुपुत्र के नाम से हुई है। सब जानते है कि उनके इस सुपुत्र ने काम करना तो दूर 
'हस्पताल की कभी शक्ल भी नहीं देखी। Sl योगेश ही उसकी हाजिरी लगाते रहे और 

उसे हाजिर दिखाकर सारा वेतन मिलकर हडपते रहे। कोई भी अधिकारी जो इन दोनो 

के प्रभाव मे न हो और स्वास्थ्य विभाग से न हो इस तथ्य की जाच कर सकता है। ऐसे 

भ्रष्ट अधिकारियों के विरुद्ध धोखाधडी भ्रष्टाचार और गबन का केस दर्ज किया जाये । 

2 यही नहीं तीनो ने मिलकर उसकी झूठी नियुक्ति बच्चो के आई सी यू मे दिखाई जबकि उस 

समय सिविल हस्पताल मे कोई आई सी यू. था ही नहीं । डॉ0 वन्दना भाटिया का यह सुपुत्र 
कभी बच्चा विभाग मे आया ही नहीं और न ही कोई आई सी यू का ड्यूटी रोस्टर बना। 
उसका झूठा वेतन FAH कर कर गबन किया | 

3 <o योगेश नौकरियों की भर्ती के लिये किए जाने वालो मैडिकल के लिए आने वालो का 

नजायज रूप से तग करता है। पहले तो वह मैडिकल के लिए चक्कर कटवाता रहता है 

और बाद मे उसके एजेन्ट पैसे लेकर काम करवा देते है। अनावश्यक रूप से पहले तो 

अनफिट कर दिया जाता है बाद मे उन्हे विशेष हस्पतालो मे भेजकर आप्रेशन के लिए कहा 

जाता है उन हस्पतालों से कमीशन की भारी रकम वसूल की जाती है| बेचारा मैडिकल के 
लिए आने वाला दोबारा अनफिट हो जाने के डर से शिकायत भी नहीं कर सकता । 

4 यदि उसके साथ काम करने वाला डॉक्टर उसके इस भ्रष्टाचार के विरुद्ध बोलता है तो 

उसे वह नजायज रूप से तग और मानसिक रूप से परेशान करता है। इसी कारण कोई
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आखो का डॉक्टर उसके साथ काम नही करना चाहता | डॉ० मेजपाल और डॉ० शालिनी 

मेहता इसी कारण यहा से अपना तबादला करवा कर चले गये। 

5 ..... सिविल सर्जन डॉ० वन्दना ने सारी खरीद का चार्ज डॉ० योगेश को ही दिया हुआ है और 
डॉ० योगेश उसके साथ मिलकर दोनो हाथो से सरकार को लूट रहा है। सारी खरीद मे 
भारी हेराफेरिया की जा रही है। अनावश्यक और घटिया क्वालिटी का सामान खरीदा 

जाता है जैसे कि ग्रिल # ८ और कैमरे । ये न केवल महगे खरीदे गये है ओर खराब पडे 

AC इसके उदाहरण है। चीजों की बिना रिपेयर करवाये उनके झूठे बिल बनाये जाते है| 

6 डॉ० योगेश कैदी वार्ड के इन्घार्ज भी है और अपने एजेण्टो के माध्यम से पैसे लेकर Sy 

को भर्ती करवाने का प्रबन्ध करते है और जो कैदी पैसे नहीं देता उसकी जबरदस्ती छूटटी 
करवा दी जाती है। 

7 डॉ० योगेश का एजेण्ट ओपथैल्मिक असिस्टेट पुरूषोतम जो कि डॉ० योगेश के सारे काम 
करता था पहले ही भ्रष्टाचार के केसो मे फसा हुआ है। 

8... डाँ० योगेश अपने पद का जमकर दुरुपयोग करता है। गरीब मरीज फ्री ईलाज के लिये 
धक्के खाते रहते है और सैटिग वालो मरीजों का Poor Free दिखाकर ईलाज किया जाता 

है। 

9 <o योगेश के विरुद्ध पहले भी झूठा मैडिकल सर्टिफिकेट देने का केस चल रहा है परन्तु 
इसने अपने प्रभाव से उस केस को भी दबवा दिया है। उस केस की भी जाच की जाये। 

यह तो डॉ० योगेश की कारगुजारियो का एक नमूना है। जाच करने पर बहुत सारी हेराफेरियो का 
पता चलेगा | मै आपसे विनती करता हू कि इस O अधिकारी के विरुद्ध स्वास्थ्य विभाग से बाहर के व्यक्ति 
से जाच करवाई जाये और तब तक इस अधिकारी का तबादला करनाल से बाहर किया जाये ताकि ऐसे भ्रष्ट 

अधिकारी के कारण हो रही सरकार की बदनामी से बचा जा सके। 

मवदीय 

हस्ता०/ 

(राम रतन) 

काग्रेस कार्यकर्ता 
शिव कालोनी करनाल | 

The Petitton was placed before the Gommittee in its meeting held on 
28 08 2011 and the Department was asked to send the comments on 06 09 2011 
and subsequent reminder was senton 16 12 2011 

The Committee took a serious view of the matter for in responsive attitude 
of the department and desired that the matter may be brought to the notice of the 
concermned Financial Commissioner & Principal Secretary for looking into the matter 
at personal level and submit the report to the Committee within a period of 1 month
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17  PETITION RECEIVED FROM SMT KAMLA W/O SH SHYORAM VPO 
BERI KHAS, PANA CHAJJNA, TEHSIL BERI, DISTT JHAJJAR 
REGARDING COMPENSATION OF ACQUIRED LAND 

The Petition received from Smt Kamla W/o Sh Shyoram VPO Beri Khas 
Pana Chajjna Tehsil 88 Distt Jhajjar was referred to the Commuttee by the 
Hon ble Speaker which reads 85 under — 

*सेवा में 

श्रीमान कर्मयोगी कुलदीप शर्मा जी 
हरियाणा विधान सभा अध्यक्ष | 

विषय नहर मे जमीन भी गई और पैसा भी नही मिला मेरे को छोड़ कर बाकी सभी को पैसा मिल गया] 

श्रीमान जी 

पार्थीया निम्नलिखित निवेदन करती है -- 

1 यह कि खेवट नम्बर 873 व 846 मिन खतौनी नम्बर 925 किली नम्बर 111 का 17 का 

1/2 इन्तकाल नम्बर 59/68 कुल रकबा 3 कनाल 8 मरले मौजा खास बेरी की मालकिन हूँ! 

यह कि INL नहर विभाग ने उपरोक्त मेरी जमीन पर नहर बना रखी है व वन विभाग ने 
सफेदे के वृक्ष लगा रखे है मेरी उपरोक्त जमीन किसी भी विभाग ने अधिग्रहण नहीं कर 
रखी है न ही मुआवजा दे रखा है। 

यह कि जब जिले झज्जर के लोक सम्पर्क परिवेदना समिति के चेयरमैन श्री कैप्टन अजय 

यादव जी थे उस समय उन्होने मेरे दुख को सुना तो तो उसने ॥॥ विभाग को आदेश 
दिया था कि इसकी जमीन को खाली कर दो यदि खाली नही कर सके तो इसका ८856 
बना कर भेज दो। 

जब सोनिया जी 7 अक्तूबर 2007 की झाडली रैली मै आई उस समय हरियाणा की 
प्रभाली मारग्रेट अलवा जी थी | उसने उपरोक्त जमीन के सम्बन्ध मे मेरा पत्र सोनिया जी को 

दिया सोनिया जी कार्रवाई करने को कहा। इसके बाद नहर विभाग ने मेरा case 

Engineenng in Chief ने Land Document v/3 4 for construction JLN Feeder from 

RD 239600 RTO 239789 R Viflage Khass Tehsil Ber: District Jhagar का बना कर 

नहर विभाग के Financial Commisstoner & Principal Secretary के पास भेज रखा है। 

इस कार्यालय मे भ्रष्टाचार चरम सीमा पर है इस केस को रददी की टोकरी मे डाल 
दिया | 

आपसे प्रार्थना है कि Financial Commissioner को कह करके इस केस को कराया जाये व मुझे 
मुआवजा दिलाने की कृपा करे। 

आपकी अति कृपा होगी। 

प्रार्थीया 
तिथि 22511 कमला 

श्रीमति कमला पत्नी प० श्योराम 

डाकखाना बेरी खास पाना छाजान 
तहसील बेरी जिला झज्जर हरियाणा। 

् 

-~
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The Petition was placed before the Committee in its meeting held on 
17 07 2011 and the Department was asked to send the comments on 27 07 2011 
and subsequent reminder was sent on 30 09 2011 

The Committee orally examined the departmental representatives | Its 
meeting held on 18 01 2012 

The department 15 directed to demarcate the property as mentioned in the 
petition and exact site plan be submitted 85 to how much land falls in the JLN 
Feeder ? Oral examination has been placed on record however the department 15 
directed to submit the reply to the petition duly signed by the competent officer 
within 15 days When this petition 15 placed before the Committee ॥1 its meeting 
the Petitioner may be called for in person On the next date the Engineer in chief 
need not come for appearance for this case He can depute another competent 
officer duly conversant with the facts 

18 PETITION RECEIVED FROM SHRI R P SINGH, PRESIDENT, 
FARIDABAD, HUDA HEAD OFFICE WORKERS ASSOCIATION, 
FARIDABAD REGARDING COMPLAINT AGAINST MR AJIT SINGH, SDO, 
SURVEY HUDA, FARIDABAD FOR MISUSING HIS POST 

The Petition received from Shri R P Singh President Faridabad HUDA 
Head Office Workers Association Faridabad was referred to the Committee by the 
Hon ble Speaker which reads as under — 

सेवा मे 

मुख्य प्रशासक 
हुडा पचकुला। 

विकय एसडी ओ सर्वे हुडा फरीदाबाद मि अजीत सिह के विरुद्ध पद का दुरुपयोग करने फरीदाबाद 
के सैक्टर 14 17 व7 मे हुडा मार्किट मे एस सी एफ बूथ के मालिकों को अवैध निर्माम करने की 
छूट देकर अनाप शनाप लाखो की तादाद मे पैसा इकटठा करना फरीदाबाद मे अपनी 
जगह जगह लीगल नामो से प्रोप्रटी बनाना साथ मे प्रोपर्टी डिलिग का धधा करने आफिस का काम 
ना करना इत्यादि के बारे मे शिकायत एव तुरन्त इनका यहा से तबादला कर स्टेट विजिलैस ब्यूरो 
द्वारा उसकी अनुपस्थिति मे जाच करा कर कार्यवाही करने हेतु। 

महोदय । 

आपको हम सूचित करना चाहते है कि उपरोक्त एस डी ओ सर्वे हुडा मि० अजीत सिह फरीदाबाद 
मे जमे हुए है। उसको यहा स्थानीय एम एल ए (फरीदाबाद क्षेत्र) क्षेत्र का सरक्षण प्राप्त है| इसने यहा पर
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रहते हुए अपने विभाग के अफसरों व अन्य पब्तिक के राजैनीतिज्ञ आदमियों से गहरा सबध बना रहे है। 
कई बार इनका तबादला किया जा चुका है लेकिन स्थानीय एम एल T फरीदाबाद की मदद से यहा पर ही 
पैर जमा रखे है व इसी सर्वे विभाग मे जमे हुए है। उपरलिखित मार्किट सैक्टर 14 के बूथ नम्बर 3 4 5 
6 व सैक्टर 15 के दूथ नम्बर 13 14 व सैक्टर 7 के बूथ नम्बर 8 9 10 के मालिकों को अवैध निर्माण 
व पार्किंग करने की छूट देकर करीब 10 12 लाख सैक्टर 14 से 10 लाख करीब सैक्टर 15 से व 15 लाख 
सैक्टर 7 से इकटठे किए है। इसके जूनियर स्टाफ व अन्य हुडडा आफिस य मार्किट 14 15 7 के 
मालिकों से मिली जानकारी से यह सूत्र प्राप्त किए गये है जिससे यह अपनी इस नाजायज कमाई से स्थानीय 
विधायक को अच्छा खासा पैसा चढा कर अपना बचाव कर लेता है। यह भी खबर स्टाफ मे उड रही है कि 
कुछ दिन पहले हुई स्थानीय विधायक की लडकी की शादी मे इसने करीब 5 लाख रुपये दे कर मदद की 
है। इस एसडीओ ने बी पी टी पी नहर पार फरीदाबाद में व विभिन्न हुडा सैक्टर्स मे मकान खरीद रखे 
है व उनको किराये पर चढाया हुआ है। फरीदाबाद मे अपने विभाग के कार्यरत कर्मचारियों के लिए बनाये 
गये सैक्टर 17 16ए 16 14 9 7 व 15 मे बनाये गये क्वाटर्स मे कई वर्षो से इस एसडी ओ सर्वे अजीत 
सिह की वजह से रिटायर्ड आदमी कब्जा जमाये बैठे है जिनमे 30 मकान है इनसे मथली बाध रखी है। 
इसलिए वे क्वार्ट्स खाली नहीं हो रहे है। इस एस डी ओ ने हुडा के सैक्टर 7 के बूथ नम्बर 8 9 व 10 
के मालिक से मिल कर अब वही पर प्रोपर्टी डीलर का काम करना शुरू कर दिया है व अच्छे खासे ग्राहक 
हुडा के बूथस एवं क्वार्टस कोठियो के मिल जाते है। हुडा आफिस मे उनकी फाईल पास कराने दट्रासफर 

कराने इत्यादि मे अच्छा AR शुल्क लेकर उनका काम करवा दिया जाता है। हुड्डा आफिस के सर्वे की 
डियूटी कम करना अपना प्रोपर्टी व टैक्सी सर्विस का बिजनैस ज्यादा चला रखा है। कुछ दिनो पहले जो 
हुडा सैक्टर्स मे अवैध निर्माण कर्मिशियल साईटस मे किए गए थे जिनसे इनको पैसा नही मिला इनको 
रिजम्शन के नोटिस दिए गये थे उनको बुला कर उनकी दुकाने तोडने व सील करने की धमकिया दे कर 
काफी पैसा ऐठा गया है व रिजम्शन नोटिस बेकार/ठप्य हो गए है। कुछ दिन पहले हुडा सैक्टर्स फरीदाबाद 
मे 910 78 व अन्य जगह डिवाईडिग रोड पर जिन्होंने अपने मकानों के बैक गेट खौल रखे थे उनके 
खिलाफ एक दफा माईक मे डोढी पिटवा कर दी दरवाजे बन्द करो वर्ना प्लाट जब्त कर लिए जायेगे जो 
बेचारे डरपोक थे वह पैसा नहीं दे सकते थे उन्होने तो अपने दरवाजे तुरन्त बन्द कर दिए बाकी जिन्होंने 
अच्छे खासे पैसे एसडीओ सर्वे को चढा दिए उनके दरवाजे अभी खुले हुए है जो हुडा नियमो के 
खिलाफ है। 

हमारा हुडा का स्टाफ चाहता है कि एक एस डी ओ मि० अजीत सिह की वजह से हमारा हुडा 
आफिस फरीदाबाद बहुत ही ज्यादा बदनाम हो रहा है साथ मे आम चर्चा के साथ स्थानीय एम एल ए के 
सरक्षण होने से इसका तबादला व कोई कार्यवाही नहीं हो पानी व आफिस मे यह अपना पूरा रोब दिखाता 
है जो इसकी बात नहीं मानता इसके कहे अनुसार गलत काम नहीं करता उस अधिकारी का तबादला 
करवाने रिश्वत केस मे फसवाने इत्यादि का डर दिखा कर नाजायज दबाता है। इससे यहा का पूरा स्टाफ 
दुखी है। 

इसने यहा के गैग बना रखा है जो रिश्वत लेने के काम को चलाता है हुडा आफिस मे कोई भी 
किसी का काम होना हो तो यही पता लगेगा कि एस डी ओ अजीत सिह के पास चले जाईये वो आप का 
काम करवा देगे। हम चाहते है कि हुडा आफिस की बदनामी को रोकने व साथ साथ हमारी सरकार की



~ 5 65 

बदनामी हो रही को रोकने के लिए इसका यहा से तुरन्त अन्य जगह ट्रासफर कर दिया जाये व 
उपरलिखित किए गए कारनामो की जाच कर इसके खिलाफ तुरन्त कार्यवाही भी की जाये। 

आपकी बडी कृपा होगी। धन्यवाद! 

दिनाक 18 7 2011 आर पी सिह प्रधान 
फरीदाबाद हुडा हैड आफिस वर्कस एसोसिएशन 

फरीदाबाद |' 
प्रतिलिपि 

माननीय जस्टिस प्रीतपाल सिह लोकायुक्त हरियाणा। 
माननीय उर्वशी गुलाटी मुख्य सचिव हरियाणा सरकार | 
माननीय श्री कृष्ण पाल गुर्जर एम एल ए भाजपा अध्यक्ष हरियाणा। 
माननीय श्री कुलदीप शर्मा विधान सभा अध्यक्ष हरियाणा। 
माननीय श्री विरेन्द्र सिह एम पी राज्य सभा नई दिल्ली! 

6. साननीय मुख्यमत्री महोदय हरियाणा सरकार चण्डीगढ़। 
The Petition was placed before the Committee in its meeting held on 

21 09 2011 and the Department was asked to send the comments on 12 10 2011 
and subsequent reminder was sent on 16 12 2011 

G
 

के
 

W
 

N
 

A
 

The Committee orally examined the departmental representatives भा 5 
meeting on held on 18 02 2012 

During the course of oral examination the Administrator HUDA Fandabad 
stated that there 15110 person with the name of Sh R P Singh 1e the petitioner in 
the Employees Union and the office bearers of the Union have gave i wnting on 
ther letter head Thus the petition 1s anonymous However they have got the inquiry 
conducted The relevant papers in this regard will be submitted to the Committee 
shortly 

The Committee observed that the petition being anonymous cannot be 
considered and therefore the same is disposed of accordingly 
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19  PETITION RECEIVED FROM SHRI JASMER SINGH S/0 SH CHUR SINGH 
AND OTHER RESIDENT OF RAJPURA BLOCK, P O KADASAN, 
SAHAZADPUR, DISTT AMBALA REGARDING INVESTIGATION 
AGAINST PRESENT SARPANCH OF THE VILLAGE AND SH TARA 
CHAND 

The Petition received from Shri Jasmer Singh 5/0 Sh Chur Singh and other 
residents of Rajpura Block P O Kadasan Sahazadpur Distt Ambala reads 85 
under — 

“सेवा मे 

माननीय अध्यक्ष 

याचिका समिति 

हरियाणा विधान सभा चण्डीगढ़ | 

विकय घर के गन्दे पानी वर्षा के पानी की निकासी हेतू जान से मारने की धमकी बारे प्रार्थना पत्र | 

श्रीमान जी 

सविनय निवेदन यह है कि हम जसमेर सिह सुपुत्र श्री चुहड सिह महीपाल सुपुत्र श्री हरलाल 
निवासी गाव रजपुरा डा० कडासन जिला अम्बाला के स्थायी निवासी है! हम निम्नलिखित ब्यान अर्ज 
करते है। 

1 जनाब मेरे घर के सामने गन्दे पानी 7 वर्षा के पानी की निकासी हेतु पहले से ही आवश्यकतानुसार 
नाला बना हुआ है। जिसमे हमने अपने खर्चे पर पाईप द्वारा पानी निकासी हेतू दिनाक 16 12 2009 
को ग्राम पंचायत रजपुरा को प्रार्थना पत्र दिया था। (प्रति प्रार्थना पत्र साथ सलग्न है) ग्राम पंचायत 

रजपुरा ने प्रार्थना पत्र को उचित मानते हुए दिनाक 28 12 2009 को प्रस्ताव पास करके पानी की 
उचित निकासी करनी चाही तो तारा I पुत्र श्री तरलोक सिह ने पंचायत के इस कार्य मे अडचन 
डाल दी इसलिए ग्राम पंचायत ने पाईप डाल कर पानी की उचित निकासी हेतू बी डी पी ओ 
शाहजादपुर के माध्यम से पुलिस सहायता मागी। (प्रति प्रस्ताव ग्राम पचायत सलग्न है) 

2 तारा चन्द सुपुत्र तरलोक सिह ने आनन फानन मे माननीय अदालत नारायणगढ मे उचित पानी 
निकासी को रोकने के लिए केस डाल दिया और सटे लेने की माग की। परन्तु माननीय अदालत ने 
जनहित और धनहित मानते हुए तारा T के सटे प्रार्थना पत्र को दिनाक 18 1 2010 को ठुकरा 

दिया। (प्रति साथ सलग्न है) 

3 तारा चन्द ने इस फैसले के विरुद्ध माननीय कोर्ट अम्बाला मे अपील कर डाली माननीय सैशन कोर्ट 

अम्बाला ने भी दिनाक 1 3 2011 को अपील तुकरा दी | (फैसले की प्रति साथ सलग्न है) । 

4... दिनाक 44 2011 को बी डी पी ओ शाहजाद पुर पुलिस बल के साथ पूर्व पचायत के प्रपोज्ड और 
अपरूवड जगह पर जसमेर सिह व मही पाल सिह के T पानी की ककरीट की गली मे से पानी 
की उचित निकासी हेतू 15 फुट पाईप डलवाने हेतू मौके पर पहुँचे तो श्रीमती माया देवी व श्री तारा
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चन्द के 30 35 आदमियो ने बी डी पी ओ के उपर हमला करने की कोशिश की तथा इन दहशत 

गर्दो ने 15 फुट पाईप गली मे से डलवाने का कार्य नहीं होने दिया। 

सरपच श्रीमती माया देवी और तारा चन्द आपस मे मिल गये और 6 4 2011 को बिना कारण अवैध 

प्रस्ताव पास कर पूर्व पचायत के प्रपोज्ड और अपरुवड पानी की निकासी की साईट प्लान बदल कर 
दूसरी जगह पर 225 फुट लम्बा पाईप इस लिए दबाया ताकि उन लोगो को हानि हो जिन्होंने माया 
देवी को वोट नहीं डाली तथा उनके खाद्य के गडडे खराब हो। 

गाव रजपुरा के निवासियों ने दिनाक 13 4 2011 को उपायुक्त महोदय को मौका करने का अनुरोध 
किया मौका निरीक्षण रिपोर्ट अनुसार भी ककरीट की गली मे से पाईप डाल कर पानी की निकासी 
को पूर्व निर्मित नाला मे गिराने को उचित ठहराया गया तथा पुलिस सहायता भी मागी गई। सरपंच 
ने उचित कार्यवाही नही होने दी जिसके कारण 20 4 2011 तथा 5 5 2011 को उपायुक्त महोदय 
को पत्र लिखने पडे | पत्रो का उचित निर्णय न होने पर श्री जसमेर सिह व अन्य को उच्च न्यायालय 
मे सी डब्ल्यु पी नम्बर 10630 of 2011 डालनी पडी। 

जब तारा चन्द व सरपच श्रीमती माया देवी को इस याचिका का पता चला तो पुन सरपच ने दिनाक 
20 6 2011 को बिना कारण तर्कहीन और जन अहित धन अहित करने वाला प्रस्ताव अनप्रपोज्ड 

व अनअपरुवड जगह पर नाली निर्माण हेतू पास करवा दिया जहा पर पहले से ही अवैध 225 फुट 
पाईप दबाया गया था | श्रीमती माया देवी की मनमानी व तारा चन्द की इस धकक््केशाही को रोकने के 
लिए प्रार्थी गण को माननीय न्यायालय नारायणगढ मे केस डालना पडा। माननीय न्यायालय ने 
लोकल कमीशन नियुक्त करके मौका रिपोर्ट प्राप्त की और मौका रिपोर्ट के आधार पर दिनाक 
147 2011 को स्टेटस को लागू कर दिया जिससे दोषीगण मनमानी न कर सके। ग्राम पंचायत 
द्वारा पारित प्रस्ताव दिनाक 28 12 2009 तथा 6 4 2011 ज्योकि त्यो आज भी बरकरार और 
कायम है। 

माननीय न्यायालय नारायणगढ ने स्टेटस की अर्जी को दिनाक 18 8 2011 को डिसमिस कर दिया 
जिसके कारण प्रार्थीगण को माननीय सैशन कोर्ट अम्बाला मे अपील डालनी पडी। अपील को उचित 
मानते हुए माननीय सैशन कोर्ट अम्बाला ने दिनाक 24 8 2011 को पुन स्टेटस को लागू कर 
दिया। परन्तु दोषीगण न्यायालय के आदेशों के बावजूद भी मनमानी करते रहे तथा खण्ड व जिला 
के अधिकारियों को गुमराह करके धोखा देते रहे कि नाली का निर्माण कार्य पूरा हो गया और उसमे 
से पानी चल रहा है जबकि यह बात सरासर झूठ है। आज भी पानी ककरीट की गली के ऊपर से 
उसी तरह बह रहा है जिस तरह दिनाक 28 12 2009 को पूर्व पघायत के पारित प्रस्ताव अनुसार 
बहता था और गली मे से पाईप द्वारा निकासी करनी थी। आज भी तीसरा मौका करके रिपोर्ट 
मयवा ली जाये ताकि सच्चाई सामने आ सके जो भी कुछ कार्य अनप्रपोज्ड तथा अनअपरुवड जगह 
पर किया गया वो माननीय अदालत द्वारा लगाये सटे के दौरान किया। 

जनाब प्रार्थी सरपच श्रीमती माया देवी व इसके परिवार के सदस्य तथा तारा चन्द व अन्य गलत 
प्रवृत्ति के लोगो की कारगुजारियो से परशान है। ये लोग हमे दिन प्रतिदिन धमकी देते रहते है कि 
तुम लोगो ने हमे चुनाव के दौरान वोट नहीं दिया | इसलिए तुम्हे इसका खामियाजा भुगतना पडेगा। 
ये लोग हमे जान से मारने व झूठे केस मे फसाने की धमकी देते रहते है कि हम गाव के सरपच
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है हमारा कोई कुछ नहीं बिगाड सकता! सरपच माया देवी ने हमेसा पद का दुरुपयोग किया है। 
हम व हमारा परिवार इनकी धमकियो से दहशत मे है और हमे अपनी जान माल का खतरा है। 

आपसे अनुरोध है कि उपरोक्त तथ्यो को ध्यान मे रखते हुये सरपच श्रीमति माया देवी के द्वारा किये 
कार्यो की जाच करके सरपच व तारा T8 के खिलाफ सख्त से सख्त कार्यवाही करके हमारी जान माल की 
सुरक्षा की जाये। आपकी अति कृपा होगी। 

धन्यवाद सहित | 

भववीय 

दिनाक 259 2011 हस्ता / 

जसमेर सिह सुपुत्र श्री चुहड सिह व 
महि पाल सुपुत्र श्री हर लाल 

निवासी गाव रजपुरा 
डॉ० कंडासन खण्ड शाहजादपुर 

जिला अम्बाला।' 

The Petition was placed before the Committee ॥ its meeting held on 
4 01 2012 and the Department was asked to send the comments on 13 01 2012 
but no reply has been received
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20 PETITION RECEIVED FROM SHRI PRITHVI CHANDER S/O SH NARATA 
RAM, H NO 29 D, KHERA WALA MOHALA, VP O BHAINSATIBA, 
PANCHKULA REGARDING DRAINAGE SYSTEM OF VILLAGE 
BHAINSATIBA 

The Petition received from Shri Pnthvi Chander S/fo Sh Narata Ram 

नि No 29 D Khera Wala Mohala VPO Bhainsatiba Panchkula reads as under — 

“सेवा मे 

मान्यवर Chairperson 

Petiions Commuttee 

Haryana Vidhan Sabha 

Haryana Chandigarh 

विषय. शाम भैसाडिब्बा खेड़े वाले मौहल्ला की गली से पानी का निकास रोकने बारे | 

मान्यवर महोदया 

सविनय प्रार्थना है कि साथ 'सलग्न पत्र द्वारा मैने आदरणीय कार्यकारी अधिकारी महोदय 

Municipal Corporation Sector 4 Panchkula को दिनाक 8 12 2011 को व्यक्तिगत तौर पर पत्र देकर 

लिखा थाकि- 

संविनय प्रार्थना है कि खेडे वाला मौहल््ला ग्राम मैसाटिब्बा पघकूला मेरा मकान नम्बर 29डी है। मेरे 
साथ लगते मकान जिनके मालिकों के नाम श्री राजिन्द्र कुमार सुपुत्न श्री बरखा राम कौम गडरिया श्री बरखा 
राम पुत्र श्री Ty राम कौम गडरिया व अमरजीत सुपुत्र श्री बरखा राम (गडरिया) है ने अपने मकान बनाते 
समय गली मे उन्होने मकान के Ramp बना दिए है जो काफी ऊचे है व अब हुई बरसात मे सारा पानी मेरे 
घर के पास जमा होकर मेरे मकान की नींव म जा रहा है। भविष्य मे मेरा मकान गिर कर जान व माल की 
हानि होने की पक्की सभावना है। 

मैने उपरोक्त पार्टियों को Ramp हटाने की प्रार्थना की तो उन्होने बताया कि उनके मकानों के नक्शे 

MC से पास है तथा वह Ramp नहीं हटाएगे। 

मै अकेला आदमी उनसे डरता हूँ कि वह मेरा हर प्रकार से नुकसान कर सकते है। 

आप कृपया अपने Building Inspector को उपरोक्त पार्टियों के आपके कार्यालय द्वारा पास नक्शो 
सहित भेजकर निरीक्षण करवा कर मुझे स्थल की स्थिति समझाए व मेरे मकान के पानी के निकास का 
प्रबन्ध करवाने की कृपा करे। 

कृपया यह कार्य शीघ्नातिशीघ्र निपटवाए त्ताकि मेरा मकान/जान व माल का नुकसान न हो 

मैने इस पत्र की प्रति ग्राम भैसाटिब्बा के नम्बरदार श्री जगीर सिह को इस प्रार्थना के साथ भेजा था 

कि वह मेरी परेशानी को 0 0८ Panchkula के नोटिस मे लाकर हल करवाने की कृपा करे |
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मेरे पत्र दिनाक 8 12 2011 को उसी दिन अर्थात 8 12 2011 को नम्बरदार ने साथ संलग्न पत्र 
द्वारा 0 ८ Panchkula को पत्र भेजकर लिखा था कि 

सविनय प्रार्थना है कि साथ सलग्न पत्र छा Prithi Chand 580 50 Narata Ram ने कार्यकारी 

अधिकारी 110८ पचकूला को भेजा है। पत्र मे लिखी पार्टियों ने गली में W बनाए हुए है व प्रार्थी 
Prith Chand का पानी का निकास बाधित हो गया है। मै गाव का नम्बरदार हूँ तथा इस बारे आपको सूचित 
करना चाहता हूँ कि आप ४५0८ Panchkula को इस बार जाच करने के आदेश देने की कृपा करे | 

मुझे आज तक इन्साफ नही मिला। मै अत्याधिक परेशान हूँ व आपसे हाथ जोडकर प्रार्थना करता 
हूँ कि उपरोक्त पत्रो के आधार पर माननीय 0 ८ Panchkula ¥ 2. Panchkula से उचित कार्यवाही 
करके रिपोर्ट आपके सम्मुख प्रस्तुत करने के लिए लिखने की कृपा की जाए। 

धन्यवाद सहित 

भवदीय 

g/ 

पृथी चन्द पुत्र श्री नराता राम 

सलग्न/2 पत्र जिनका पत्र मे वर्णन है। मकान नम्बर 29 डी WS वाला मोहल्ला 

दिनाक 1912 2011 गाव व डाकखाना भैसाडिब्बा 134114 

सेवा मे 

मान्यवर कार्यकारी अधिकारी महोदय 

Muntcipal Corporation 

Sector 4 Panchkula 

विषय. ग्राम मैसाडिब्बा खेड़े वाले मौहल्ला की गली से पानी का निकास रोकने बारे | 

मान्यवर महोदय 

सविनय प्रार्थना है कि खेडे वाला मौहल्ला ग्राम भैसाटिब्बा पंचकूला मेरा मकान नम्बर 29डी है। मेरे 
साथ लगते मकान जिनके मालिकों के नाम श्री राजिन्द्र कुमार सुपुत्र श्री बरखा राम कौम गडरिया श्री बरखा 
राम पुत्र श्री नत्थु राम कौम गडरिया व अमरजीत सुपुत्र श्री बरखा राम (गडरिया) है ने अपने मकान बनाते 
समय गली मे उन्होने मकान के Ramp बना दिए है जो काफी ऊचे है व अब हुई बरसात मे सारा पानी मेरे 
घर के पास जमा होकर मेरे मकान की नींव मे जा रहा है। भविष्य मे मेरा मकान गिर कर जान व माल की 

हानि होने की पक्की संभावना है। 

मैने उपरोक्त पार्टियों को Ramp हटाने की प्रार्थना की तो उन्होने बताया कि उनके मकानों के नक्शे 

MC से पास है तथा वह Ramp नहीं हटाएगे। 

मै अकेला आदमी उनसे डरता हूँ कि वह मेरा हर प्रकार से नुकसान कर सकते है। 

आप कृपया अपने Building Inspector को उपरोक्त पार्टियों के आपके कार्यालय द्वारा पास T 

सहित भेजकर निरीक्षण करवाकर मुझे स्थल की स्थिति समझाए व मेरे मकान के पानी के निकास का प्रबन्ध 

करवाने की कृपा करे!
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कृपया यह कार्य शीघ्नातिशीघ्र निपटवाए ताकि मेरा मकान/जान व माल का नुकसान न हो अन्यथा 
मै आपके विरुद्ध court की शरण मे चला जाऊगा। 

धन्यवाद सहित 

'मवदीय 

हस्ता / 

पृथी चन्द पुत्र श्री नराता राम 
दिनाक 8 12 2011 मकान नम्बर 29 डी WL वाला मोहल्ला 

गाव व डाकखाना भैसाडिब्बा 134114 

इसकी एक प्रति श्री जगीर सिह नम्बरदार को भेजकर प्रार्थना है कि वह मेरी परेशानी को 

DC Panchkula के नोटिस मे लाकर हल करवाने की कृपा करे। 

धन्यवाद सहित | 

भवदीय 

g/ 

पृथी चन्द पुत्र श्री नराता राम 
दिनाक 8 12 2011 मकान नम्बर 29 डी खेडे वाला मोहल्ला 

गाब व डाकखाना भैसाडिब्बा 134114 

सेवा मे 

AR 0८ पचकूला। 

vy ग्राम भैसाडिब्बा खेड़े वाले मौहल्ला की गली से पानी का निकास रोकने बारे | 

मान्यवर महोदय 

सविनय प्रार्थना है कि साथ सलग्न पत्र 58 वि Chand s/o 5 Narata Ram ने कार्यकारी 
अधिकारी ५०८ पचकूला को भेजा है। पत्र मे लिखी पार्टियों ने गली मे रैप बनाया हुआ है व प्रार्थी शा 
Chand का पानी का निकास बाधित हो गया है। मै गाव का नम्बरदार हु तथा इस बारे आपको सूचित करना 
चाहता हूँ कि आप 1८ पचकूला को इस बारे जाच करने के आदेश देने की कृपा करे| 

धन्यवाद सहित 

मवदीय 

BT/ 

The Petition was placed before the Committee ॥ ॥5 meeting held on 
04 01 2012 and the Department was asked to send the comments on 13 01 2012 
The reply 15 still awaited and the same will be considered accordingly
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21  PETITION RECEIVED FROM PRESIDENT, THE HARYANA PUBLIC 
INTEREST SOCIETY, SIRSA 515, AGGARSEN COLONY, SIRSA, 
REGARDING CANCELLATION OF UNCONSTITUTIONAL ALLOTMENT 
OF GOVERNMENT LAND, ESCHEATED LAND, AND GRANTS IN AID TO 
SOCIETIES FUNCTIONAL UNDER COMMUNAL TAG 

The Petition received from President The Haryana Public Interest Society 
Sirsa 515 Aggarsen Colony Sirsa reads 85 under — 

THE HARYANA PUBLIC INTEREST SOCIETY, SIRSA (regd ) 

Publc Voice agamst Private Vice 

515 Aggarsen Colony Sirsa Haryana 

voicehpis@gmail com 

MailNo Rep /GOVHY/1126 1156 Tuesday 13 December 2011 

Hon ble the Chief Minister 
The Govermment of Haryana 
Chandigarh 

Subject Against Shattering of Classroom Studies by Unscrupulous 
Educational Institutions In the State of Haryana 

Sir 

Reference to the above mentioned matter it is submitted reverentially that 
the school education In Haryana 15 being dented in by the forged attendance for 
science students of the private schools The same mal practice prevails in the 
private D Ed institutions and B Ed colleges where attendance for participants 15 
forged for a bargained price This 18 despite the measures effectuated by the 
government of Haryana and the serious cognizance taken by the MHRD itself 
against this malaise The corollary of such a recurring and repugnant recession पा 

schooling can be seen as wide spread corruption pushing the society towards its 
academic decay In actual practice this give and take meeanism by the beneficiary 
institutes and the students thereof pivots upon money exchange mechanism 
instead of imparting education and receiving education 

Taking a senous view of the situation as it deserves the HPIS comprising 
academia lawyers social workers and officers from education department itself 
has discussed the matter and it has reached at the following conclusions 

The student today influenced by lucrative materialism 15 desirous of 
amassing extraordinary knowledge to be better equipped with human resources 
let us say to have the recourse of ६ better position wherein position 581 means 
more and more money growing concordant to the input for gaining of the wanted 
experise Knowledge gained in itselfis though not an offence and the state itself 
spares major chunk of its resources for imparting education for knowledge sake
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But the knowledge gained with the means of the state or otherwise with the only 
intention of making money rather multiple of the nvestment 15 highly dangerous 
and condemnabie and iliteracy should be proffered पा case additional knowledge 
causes exira devastation of any kind it should also be admitted that in actual 
practice था educated person can be more helpful to steer clear the society from its 
predicament and bearing such notions in mind the state remains very liberal to 
thwart ॥5 resource s for colleges and allied institutes with the expectations and 
belief of having the best kind of human resources for the 15 overall development 
into a utopia These mstitutes siphoning of funds from the state exchequer not 
only caters to the academic needs of a candidate but these also discipline him as 
a social being fellow citizen and a participant in a team work when he 15 In 8 
classroom Grooming a student up to an independent thinking and workable entity 
a personalty fit for society 18 the purpose of education that the state craves for 
and with this athtude therefore all disbursements for education purpose are 
unavoidable and quite justified 

For this purpose of shaping a person to a given figure the word classroom 
has attracted a lot of attention of the scholars for the inception of the society 
Volumes of books have been written on the concept When this concept 15 
juxtaposed with the view of an individual student being tutored by the best kind of 
teachers but पा the welt furnished drawing room the classroom has always been 
preferred unanimously and there 15 little against the concept of classroom learning 
This classroom institution may be 88 00 as the institution of family because of the 
peer leaming that otherwise 15 not feasible anywhere And this 15 the classroom 
where students sit together inhale together and criticise each other and thus get 
mature 10 be the fittest citizen of a state Their acquisition of the class language 15 
supported by unique mass of words pouring down from 40 50 families and at 18851 
5 10 automatically interacting cultures from which students come and assemble पा 
8 room And this classroom teaches a student to be adjustable in all adverse 
conditions and to bear with others 10 have patience and to be decent in behaviour 
while dealing with others No CD no soft ware no TV channel could compete with 
the concept so far and it seems there cannot be better option than 8 classroom for 
the all round development of a sapling nto a fully fledged personality 

But here emerges the danger of breaking the classroom tself This 15 not 
due to any kind of deformity in the design of the classroom but due to the designs 
of the de facto devils working only for profit making This meanness of these 
monsters meanders in to the fragile minds of the students very clandestinely and 
for a craze for finding shortcuts to success As a result thereof attracted by the 
lucre of read made success the science stream supposed to be in schools strives 
10 be the proud student of some prestigious private institute where prestige means 
hefty tuition fee This may be amounting to mortgage of their ancestral property v 
with banking fnms for education 1081 This putrid prestige also besieges a student 
of Kota Pune and Madras to be wheel charred m a cubicle skimming through a 
mass of books and notes for 24X7 He may be socially cindered psychologically 
senile and sexually castrated but he 15 to secure a posttion in ITT PMT or the 
Itke exam to get him admitted to an IIT or some other institutes 85 the case may 
be Very regretfully he may hang himself with the hook of a ceiling fan when his
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inteligence mismatches the actual inteligence required therein And in any way 

let us suppose | he succeeds 10 be an ITian he would be overpowered with the 
urge of earning money that he owes to the banks and which he owes to his parents 
and relatives Likewise he will be nobody s nobody since in his mad race he has 
lost all his social circle to belong anywhere 116 will purely belong to money and by 

the time he 1s to avail the services of his 62160 money having the desired position 
he may be posited to the bed of a luxurious hospital having expertise to extract his 

enormous bank accounts 

Whereas his equally good wife would be equally concermned about the career 
of their children ॥ by chance they have nstead of him screeching on the bed 
Absolutely obsolete he can envisage for hmself without any mistake 

On the contrary he might have got a chance to be a social man having 

fellow feeling on reciprocal basis if had been a product of an ordinary classroom 
that he missed inadvertently 1n his own accord under the pressure of materialism 

This does not remain the case of a singular student but it 15 the infection that can 
be detected पा every other student and every other couple making husband wife 
but not parent in the true sense both worried about the career of their ward And 
this temperament amongst youth and their parents which 18 to take them in the 
realm of nowhere needs to be clipped at the ealiest and it should be clipped by 
political will power using the Government machinery for this social cause of 
maintaining the 08515 structure of society intact through classroom culture It should 
be highlighted and brought to the notice of the government 

In the hght of the above discussion 1t 15 very much required that the 
classroom should be protected and safeguarded from such threats as attacked पा 
the extract of the discussion by every means 50 the erring institutes should be 
corrected by the law 10 check the absurd compulsions of overwhelmed parents to 
send their sons and daughters to faraway places for the purpose of isolating studres 
In the meanwhile since the need of the classroom provided to a student for overatl 
development cannot be discarded it must be looked after by the authority itself 

Moreover our education policy regarding schooling of a student does not 
allow anybody to be out of class The logic and inspiration for the policy farmers 
might have been such as narrated above and they thought it proper not allow 
anybody to boast of bedrnidden study while delineating the policy and thus they 
preferred not only classroom way of mass learning but also seem condemning the 
concept of isolating learning by not allowing students to 08 out of classroom given 
the condition that a student shall remain present in the classroom as per the rules 
and regulation in this regard 

But 10 break this system there 15 a surge of a crooked structure of private 
schools and D Ed institutes getting prompt for perpetration from the incorngible 
B Ed Colleges situated in the state of Haryana Unfortunately these three kinds of 
institutions have direct relationship with schooling of students which does not 
require intricate expianation Junta of the three types overtly or covertly happen to 
be vehement to break the concept of classroom for their personal gains These 
nveigle the system by fiddling with the record marking ABSENT as PRESENT for
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agiven candidate notforaweek amonth but for the full academic session of two 
years All records pertaining to home assignments home exam and practical 
exam are faked for the feigning students just for funds 

This when studied separately in the light of the above discussion the following 
description fits to their cheating mechantsm 

A Forged Attendance facility for science students पा private schools 
The crime of Forged Attendance facility is not imited to professional courses 
only Rather it has extended its dreadful hood over to the schools under the phony 
spint of competition among students and the vested interests of the schools In 

fact it 15 not surpnising in the given circumstances that majonty among parents 

anticipate their wards to go for private coaching at KOTA or PUNE 10 excel the 
entire world 85 it seems This spirtt is killing पा nature As a result of all this an 
average student fed with ready made notes and drilled through hard tests may 
show his lIT exam result 85 eligible for admission but the regular pressure of 
advanced studies may 8180 cull his life out of his body This one aspect s of social 
distress 

Equally the legal aspect is not 1855 harsh than the social one A majority of 
private schools allow non attending to science stream that go for private coaching 
to reputed private institutes The private schools facilitate their non attending 
students accepting bargained amounts of money ॥ addition to their regular fees 
and funds This cheating arrangement reciprocates the vested interests of the 
schools since it brings them dual benefit Simply put school would have to hire 
less number of staff would have to provide less accommodation less use of other 
facilities while yielding more currency to than otherwise receipts This 1s ॥ addition 
to the best resuits for publication in media and for putting comparatively bigger 
hoardings next year with the exhibit of photos of meritorious students In turn 
soaring the names and fame of the cheat schools ultimately ending with completion 
of the food web by dragging of addional number of victms to these commercial 
shops This malpractice 15 common for the schools affiliated to CBSE and HBSE 
alike 

The number of staif on A roll disproportionate to the number of students पा 
schools of reputed organizations where record cannot be tampered with scream 
out to endorse this fact and thus the facts can be verified by inspection of the 
records and the facts and figures can be easiiy verfied to discipline the defaulting 
schools Really this 15 unpardonable crime by the ranctd psyche of proprietors of 
private shops and therefore the situation seeks nstant intervention of the State 
Govemment 

Besides it would be appropriate to add that CBSE 18 only था examining 
body and have nothing to say about the general decline of schooling at the grass 
root level It appeases itself with the better results shown by the students 
notwithstanding the fact that those too enthusiast were preparing at their own 0051 
from 8 coaching point Whereas it 18 otherwtse very easy for this examining body 
to introduce such an activity based project work in the classroom subject to regular
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inspection by State Authorities and that could be submitied to the CBSE at the 
end of the session Since such an assignment would demand direct involvement 
of the concerned student and it will be under scanning by the system itself there 
will not be any chance of irregularity on the part of the participant Irregularty | 
any will be pointed out for its correction with counselling or coercion If needed 
and no institute 

will dishonour the guideitnes given 10 it at the time of its establishement 
However ॥ should be mandatory for the inspecting team 10 sign a scheduled 
percentage of the project reports feeding back the same to the headquarter as 
well 

Hence it is very straightforward that regular inspection of all schools running 
in the state of Haryana irrespective of their affihating board 15 the urgent need of 
the system to protect the interests of the commen public 

B Forged Attendance facility पा D ed Institutes and Red Colleges 
The last decade has been given to privatization of education on several accounts 
At the mention of the word privatization the word commercialization meanders into 

mind pointing towards profit making shops Really this 15 the overwhelming trend पा 
all private institutes and colleges in the name of liberalization of educaticn However 
the Government of Haryana has been very much concerned about these events 
and accordingly it has chalked out ॥5 prudent and very strict policy taking preventive 
measures 10 save the citizen from open loot by way of donation for admission ॥1 
the meantime ॥ 15 also true that the growth of private sector in education sector 
has left behind all the well defined limits of norms and guidelines of the State 
Pursuant to that the private sector feels free 10 cheat the mechanism by every 
means possible And it has set itself in such a junction that it caters to the tlegal 
needs of the people by way of NON ATTENDING scheme and collects every type 
of fee for doing nothing else than forging some papers and In ieu of it amasses 
unaccountable money to the tune of millions 

The other reasons prompting forgery in attendance emerge from the roots of 
the fact that the number of seats for D Ed and B Ed far exceeds the number of 
Haryana State students This gives a tough competition among the institutes and 
colleges for fillng up their allotted seats For this purpose they invite out of State 
candidates for admission promising them all types of concessions but at very high 
bargained fee This catches the candidates by neck and they do D ed/ B 60 85 
the case may be while lying in their beds at their homes Very explicit the future of 
Indian education system 15 at stake since teachers trained in such a way are 10 
teach in the coming days Hence it 15 condemnable and requires strict disciplinary 
actions 

But from every aspect it emerges that money moves the mavericks 
subsequently rendering the present controlling system handicap Consequently 
the private D Ed institutes and B Ed Colleges all over Haryana allow NON 
ATTENDING 10 everybody whosoever seeks ॥ by paying for it This wickedness 
allows them to minimize the number of their staff warrants less use of their facilities
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reduces the chances of strikes and indiscipline etc but flattens their bank balances 
for doing nothing practically Why would they adhere 10 moral code of conduct for 
nothing when they can earn crores by being practical alone? And they have a long 
tales (0 narrate their vicious woes bluffing anybody who talks to them in this regard 
on moral terms 

Admittedly this 15 a SOCIAL CRIME being perpetrated by the private 
institutions and demands deterrence to discipline the downgrading individuals ॥ 15 
to terribly affect the schooling system in the ultimate and therefore it should be 
the prime concern of the authorities vested with such powers which can have 8 
check on this degradatton of schooling system in the State of Haryana 

On the contrary it cannot be denied that the truants would aspire for mass 
copying at the time of their annual examination and would again find their teachers 
ready with obnoxious agreement with the system and would further pay for this 
last time facility to their avail and therefore the future of not the candidate but the 
education system at large can be estimated with concrete conclusions This has 
already started glarng at schools by no job satisfaction at work place and then 
hankering after other modes of channelling of their energy in a number of wasteful 
means Whereas no civil society can let its teachers 10 sell cows and buffaloes 
to involve in real estate dealership to supply matenal to schools or to involve In 
petty poliics But at present the ill bred teachers are preoccupied with such 
unwarranted works which 1809] the entire schooling in the state Admittedly 
condemnable! 

Ewvidently there 15 a dire need for checkmating the evil designs of the profit 
making private institution puthing at stake the stipulated norms and guidelines of 
the Education Department 

Therefore a committee may kindly be constituted under the chair of District 
Magistrate with DEO as the secretary and 3 4 school principals 85 members 
thereof Respective 8505 can be given additional powers to inspect the private 
schools and D Ed institutes falling under his area of operation for their off and on 
inspection and physical verification of classes and thus 10 ensure the attendance 
of the students in the private institutes Similarly the services of the nearby college 
principals and the concerned area SDMs can be avasled for the formation of such 
types of inspecting bodies at Sub Division level that could ensure attendance in 
strict adherence 10 the guidelines and norms of the regulations affecting private 
institutes 

It would be apt to add that this provision of constitution of committee would 
not entail any burden on exchequer of the State Government given the very simple 
nature of its composition and viability at grass root level Whereas it has the capacity 
to overhaul the system of the private schools and mete out the dire need to 
discipline them It is also added that ensuring of student presence in the schools 
and institutes as the case may be may result closing down of the Irredeemable 
institute tself what to say of the cheating mechanism for fiddling of attendance
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Accordingly 1t 1s the humble submission of the society that its much 

considered suggestion which 15 based upon elaborate discussions with academia 

and legal experts regarding setting up of inspecting committee vested with matching 

powers 10 correct the erring institutions by methods 85 deemed fit lawfully may 

kindly be considered for its introduction to save the existing classroom system 

from its slow but sure decline In this way a proper check should be imposed upon 

all types of the private institutions playing foul wilfulty with the future of India 

It is believed that the Government of Haryana would honour the suggestions 

of the society being tabled for its kind consideration 

Thanking you 

Yours faithfully 

Sd/ 

President 

The Petition was placed before the Committee In its meeting held on 

11 01 2012 and the Department was asked to send the comments on 14 02 2012 

The reply from the Department 15 awaited and the petition will be considered 

accordingly



79 

22 PETITION RECEIVED FROM PRESIDENT, THE HARYANA PUBLIC 
INTEREST SOCIETY, SIRSA 515, AGGARSEN COLONY, SIRSA, 
AGAINST SHATTERING OF CLASSROOM STUDIES BY 
UNSCRUPULOUS INSTITUIONS IN THE STATE OF HARYANA 

The Petition received from President The Haryana Public interest Society 
Sirsa 515 Aggarsen Colony Sirsa reads as under — 

THE HARYANA PUBLIC INTEREST SOCIETY, SIRSA (REGD ) 

Public Voice against Pnvate Vice 

515 Agarsen Colony Sirsa Haryana 

Voicehpis@gmail com 

MaillNo Reminder2 /GOH 1073 1123 Dated 04 12 2011 

Worthy the Chief Secretary 
The Government of Haryana 
Chandigarh 

Reminder  Cancellation of Unconstitutional Allotments of Government jand, 
Escheated Land, and Grants in Aids to Societies functional under 

Communal Tag 

Madam 

With reference to the subject matter it 1s a very deferential submission that 
the assaying of the official record vis a vis allotments of Government land to 
individuals and caste based societies concludes ॥ 561 as the assassin of the 
essence of democratic set up of Indian system This reads that the assets of the 
state are being thrown to the communally tagged organizations by political parttes 
to mete out therr political stipulations These unethical moves are strictly being 
followed up by the subservient official machinery The record reads that the latter 
devises only the means and methods for easy transfer of precious pteces of 
Govemnment land to the vested interests and it does not apply its mind 10 bureaucrat 
and therefore to dissuade its political masters from unprincipled and devastating 
announcements 

And then since political leaders as majority of them now days prove 
themselves intend to swallow the system bite by bite The established law of the 
land 85 envisaged by the Hon ble SC tn Akhil Bhartya Upbhogta Congress versus 
State of Madhya Pardesh & others AIR 2011 SC 1834 prohibits allotments of land 
to the ndividuals and organizations having the caste community or religion tag 
which पा the utter violation of the same authority are being obliged with for nurturing 
of future vote bank
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Whereas the record available with the society exhibits shameful acts of the 

politictans of usurpation of the authonity vested पा their respective chairs to get 

allotted themselves pieces of prime land by the institution of any trust or soctety in 

the names of therr kiths and kin ॥ 15 the common observation that not a single 

party 13 free from this sigma Even the political vendetta which 18 otherwise a 

means and methods of harsh criticism of the rival shipping of resources does not 

scan any such scam pertaining to illegal allotment since the issue of illegal allotment 

affects all of them alike Therefore the cheating mechanism remains in operation 

for the politicians and they benefit themselves in communes and severally in unison 

during therr respective raj in the State The State machinery as shows the record 

has never resisted against losing pnme lands Obviously the machinery 15 working 

contrary to its principal duty of securing custody to State assets Rather many 

times 1t complements instead of curtalling the crime being committed by the 

politicians Sharing of benefits therefore 15 also a likely possibility This description 

let as admit delves into the density of desperation with which the dreadful devises 

are being deployed to deceive the State and thus equally strong devices are required 

to counter the deception Hence this 15 the submission after the elaborate 

representations followed by reminders thereto supported by the relevant judgements 

of the Supreme Court for the cause of the State 

Above and beyond this proves that the doctrine of equality suffers from the 

highhandedness of favouritism and nepotism Very correctly and very forcefully 

this has been condemned by the Apex Court as impermissible and unconstitutional 

from time to time  The citation Akhil Bhartya Upbhogta Congress versus State of 

Madhya Pardesh & others AIR 2011 SC 1834 enforces the points raised above by 

its well considered text as ‘The alfotment of land by the state or its agencies / 

instrumentahties to a body /organization/institutions which carry the tag of caste 

community or religion 1s not only contrary to the 1088 of secular democratic republic 

but 15 also fraught with grove danger of dividing the socety on caste or communal 

lines The aflotment of land to such bodies/organization/institutions on poliical 

constderation or by way of favouritism or nepotism or with a view to nurture the vote 

bank for future 15 constitutionally impermissible 

Whereas contrary 10 the above citation the state has been an incapable 

entity with regard to protecting its assets Civil administration has its own wretched 

reasons for its being compliant and thus never complaining This inturn inspires 

the politically privileged but unprincipled persons to get the government land aliotted 

direct पा their names for their Trusts and their caste based organizations 10 cite 

afewinstances inthe regime of Bhajan Lal his son got allotted government land in 

Hisar in 1991 In the Chautala sarkar theirr emerged a Devi Lal Trust floated by 

5 Om Prakash Chautala and his sons in their personal capacity to flirt with the 

government norms while making allotments to this trust’ in every other city of the 

state and to other Individual being close to the bigwigs in every township of Haryana 

The ruling party at present does not want to lag behind to their predecessors in 

grabbing government lands Many persons close to the chairs of ministers are 

benefitted with the allotments of lands Besides a number of caste based 

Sl
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organizations personalized sabha and political entities and individuals are shown 
85 the beneficiaries of the unauthonized soups for the last thirty years For such 
misappropriations favourtism and nepotism the formalities are get done with blocking 
of breath of babus literally for undue benefits to undeserving people This shameful 
act of the politicians needs absolute check on it and the addressed office by virtue 
of the constitutional authonty vested in it can stab the scam systematically to 

cancel all allotments of the lands 10 undeserving societies 

Besides the data shows the government land gtven 10 the individuals for 
installation of Petrol Pumps for establishing Private Schools and such other 

purposes proving the ridicule of the rule Then several deals are under process for 

such open loot of the escheated land being pirated by the polticians Recently the 

premises of old BDPO office and Municipal Committee both situated at Hisana 

Bajar Sirsa have been got allotted to the sabhas tagged with caste further dividing 

the society on communal lines and ॥ utter violation of the judgement the 50 
referred above Andthe donation has got good coverage in media since it was no 
other than the Chief Minister who appeared at the scene 10 benefit two particular 
castes for nurturing his future vote bank from Bania Community and Arora 
Community respectively Evidently it has fraud played upon the state and therefore 
urgent need of your official indulgence for ceasing feasibility of more 1055 to the 

state assets 

This scam 15 not restricted only to illegal allotment of land to undeserving 
beneficiary With the additional precipitation of data with the society more 
misappropriation are being noticed For the time being 1t 15 pertinent to add that 
the politically motivated agents 00 not stap simply with the allotments of lands 

They also get hard cash by way of grants in aids to their societies which otherwise 

do not pass the litmus test of being deserving for the funds Only a few days ago 
locally based Hon ble State Home Minister has siphoned off state funds from his 
discretionary quota by way of granting aid 10 one caste based society the Aggarval 

Sabha Sirsa and the other a religious body of Sikhs working for a Guruduara Sahib 

at village Salarpur Sirsa His antecedents were confirmed by a recent judgement 

of the District Court Sirsa wherein 17 henchmen of this honcho have been awarded 

R! for 5 years for assauling ED employees during raid on his house The 

photographs of the minister giving away cheque for the huge amounts from his 

discretionary quota 10 caste based bodies 15 available with the society and can be 

exhibited at the time of enquiry only with the purpose of skipping the volume of the 

present plaint This 1s a painful observation and its recurrence can be avoided by 

strict action against the liable persons whosoever they may be and accordingly 

the submission 15 that 

a The governmentland or the lands escheated to the government aliotted 

10 individuals, caste based organizations, and religion based may kindly 

be treated 85 annulled, and revoked to the government itself 

b Funds got granted to the bodies functional under caste or religion tag religion ta 

may kindly be recovered from the bodies themselves. or from the 

instrumental Minister desirous of confirming his ४०७ bank thereof 
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ilegitimately while allocating funds out ए tax payers money 10 any 
mesfit body 

c Besides the concerned babus exhibiting extra ordinary loyalty to 
their political masters and putting at stake the doctrine of equalty 
mandated पा the Indian constitution may 8150 be held liable 

It 15 believed that your good offices would extend a humane touch to the 
State assets assuming the State 85 an insensitive entity to the nibbling teeth of the 
wolves while losing its organs for their voracious vices and would thus accordingly 
get the matter probed into by the CBI so that the force of the rule of law could be felt 
by all the denizen altke Consequently the referred verdict of the SC may kindly be 
honoured by getting back the State ॥5 lost land and lost exchequer 

And very hopefully this ultimate reminder s being submitted to attract your 
kind attention towards the malaise and to seek action against the charlatans पा 
strict adherence 10 the rule of law so that the applicant society may not feel forced 
to pray before any judicial bench for the same relief that can be awarded through 
your office jurisprudence 

It would be extra obligation if the society 15 privileged with a personal hearing 
in the regard 

Thanking you 

Yours faithfully 

Sa/ 

President 

The Pettion was placed before the Committee In its meeting held on 
14 12 2011 and the Department was asked to send the comments on 
15 12 2011 and subsequent reminder was sent on 13 1 2012 but no reply has 
been received The reply from the Department is still awaited and the petition wll 
be considered accordingly
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23  PETITION RECEIVED FROM SHRI AFTAB AHMED, MLA NUH, HARYANA REGARDING SECURITY AT MLA FLAT, CHANDIGARH 
The Petition recerved from Shn Aftab Ahmed MLA Nuh Haryana reads 85 under — 

[ am Member of Haryana Legislative Assembly and at present residing at Flat No 103 Sector 3 Chandigarh There 15 10 security arrangements पा MLA Flats Recently a car has been Iifted from FlatNo 19 There 1s no restriction and no checking for entry of the strangers 0 the premises Some time un wanted persons are seen loitering around the Flats Cases of Minor thefts have also been reported Some time some smackers/drugs addicts are seen roaming during the night time 
It 1s therefore requested that proper securty arrangements पा the MLAs Flats Chandigarh may kindly be provided to avord un wanted incident 

The Petition was placed before the Committee in its meeting held on 11 01 2012 and the Department was asked to send the comments on 14 02 2012 but no reply has been received The reply from the Department is awaited and the \\ petition will be considered accordingly
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24 PETITION RECEIVED FROM SHRI MONU RAM S/O SH NAKLI RAM, 

KAILASH NAGAR, TEHSIL & DISTT KARNAL AND SH BRIJ PAL 

SHARMA, NAMBARDAR, SH JASWANT SINGH, SH SUNDER LAL 

SHARMA, SH MADAN PAL AND OTHER RESIDENTS OF VILLAGE 

ANDHERA, TEHSIL AND DISTT KARNAL, REGARDING COMPLAINT 

AGAINST SH PRITAM SINGH SAINI, SHO, KARNAL 

The Petition received from Shri Monu Ram S/o Sh Nakhh Ram Kailash 

Nagar Tehsil & Distt Karnal and Sh छापु Pal Sharma Nambardar Sh Jaswant 

Singh Sh SunderLal Sharma Sh Madan Pal and other residents of village Andhera 

Tehsil and Distt Karnal reads 88 under — 

*सेवा A 

अध्यक्ष महोदय 

हरियाणा विधानसभा 

चण्डीगढ | 

विषय गैर कानूनी तौर पर मारपीट करने तथा पैसे मागने बारे | 

श्रीमान जी 

मैं मोनू पुत्र श्री नकली राम गाव कैलाश तहसील करनाल का कहने वाला हूँ। मै दिनाक 3 1 2012 

को अपने घर पर था इस दौरान करीब दोपहर तीन बजे के आस पास श्री अनिल कुमार खनन अधिकारी 

(खान एव भू गर्भ विभाग) व श्री प्रीतम सिह एस एच ओ करनाल मेरे घर पर आये तथा कहने लगे कि तू 

रेता वगैरा बेचता है इसलिए आप मुझे 20 हजार रुपये दे। मैने रुपये देने से इन्कार कर दिया तो वो 

मिलकर मुझे थाने ले गये थाने मे जाकर मेरे साथ जानवारो जैसा बर्ताव किया तथा बुरी तरह से पीटा । 

श्रीमान जी मेरा क्या कसूर है ? न तो मै रेता बेचता हूँ और न ही मेरे पास उनको देने के लिये पैसे 

है ? इसलिए आपसे नम्र निवेदन है कि आप उक्त अफसरों के खिलाफ कार्यवाही करे ताकि भविष्य मे कोई 

भी अफसर किसी गरीब के साथ ऐसा बर्ताव व मारपीट न कर सके। आपकी अति कृपा होगी। 

धन्यवाद सहित | 

प्रार्थी 

हस्ता/ 

मोनू पुत्र श्री नकली राम 
गाव कैलाश तहसील करनाल |
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सेवा मे 

श्रीमान कुलदीप शर्मा जी 
विधान सभा अध्यक्ष हरियाणा] 

विषय दरखास्ते बराये प्रीतम सैनी एस एच ओ थाना सदर करनाल के खिलाफ कानूनी कार्यवाही करने बारे | 

श्रीमान जी 

1 निवेदन यह है कि प्रार्थीगण गाव अन्धेडा तहसील व जिला करनाल के रहने वाले है और 
पड़ित जाति से सम्बन्ध रखते है। 

2 यह है कि गाव ey में दो पक्षो का आपस मे बाबत बाडा झगडा दिनाक 23 12 2011 को 
हो गया था जिस की दरखास्त थाना सदर करनाल मे दी थी। 

3 यह है कि 99 झगडा राजबीर शर्मा पुत्र श्री लाल सिह निवासी अन्धेडा व पवन कुमार पुत्र 
श्री हुकम सिह जाति कश्यप राजपूत वगैरा के बीच हुआ था जिसमे दिनाक 28 12 2011 को दोनो पक्षो को 
थाना सदर मे बुलाया गया था जिसमे गाव के कुछ मौजिज व्यक्ति व गाव का नम्बरदार आदि आये हुए थे 
जोकि गाव की सभी बिरादरियो से आये हुए थे जब थाना सदन करनाल मे उक्त झगडा बारे पचायत चल 
रही थी तो उस समय पचायत मे सभी बिरादरियो के आदमी इकटठे बैठकर उक्त झगडे के राजीनामा के 
बारे मे विचार विमर्श कर रहे थे तो तभी अचानक प्रीतम सिह सैनी एस एच ओ थाना सदर करनाल अपने 
आफिस से बाहर पचायत के पास आकर ब्राह्मण जाति के व्यक्तियों को पंचायत से अलग एक साईड पर 
बैठने के लिए कहा और बडे जोर जोर से चिल्लाकर ब्राह्मण जाति के' व्यक्तियों को मा बहन की गालिया देने 
लगा और कहने लगा कि एक एक की गाड मे डण्डा देकर उल्टा लटका दूगा और सभी को झूठे केस मे | ् 
फसाकर हवालात मे बन्द कर दूगा और गाव के नम्बरदार श्री बृज पाल शर्मा ने ऐसा करने पर विरोध किया 
तो प्रीतन सिह सैनी एस एच ओ थाना सदर करनाल ने कहा कि आ जाते है सफेद कपडे पहनकर और 
तुझे तो किसी ना किसी झूठे केस मे फसा कर हवालात मे बन्द कंर दूगा और साथ ही एक झूठी दरखास्त 
लिखने बारे दूसरे पक्ष को कहा कि इसके खिलाफ भी एक दरखास्त मुझे दो मै इसको पंचायत मे आने का 
मजा चखाता हूँ और इस पर प्रीतम सिह सैनी एस एच ओ थाना सदर करनाल का विरोध गाव के 
व्यक्तियों ने किया तो उनके साथ भी गाली गलोच की व डण्डा उठाकर मारने के लिए भागा। 

4 यह है कि उक्त प्रीतम सिह सैनी एस एच ओ थाना सदर करनाल राजबीर शर्मा पर नाजायज 
दबाव डालकर एक फर्जी राजीनामे पर दस्तक कराने की कोशिश की गई और राजबीर शर्मा के मना करने 
पर राजबीर शर्मा पर 107/151 का चालान करके अन्दर कर दिया गया। इसके साथ उसने यह भी धमकी 
दी कि जब तक मै थाना सदर करनाल मे एस एच ओ रहूंगा तो उक्त झगडे वाले बाडे की तरफ देखने की 
भी कोशिश की तो तुम्हारी आखे निकाल लूगा और तुम्हे किसी सगीन जुर्म मे फसा कर जेल की हवा खिला 
दूगा। 

5 यह है कि उक्त प्रीतम सिह सैनी एस एच ओ थाना सदर करनाल दूसरी पार्टी के साथ मिला 
हुआ है और गरीब व्यक्ति के बाड़े पर नाजायज कब्जा करवाना चाहता है। 

अत जनाब से प्रार्थना है कि उक्त दोषी प्रीतम सिह सैनी एस एच ओ थाना सदर करनाल के 
खिलाफ सख्त से सख्त कानूनी कार्यवाही की जावे। और प्रार्थीगणो को इन्साफ दिलवाया जावे ताकि भविष्य 
मे किसी निर्दोष व पंचायत के मौजिज व्यक्तियों को बेईज्जत ना किया जाये। आपकी अति कृपा होगी।
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The Petition was placed before the Committee ॥1 its meeting held on 
11 01 2012 and the Committee orally examined Sh Pritam Singh SHO Karnal on 

11 01 2012 and 18 02 2012 and he has submitted his wntten reply to the Committee 

which 15 under consideration of the Committee The petition will be considered 
accordingly Reply of SHO is 85 under 

थाना सदन करनाल जिला करनाल 

राज्य द्वारा अनिल कुमार खनन अधिकारी खान एव भू गर्भ विभाग पानीपत! 

बनाम मोनु @ मोहन लाल पुत्र नकली राम जाति गुज्जर वासी कैलाश सदर करनाल | 

मु०्न० 11 दिनाक 3/1/2012 घारा 4(1) 4(1)A 21 Mining Act 1957 323 332 353 186 506 

IPC PS SADAR KARNAL 

हालात मुकदमा 

श्रीमान जी 

संक्षिप्त हालात मुकदमा इस प्रकार से है कि दिनाक 17 11 11 को एक दरखास्त थाना मे प्राप्त हुई 
जिसका मजबुन जेल & | प्रेषक खनन अधिकारी खान एव भू गर्भ विभाग पानीपत सैवा मे थाना प्रबन्धक थाना 
सदर करनाल यादि क्रमाक खननारेता SPL ॥ दिनाक 3 1 2012 विषय रेता का अवैध खनन करके आयात 

करने बारे | श्रीमान जी उपरोक्त विषय के सदर्भ मे आपको सूचित किया जाता है कि माननीय उच्च न्यायालय 
के आदेश दिनाक 15 5 2009 के अनुसार दिनाक 28 2 2010 से ही सम्पूर्ण जिला करनाल मे रेत खनन पर 
प्रतिबन्च है। इसी सदर्भ मे आज दिनाक 3 1 2012 को मै खनन निरीक्षक व॑ जिले सिह (खनन रक्षक) मय 

सरकारी गाडी नम्बर HR 68 5914 जिसको मै खुद चला रहा था और गाव कैलाश जिला करनाल के क्षेत्र 
मे निरीक्षण पर था तो मुझे सूचना प्राप्त हुई कि जय पाल 5/० दिवान चन्द निवासी टपराना व मोनू 5/0 
नकली राम निवासी गाव कैलाश अपने अपने ट्रैक्टर ट्रालिया मे टपराना गाव के साथ लगते बरसाती नाले 

से अवैध रूप रेत खनन करके रेत को बेचने के लिए करनाल की तरफ जा रहे है यदि गाव कैलाश 'के पास 

पक्की सडक पर नाका बदी की जाए तो दोनो ट्रैक्टर ट्राली रेत सहित पकडे जा सकते है इस सूचना पर 

मैने अपने विभाग के खनन रक्षक (जिले सिंह) को साथ लेकर गाव कैलाश के पास नाका बदी की जो नाका 

बदी के दौरान टपराना साईज से दो ट्रैक्टर ड्राईवर अपनी ट्रालियो मे रेत भरा हुए आता दिखाई दिए 
नजदीक आने पर जिनको मैने रुकने का ईशारा किया को आगे वाले ट्रैक्टर ड्राईवर ने मेरे इशारे की पालना 

करके रोक लिया तथा दूसरे ट्रैक्टर ड्राईवर ने मेरे इशारे की पालना ना करते हुए साथ मे लगते डेरे मे 
अपना ट्रैक्टर ले जाकर ट्राली रेत को खाली कर दिया इसके बाद मैने पहले वाले ट्रैक्टर के ड्राईवर का 

नाम व पता पूछा तो ड्राईवर ने अपना नाम जयपाल 5/० दिवान चन्द निवासी टपराना बतलाया। इसके बाद 

मैने ड्राईवर को अपनी ट्राली मे भरे रेत के साक्ष्य के बारे पूछा को वह कोई साक्ष्य पेश ना कर सका जो 
उपरोक्त ट्रैक्टर ट्राली व चालक को जेर निगरानी खनन रक्षक जिले के हवाले करके उसके बाद मै खनन 
निरीक्षक पास मे लगते उस डेरे पर पहुँचा जहा पर दूसरा ट्रैक्टर चालक अपने ट्रैक्टर ट्राली को भगा डेरे 

पर ले गया था । मैने ट्रैक्टर चालक का नाम पता पूछा तो उसने आपना नाम मोनू 5/0 नकली राम जाति 

गुर्जर निवासी गाव कैलाश बतलाया जो ट्राली मे भरकर लाए X बारे कोई साक्ष्य पेश नही कर सका और
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मेरे साथ बदतमीजी से पेश आया और गाली गलौच करने लगा और डेरे पर मौजूद 23 औरतो व 23 
नौजवान युवकों ने मेरे साथ हाथापाई की और सरकारी कार्य मे बाधा डाली। मै वहा से अपनी जान बचा कर 
अपनी गाडी के पास वापिस आ गया जो ट्रैक्टर चालक मय ट्रैक्टर ट्राली रेत से भरी हुई को साथ लाकर 
आपको पेश किए है। अत सोनू चालक व जयपाल चालक उपरोक्त ने माननीय उच्च न्यायालय के आदेशों 
की उल्लघना करके खान एव खनिज (D&R) 1957 की धारा 4(1) व 4(1)A व घारा 21 की उल्लघना की 
है तथा सोनू चालक व उसके परिवार के सदस्यों ने सरकारी कार्य मे बाधा डाली व मेरे को जान से मारने 
की धमकी दी है अत आपसे अनुरोध है कि दरखास्त पर कार्यवाही की जाए। 50 ANIL KUMAR (M) 
3 1 12 कार्यालय खनन अधिकारी खान एव भू गर्भ विमाग पानीपत Mob No 9466941041 अज थाना हस्ब 
आमद दरखास्त उपरोक्त थाना मे प्राप्त होने पर मु० न० 11 दिनाक 3112 धारा 4(1) 4(1)/ 
21 MINING ACT 1957 323 332 353 186 506 IPC PS SADAR दर्ज रजि करके तफतीश #5! 
प्रेम सिह द्वारा अमल मे लाई गई। दौराने तफतीश नकशा मौका तैयार किया गया गवाहो के ब्यान अकित 
किये गये | मुकदमा हजा मे सबुत काबले गि० गुजरने पर दोषियान उपरोक्त को हस्ब जाप्ता गि० किया गया 
जाकर पेश अदालत किया गया है जो अदालत से जमानत पर है मुकदमा हजा मे दोषी के परिवार के दो 
औरते वा दो आदमियो द्वारा भी M1 के साथ बदतमीजी की गई वा सरकारी ड्यूटी मे बाधा डालने बारे 
लिखित रूप मे ॥॥। ने दिया हुआ है जिनकी गिरफ्तारी बकाया है। ये लोग शिकायते इस लिए करते है कि 
पुलिस द्वारा उनकी गिरफ्तारी ना हो और उनके रेत चोरी करने में पुलिस वा प्रशासन कोई बाधा ना डाले | 

हस्ता / 

प्रेबन्यक अफसर 

थाना सदन करनाल 

दिनाक 18 1 2012
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सेवा मे 

श्रीमान अध्यक्ष महोदय 
Petition Committee Haryana Vidhan Sabha 

Chandigarh 

vy परिवाद श्री बृूजपाल वासी अन्येड़ा बारे उत्तर 

श्रीमान जी 

परिवाद श्री बृजलाल वासी अन्धेडा द्वारा दी गई परिवाद के पैरा न० 1 व 2 ठीक है। 

पैरा न० 3 के बारे ¥ राजबीर पुत्र लाल सिह कोम शर्मा वासी अन्धेडा जिला करनाल ने बर 
खिलाफ पवन कुमार पुत्र हुक्म सिह बबली पत्नी रामफल रामफल पुत्र हुक्म सिह रूपा पत्नी धर्मेन्द्र धर्मेन्द्र 
पुत्र हुक्म सिह व अनिल पुत्र पवन कुमार अकवान झिमर वासी अन्धेडा बाबत करने मारपीट वा बाडे के 

@R को उखाड कर फैक देने बारे वा एक दरखास्त पवन कुमार पुत्र हुक्म सिह झीमर वासी अन्धेडा 

जिला करनाल ने बर खिलाफ अजय दीपक पुत्रान लाल सिह व उसकी पत्नी रानी अकवाम पडित वासीयान 

अन्धेडा बाबत जमीन पर कब्जा करने बारे दी थी जिसकी वरियाफ्त दिनाक 28 1211 को एघ सी 
सुरेन्द्र कुमार 454 द्वारा अमल मे लाई गई थी। जो दोनो पक्षो को थाना मे बुलाया गया था। जब एच सी 
सुरेन्द्र न० 454 दोनो पक्षो को आपस मे बातचीत करने के लिए कह गया था जो दोनो पक्ष दौराने बातचीत 
मे आपस मे ऊची आवाज मे बोल कर एक दूसरे को गाली गलौच कर रहे थे और लडाई झगडा करने बारे 
उतारू हो रहे थे तो थाने के चतुर्थ श्रेणी कर्मचारी सोमदत ने मन susHo को बतलाया कि दोनो पक्ष एक 
दूसरे कि गिरेबान हो रहे है तो मन sysHO ने दोनो पक्षो के बीच जाकर समझाया था दोनों पक्षो को शात 
किया था और दोनो पक्षी से बात पूछी तो पवन पक्ष ने कहा कि हमारे बुर्जगो ने इनके बुर्जगो को इस प्लाट 
के पैसे दे रखे है और कहा कि हमारा बुर्जुग मर चुका है परन्तु इनका जिन्दा है उससे पूछ लिया जाए कि 
पैसे दे रखे है या नही तो राजबीर पक्ष से ही एक व्यक्ति ने कहा कि उसने पूछा था पैसे तो जरूर आए हुए 
है जो सारी बात की नजाकत को देखते हुये मैने दोनो पक्षो को दो दो सालस चुनने की हिदायत दी थी की 
ताकि विवादित विषय पर समझौता हो सके | दोनो पक्षो ने लिखित मे अपने अपने पक्ष के दो दो सालस चुने 
थे जब सालस अपने फैसले के लिए बातचीत करने के लिए चले गये तो राजबीर पक्ष के आदमी श्री बृूजपाल 
वासी अन्धेडा वा वकील सिह वासी ST अपने पक्ष को लेकर थाने से चले गये जब सालसो ने देखा कि' 
राजबीर पक्ष चला गया है तो सालसो ने लिखित रूप मे दिया था जो जैल है दोनो पक्षो ने पघायत्र की 
सहमति से हम उपरोक्त व्यक्ति दोनो पक्षो ने अपने अपने सालस चुने थे जब हम आपस मे फैसले से 
सम्बन्धित बातचीत कर ही रहे थे कि राजबीर पक्ष के पंचायती उठ कर चले गये और कह कर चले गये कि 

हम यह फैसला नहीं मानते और यह भी कह रहे थे पुलिस जो कार्यावाही करेगी उसको भी देख लेगे । इस 

बात पर हम दोनो पक्ष निरस्त होते है और पुलिस जो कार्यावाही करे कर सकती है। दौराने दरियाफ्त 

दरखास्त फौर नुक्शे अमन की सुरत पाई जाकर प्रथम पक्ष के पवन कुमार पुत्न हुक्म सिह झिमर वासी 

अन्धेडा जिला करनाल की जेर धारा 1071151CRPC मे वा अनिल कुमार पुत्र पवन कुमार कौम झिमर 
वासी अन्धेडा वा दुसरे पक्ष के राजबीर सिह पुत्र लाल सिह कौम पडित वासी अन्धेडा करनाल वा 

अक्षय कुमार पत्र राजबीर कौम पड़ित वासी अन्धेडा जिला करनाल HC SURENDER KUMAR 454 ने



89 

निवारक कार्यावाही अमल मे लाई गई थी कलन्दरा दिनाक 28 12 2011 की फौटोकापी वा सालसो द्वारा 
लिखित सालिसनामा की छाया प्रतिया सलग्न की गई है। 

मैने किसी एक बिरादरी को या बृजपाल शर्मा को कोई बिरादरी के बारे मे कोई गालिया नहीं दी 

पैरान 4 के बारे मैने राजबीर शर्मा आदि पर कोई दबाव नहीं दिया क्योकि जब निवारक कार्यवाही 
हो चुकी हो तो फैसला लेने मे पुलिस सक्षम ही नहीं है। 

पैरा s के बारे यह है कि मै किसी पक्ष को पहले से जानता ही नहीं था और बृजपाल शर्मा के 
कहने अनुसार वोनो पक्षो को 3112 11 को बुलवाया था जिनकी आपस मे सहमति भी कराई गई थी और 
यह सहमति भी जैसे बृजपाल शर्मा चाहता था वैसे हुई थी । 

अत मेरी इसमे कोई गलती नही है। कृपा परिवाद दाखिल दफ्तर फरमाई जावे। 

हस्ता/ 

3 प्रीतम सिह सैनी 

तत्कालीन प्रबन्धक अफसर 

थाना सदर करनाल। 

दिनाक 18 2 2012
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सेवा मे 

मान अध्यक्ष महोदय 
Petiion Committee Haryana Vidhan Sabha 

Chandigarh 

विषय परिवाद श्री मोमू वासी कैलाश बारे उत्तर 

श्रीमान जी 

परिवाद अजाने मोनू के सम्बन्ध मे निवेदन है कि दिनाक 3 112 को एक दरखास्त थाना मे प्राप्त 
हुई जिसका मजबून जैल & | प्रेषक खनन अधिकारी खान भू गर्भ विभाग पानीपत सेवा मे थाना प्रबन्धक थाना 
सदर करनाल यादि क्रमाक खनन/रेत/8#1. 3 दिनाक 3 1 2012 विषय रेता का अवैध खनन करके आयात 

करने बारे। श्रीमान जी उपरोक्त विषय के सदर्भ मे आपको सूचित किया जाता है कि माननीय उच्च न्यायालय 

के आदेश दिनाक 15 5 2009 के अनुसार दिनाक 28 2 2010 से ही सम्पूर्ण जिला करनाल मे रेत खनन पर 

प्रतिबन्ध है। इसी सदर्भ मे आज दिनाक 3 1 2012 को मै खनन निरीक्षक व जिले सिह (खनन रक्षक) मय 

सरकारी गाडी नम्बर HR 68 5914 जिसको मै खुद चला रहा था और गाव कैलाश जिला करनाल के क्षेत्र 
मे निरीक्षण पर था तो मुझे सूचना प्राप्त हुई कि जय पाल पुत्र दिवान चन्द निवासी टपराना व मोनू पुत्र 

नकली राम निवासी गाव कैलाश अपने अपने ट्रैक्टर ट्राली मे टपराना गाव के साथ लगते बरसाती नाले से 

अवैध रूप रेत खनन करके रेत को बेचने के लिए करनाल की तरफ जा रहे है। यदि गाव कैलाश के पास 

पक्की सडक पर नाका बन्दी की जावे तो दोनो ट्रैक्टर ट्राली रेत सहित पकडे जा सकते है इस सूचना पर 
मैने अपने विभाग के खनन रक्षक (जिले सिह) को साथ लेकर गाव कैलाश के पास नाका बन्दी की जो नाका 
बन्दी के दौरान टपराना साईड से दो ट्रैक्टर ड्राईवर अपनी ट्रालियो मे रेत भरा हुआ आता दिखाई दिए 

नजदीक आने पर जिनको मैने रुकने का ईशारा किया को आगे वाले ट्रैक्टर ड्राईवर ने मेरे इशारे की पालना 

करके रोक लिया तथा दूसरे ट्रैक्टर ड्राईवर ने मेरे इशारे की पालना ना करते हुए साथ मे लगते डेरे मे 

अपना ट्रैक्टर ले जाकर ट्राली रेत को खाली कर दिया इसके बाद मैने पहले वाले ट्रैक्टर के ड्राईवर का 

नाम व पता पूछा तो ड्राईवर ने अपना नाम जयपाल पुत्र दीवान चन्द वासी टपराना बतलाया इसके बाद मैने 

ड्राईवर को अपनी ट्राली से भरे रेत के साक्ष्य के बारे पूछा को वह कोई साक्ष्य पेश ना कर सका जो उपरोक्त 
ट्रैक्टर दट्राली व चालक को जेर निगरानी खनन रक्षक जिले के हवाले करके उसके बाद मे खनन निरीक्षक 

पास मे लगते उस डेरे पर पहुंचा जहा पर दूसरा ट्रैक्टर चालक अपने ट्रैक्टर ट्राली को भगा डेरे पर ले 
गया था मैने ट्रैक्टर चालक का नाम पता पूछा तो उसने अपना नाम मोनू पुत्र नकली राम जाति गुर्जर निवासी 

गाव कैलाश बतलाया जो ट्राली मे भर कर लाए रेत बारे कोई साक्ष्य पेश नही कर सका और मेरे साथ 

बदतमीजी से पेश आया और गाली गलोच करने लगा और डेरे पर मौजूद 23 औरते व 23 नौजवान 
युवको ने मेरे साथ हाथा पाई की और सरकारी कार्य मे बाघा डाली | मै वहा से अपनी जान बचा कर अपनी 
गाडी के पास वापस आ गया जो ट्रैक्टर चालक मय ट्रैक्टर दट्राली रेत से भरी हुई को साथ लाकर आपको 

पेश किए है। अत सोनू चालक व जयपाल चालक उपरोक्त ने माननीय न्यायालय के आदेशों की उल्लघना 

करके खान एव खनिज (D&R) 1957 की धारा 4(1) व 4(1)A व धारा 21 की उल्लघना की है तथा सोनु 

चालक व उसके परिवार के सदस्यों ने सरकारी कार्य मे बाधा डाली व मेरे को जान से मारने की धमकी दी 

है अत आपसे अनुरोध है कि दरखास्त पर कार्यावाही की जाए! 50 ANIL KUMAR (M) 301 12
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कार्यालय खनन अधिकारी खान एव भू गर्भ विभाग पानीपत Mob No 9466941041 जिस पर 
मुकदमा न० 11 दिनाक 3 1 2012 धारा 4(1) 4(1) 21 MINIG ACT 1957 323 332 353 
186 506 IPC PS SADAR KARNAL दर्ज रजि करके तफ्तीश ASI प्रेम सिह द्वारा अमल मे लाई 
और नक्शा मौका तैयार किया गया। गवाहों के ब्यान अकित किये गये! मुकदमा हजा मे सबुत काबिले 
गिरफ्तारी गुजरने पर दोषीयान मोनू परिवादी व जयपाल उपरोक्त को हस्ब जाप्ता गिरफ्तार किया गया है। 
जो अदालत से जमानत पर है मुकदमा हजा मे दोषी के परिवार की दो औरते वा दो आदमियो द्वारा भी 
M1 के साथ बदतमीजी की गई वा सरकारी डयूटी मे बाधा डालने बारे लिखित रूप मे M1 ने दिया हुआ 
है। जिनकी गिरफ्तारी बकाया है। ये लोग शिकायते इस लिए करते है कि पुलिस द्वारा उनकी गिरफ्तारी ना 
हो और उनके रेत चोरी करने मे पुलिस / प्रशासन व खनन विभाग कोई बाधा ना डाले और परिवाद मे पैसे 
मागने का आरोप बिल्कुल निराधार है। परिवादी मोनू के साथ पुलिस द्वारा कोई मारपीट या गलत 
बर्ताव नहीं किया गया। खनन अधिकारी अनिल कुमार खान भू गर्भ विभाग पानीपत द्वारा दी हुई शिकायत्त वे 
मु० न० 11 दिनाक 3 1 12 थाना सदर करनाल व मोनू की GH करनाल से कराई गई डाक्टरी की फोटो 
प्रतियॉँ साथ सलग्न है। 

अत मेरी इसमे कोई गलती नही है! कृपा परिवाद दाखिल दफ्तर फरमाई जावे। 

हस्ता/ 

S| प्रीतम सिह सैनी 

तत्कालीन प्रबंधन अफसर 

थाना सदर करनाल |
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25 PETITION RECEIVED FROM SH KULWANT SINGH S/O0 SH SAWAG 

SINGH, VILL KHIJRA BAD, TEHSIL ASSAND, DISTT KARNAL 

REGARDING COMPLAINT AGAINST SH PRITAM SINGH SAINI, SHO, 

ASSAND AT PRESENT POSTED AT INDRI 

The Petition received from Sh Kulwant Singh S/o Sh Sawag Singh Vill 

Khyra Bad Tehsil Assand Disstt Kamal reads as under 

सेवा मे 

माननीय चेयरमैन साहब 

पैटिशनज कमेटी हरियाणा विधान सभा 

चण्डीगढ। 

विषय दरखास्त बरखिलाफ एडीशल एस एच ओ प्रीतम सिह सैनी थाना असघ द्वारा झूठा केस बनाकर 

नाजायज दग करने व बीस हजार रुपये हड़पने बाबत | 

श्रीमान जी 

प्रार्थी निम्नलिखित निवेदन करता है 

1 यह है कि में कुलबन्त सिह पुत्र श्री सवेग सिह निवासी गाव खिजराबाद तहसील s 

करनाल का रहने वाला हु और खेती बाडी का काम करता हू और अपने परिवार का 

भरण पोषण करता हू! 

2 यह है कि दिनाक 6 4 2011 की शाम को एस एच ओ साहब थाना असध ने अपनी टीम के 

साथ मेरे घर पर रेड की थी और वहा पर करीब 15 किलो लाहण पकडा गया था। बाद 

मे पुलिस ने मुझे फोन करके बताया कि तुम्हारे घर से 2 किलो बूकी (चूरा पोस्त) बरामद 

हुआ है या तो मै तेरा 5 किलो बूकी (चूरा पोस्त) बरामद करने का चालान कर G 

3 यह है कि इस बाबत बात करने के लिए जब गाव के मौजिज व्यक्ति थाने मे गये तो उन्होने 

एस एच ओ साहब असध को समझाया कि कुलवन्त सिंह बुकी का काम नहीं करता आप 

इसकी शराब पकडे जाने का चालान कर दो। इस पर एस एच ओ साहब ने कहा कि ठीक 

है आप कुलवन्त सिह को थाने मे पेश कर दा मै इसका शराब पकडे जाने का ही चालान 

कर दूुगा। 

4 यह कि मै थाने मे पेश हुआ तो एसएच ओ साहब ने मुझे वही बैठा लिया और बाकी 

आदमियो को घर भेज दिया। उसके बाद एस एच ओ साहब ने मुझसे कहा कि 2 किलो 

बुकी मे तुम्हारी जमानत नही होगी और अगर तुम मुझे 0 हजार रुपये दे दो तो मै तेरे 

खिलाफ 450 ग्राम बुकी का चालान कर दूगा और तुम्हारी जमानत आसानी से हो जायेगी। 

5 यह कि मैने अपने आपको इस झुठे केस से बचाने के लिए अपने चाथा अग्रेज सिह पुत्र 

जरनैल सिह को फ़ोन करके रात को ही 20 हजार रुपये मगवाकर एस एच ओ साहब को
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दिये और एस एच ओ ने मेरी 480 ग्राम बुकी का चालान कर दिया और अगले दिन कोर्ट से मेरी जमानत हो T 

6 यह कि इस प्रकार एस एच ओ साहब थाना असध ने मुझे बुकी पकडे जाने के केस मे झूठा फसा कर मेरे से 20 हजार रुपये ऐठ लिये जबकि मुझे पत्ता लगा है कि दिनाक 6 4 2011 को एस एच ओ साहब ने वार्ड 70 2 असध मे रानी नामक महिला के घर पर रेड की थी और वहा से 2 किलो बुकी 2 पेटी देसी शराब बरामद की थी और उस वक्त छिन्दा सिह पुत्र करनैल सिह निवासी खिजराबाद रानी को बूकी देने के लिए उसके घर आया हुआ था और उसको भी पुलिस ने मौका पर पकड लिया था लेकिन पुलिस ने रिश्वत लेकर रानी और छिन्दा दोनो को छोड दिया और उनके पास पकडी गई बूकी का इल्जाप मेरे ऊपर लगा दिया। 

7 यह कि दिनाके 12 4 2011 को भी एस एय ओ साहब के फोन नम्बर 8930302020 से मेरे घर फोन आया उन्होने मुझे कहा कि आपको डरने की कोई जरूरत नही है। आप ना ही किसी अफसर के पास जाना। मेरी सेवा करते रहे और अपना काम आसानी से करते रहो। 

अत श्रीमान जी से नम्र निवेदन है कि इस बारे मे पूरी जाच पड़ताल करवाकर दोषीयो को सजा दिलवाई जाये और मुझे मेरे 2० हजार रुपये वापस दिलवाये जाये और भ्रष्टाचार को खत्म करने के लिए एक कदम उठाते हुए मुझे इस झूठे केस से निकलवाने की कृपा करे। आपकी अति कृपा होगी 
The Petition was placed before the Committee mn its meeting heid on 18 02 2012 Further action in the matter 15 under process 

e e —



94 

26 PETITION RECEIVED FROM SH B L SETHI, HNO 113, SECTOR 1, 

HUDA, ROHTAK REGARDING REIMBURSEMENT OF MEDICAL 

CLAIM — CASE OF SH 81. SETHI DY SUPDT (RETD) GOVT 

COLLEGE FOR WOMEN, ROHTAK 

Tne Petition received fromSh BL SethiH No 113 Sector 1 HUDA Rohtak 

reads as under — 

To 

The Charrman 
Petition Committee 

Haryana Vidhan Sabha 

Chandigarh 

Subject Reimbursement of Med:cal Claim Case of Sh B L Setht, Dy Supdt 

(Retd ) Government College for Women, Rohtak 

Sir 

Most respectfully | submit as under 

1 That | retired as Deputy Superintendent on 30 9 1996 after putting पा 

37 6 years of service in the Education Department My PPO No 15 

67639 SHHR 

That my grand son Master Sidarth Sethi had an attack of Seizure 

Disorder and he was admitted In PGIMS Rohtak on 22 2 2010 He 

remained in this hosprtal til 24 2 2010 Doctors attending on पा referred 

his case to higher centre Thus he was taken 0118 Max Super Speciality 

Hospital Patpargan) New Delhi for treatment He remained in this 

hospital from 24 21010 8 3 2010 There being no improvement he 

was shifted to G B Pant Hospital Delhi He expired on 11 4 2010 

That | submitted the medical rembursement bill of Rs 364133/ for 

sanction to the Principal Government College for Women Rohtak on 

4 10 2010 Itwas sentto the Higher Education Commissioner Haryana 

Panchkula vide No 2491 dated 6 10 2010 

That this bill was returned to the Principal vide his letter 22 23 2010 

ME(3) dated 2 12 2010 after two months It also remained pending 

with the Principal for two months for the reasons best known to him 

The compliance was made by me and it was agan re submitted to the 

deptt on 16 32011 1t remamed pending there in the Directorate for 

three months | got it back after three months My request 15 why the 

objections were raised in 01906 meal just to harass the poor old person 

The case was agam sent to the department vide Principal letter 

No 2716 dated 24 9 2011 Thecase 15 still pending and the reason s 

(s 
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not known to me My contention 15 had the objections been raised In 
one lot the sanction would have been 1ssued by now H s pending for 
the last 15 long months 

1 therefore request your 0००8 self to look into the matter personally and 
direct the Education Department for ISSUINg necessary sacntion at any early date 

Thanking you पा anticipation 

Yours Faithfully 

Dated 912012 Sa/ 
(B L Sethi) 

House No 113 Sector 1 

HUDA Rohtak 

The Petition was placed before the Committes In its meeting held on 
11 01 2012 and the Committee orally examined the Departmenton 18 01 2012 and 
18 02 2012 Further action in the matter ts under process 
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General Recommendation of the Commitiee 

The Committee observed that numerous complaints/petitions have been 

received by the Petitton Committee Copy of the petiions alongwith the annexures 

are being sent to the concerned departments butno response/comments are coming 

from the concerned departments inspite of the reminders Therefore the Committee 

1s complled 10 call the Financial Commissioners & Principal Secretanes and 

Secretaries 10 Government Haryana for doing this needful exercise This 15 not 

good पा a democratic system The Committee unnecessary does not wantto call ई 

the Financial Commussioners & Princtpal Secretaries only for this purpose Therefore -~ 

the Committee recommends that the Chief Secretary to Government Haryana should P 

direct strictly all the Heads of the Departments to file the rephes/comments whenever 

petition 15 being receved from the Petition Committee 

49621—HV S—HGP Chd L
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